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LEGISLATIVE ASSEMBLY.
Saturday, #th February, 1939,

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS,

Mr. T. 8. Avinashilingam Ohettiar: Questions Nos. 84 and 36 refer to
the same subject, and so I would like to put them together.

INAUGURATION OF FREDEBATION.
34, *Mr. T. 8. Avinaghilingam Ohettiar: Will the Honourable the
Leader of the House state:

(a) whether Government have received replies from any of the
Princes signifying their assent to the Instrument of Acces-
gion sent to them as referred to in the Governor General’s
speech in Calcutta; -

(b) if so, from how many; and
(c) when they expect the inauguration of Federation?

The Honourable Bir Nripendra Sircar: (a) No, Sir.
(b) Does not arise.

(¢) I am unable to give a precise date. The early achievement of
Federation remains the considered policy both of His Majesty’'s Gov-
ermmment and of the Government of India.

. INAUGURATION OF FEDERATION.

86. *Mr. T. S. Avinashilingam Ohettiar: Will the Honourable the
Leader of the House state: )

(a) at what stage the negotiations with the Princes with regard to
Federation are;

(b) whether any of the Princes have signified their assent;

(e) if 8o, how many of them; and

(d) when Government propose to inaugurate Federation?

The Honourable Sir Nripendra Sircar: The attention of the Honour-
able Member is invited to the reply which I have just given to his
starred question No. 84, to which I have nothing to add.

Mr. S. Satyamurti: With reference to the answer to clause (a) of
the question, may I know, Sir, whether ‘‘No’’' refers #0 both parts of
the question, that is to say, that the Instruments of Accession have not
been sent to the Princes, and the Princes have not signified their assent?

(127) A
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The Honourable Sir Nripendra Sircar: 1 answered the first part by
saying No.

Mr. ‘8. Satyamurti: May I know whether these Instruments of
Accession have now been sent to the Princes?

The Homnourable Sir Nripendra Sircar: That was published in the
papers.

Mr. 8. Satyamurti: 1 want to know whether the information pub-
lished in the papers is correct information or not.

The Honourable Sir Nripendra Sircar: The only portion which I
admit to be correct is they have been sent to the Princes.

Mr. Manu Subedar: May I know, Sir, to how many States have
these Instruments of Accession been sent ?

The Honourable 8ir Nripendra Sircar: 1 cannot say that.

Mr. 8. Satyamurti: Have they been sent to all Princes, or only to
some select Princes?

The Honourable 8ir Nripendra Sircar: I am unable to answer that
without notice. If notice is given I shall then consider ‘‘Public
interest’’.

Mr. 8. Satyamurti: -1 want to know whether they have been sent
to all the princes.

The Homourable Sir Nripendra Sircar: I am unasble to answer it
without a little more time, and I cannot say whether I shall answer it.

Mr. 8, Satyamurti: May I know, Sir, whether these Instruments
of Accession have been sent along with any’ covering letters to the
Princes or they have been merely sent to them without any covering
letters ?

The Honourable Sir Nripendra Bircar: I am not prepared to make
any statement on it.

Mr, 8. Satyamurti: With regard to the question about the inaugu-
ration of Federation in clause (c) of question No. 34, my friend said
that the early inauguration of Federation still remains the policy of His
Majesty's Government and of the Government of India. May I know,
Sir, whether Government, with a view to carrying out that policy, have
any programme in their minds to interpret the words ‘‘early inaugura-
tion’’, and, if so, how soon will this programme be carried out?

The Honourable 8ir Nripendra Bircar: I have repeatedly said I am
unable to explain the programme; but surely Government have a pro-
gramme.
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Mr, Lalchand Navalrai: May I know if these Instrumenst of Acces-
sion are treated as confidential papers and have been confidentially sent
to the princes?

The Honourable 8ir Nripendra 8ircar: They are supposed to be con-
fidential and that assured their publication in the papers.

Mr. T. 8. Avinaghilingam Ohettiar: While forwarding these Instru-
ments of Accession, may I know whether the Government of India have
set any time limit within which the Princes should reply.

The Honourable Sir Nripendra Sircar: I am unable to give an answer
to it.

Mr. T. 8. Avinashilingam Ohettiar: May I know, Sir, if the Princes
have been given any directions as to the attitude of the Government
of India in case some of the States do not accept these Instruments of
Accession?

The Honourable Sir Nripendra Sircar: 1 give the same answer.

"NEGOTIATIONS FOR INDO-BRITISH TRADE AGREEMENT.

85. *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable the
Commerce Member state:
(a) at what stage the Indo-British Trade negotiations are;
(b) whether any agreement has been reached between the two
Governments; and
(c) whether they expect to place before the House before the end
of this Session the results of the negotiations?.

The Honourable Sir Muhammad Zafrullah Khan: (a), (b) and (c).
Government are not in a position to say whether, and if so when, a new
tradc agreement between India and the United Kingdom is likely to
be concluded, but it is hoped, however, that the negotiations may be
brought to a conclusion at no very distant date.

Mr, T. 8. Avinashilingam Chettlar: May I know, Sir, whether the
Government expect to place the matter before the House before the
end of this month?

The Honourable Sir Muhammad Zafrullah Khan: I cannot say, but
the* draft agreement will be placed before the House as early as
possible.

Mr. 8. Satyamurti: In veiw of the earlier answer given by my
Honourable friend to the effect that Government have made up their
minds that, whatever may happen, the Ottawa Agreement will not be
continued till the end of this Budget Session, may I know whether
Government are in a position now to say that they wil]l be able to place
the draft agreement before this House before the end of this Session?

The Honourable Sir Muhammad Zafrullah Ih&n’ They are hoping
to be able to do so. .
AS
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Mr. Manu Subedar: May I know, Sir, whether in any case the re-

porte of the non-officials will be made uvailable to Members of this
House?

The Honourable Sir Muhammad Zafrullah Khan: I cannot say in
any case, but if a draft agreement is placed before the House, then

such relevant material as might be useful to Honourable Members will
be made available to them.

Mr. Manu Subedar: May I know, Sir, whether adequate time will
be allowed to Honourable Members to study all these Reports, and that
the discussion on those Reports will not be fixed immediately after the
papers have been made available to Honourable Members?

The Honourable Sir Muhammad Zafrullah Khan: Government will
make an effort to allow as much time as possible to enable Honourable
Members to study the draft agreement.

Mr. 8. Satyamurti: In view of the fact, Sir, that opinion in Eng-
land is sought to be influenced by publication of various reports and
suggestions by the Lancashire cotton interests. will the Governinent of
India consider. with a view to educating public opinion in this country,
the desirability of publishing, before Government meake up their minds
finally with regard to any agreement to tuke the place of the Ottawa, the
Report of the non-official Advisers, so that India's point of view also
may be kept prominently before the public eve?

The Honourable Sir Muhammad Zatrullah Khan: Before Govern-
ment finally make up their minds, they propose to bring the matter
before the Legislature, and then of course there will be publication of
all material placed before the Legislature.

r
Mr. Manu Subedar: May I know, if the Honourable Member has
seen u threat that if certain favourable terms are not granted to the
textile industry in the United Kingdom, the United Kingdom will boy-
cott the purchase of Indian cotton?

The Honourable Sir Muhammad Zafrullah Khan: There is a ques-
tion down to that effect.

CONTRACTS MADE FOR FOREIGN WHEAT AND FLOUR.

187. *Sardar Mangal Singh: Will the Honourable the Commerce Mem-
ber please state:

(a) the amount of foreign wheat and flour for which contracts were
made with the foreign importers at the time the duty was
imposed;

(b) the amount of wheat and flour that were actuslly landed in
India after the duty was reimposed in December last; and

+Answer to this question laid on the tablo, the questioner being absent.
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(c) the amount of wheat and flour that was diverted to other places
on sccount of the imposition of duty?

The Honoursble Sir Muhsmmad Zafrullah Khan: (s) Government
have no exact information, but, in December last, it was estimated
that forward contracts amounted to 1,25,000 tons approximately.

(b) From the 8th December to the last week of January, 85,800 tons
of wheat and about ten tons of wheat flour were imported into India.
(c) Information is not available.

TaALxS WITH ITALY FOR A TRADE AGREEMENT.

188, *Sardar Mangal Singh: Will the Honourable the Commerce Mem-
ber please state:

(a) whether talks with Italy have begun for the conclusion of a trade
pact with that country;

(b) whether the talks are being carried on by the Government of
India direct, or through His Majesty’s Government in the
United K'mgdom,

(c) when they are likely to be finished; and

(d) whether this House would be consulted before the final decmon
is arrived at in this matter?

The nopounble Sir Muhammad Zafrullah Khan: (a) No, Sir.
(b), (c) and (d). Do not arise.

LEGISLATION FOR THE CONTROL OF THE IMPORT AND MANUFACTURE OF
Drues.

189. *Sardar Mangal Singh: Will the Secretary for Education, Health
and Lands please state:
(a) whether a Bill for the control of the import and manufacture of
drugs will be brought forward during this Session; and

(b) when the motion for introduction of the Bill is likely to be made
in this House?

Sir Girja Shankar Bajpai: (a) and (b). As the Bill would regulate
matters enumerated in the Provincial Legislative List, the Provincial
Governments were asked on the 6th July, 1938, to have the resolution
required under section 108 of the Government of India Act, 1985, passed
by Provincial Legislatures, authorising the Centrhl Legislature to legis-
late inter alie for the manufacture. storage and sale, etc., of drugs and
medicines for the whole of British India. The Bill will be introduced
as soon as possible.

OFFI0IAL DEPUTATION FROM MALAYA.
40. *Mr. Abdul Qalyum: Will the Secretary for Education, Health and
Lands please state:

(8) whether an official deputation from the Mala)an Government has
either visited, or is about to visit, India;

+Answer to this question laid on the table, the queetioner being absent.
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(b) whether any talks have taken place. or - are proposed to take
place between it and the Government of India;

(¢) whether the Central Indian Association of Malaya has sent its
own deputation to the Government of India;

(d) the facilities given to the non-official deputation to put forward
the Indian case; and

(e) the dedisions arrived at, if any, and, if so, the nature thereof?

Sir Girja Shankar Bajpai: (a), (b) and (¢). The Malayan Delega-
tion which is now here has held discussions with the: Government of
India from the 80th January onwards; no decisions “have yet been
reached.

(c) and (d). The deputation sent by the Central Indian Association
of Malaya is also here and is being given facilities to place its case be-
fore Government.

Mr. Abdul Qaiyum: May I know, Sir, if the Madras Government
is being-associated with these conversations? 3

Sir Girja Shankar Bajpai: Yes, Sir; not only through prior consul-
tation, but through the presence throughout these discussions of the
Laboui Commissioner in Madras.

Mr. Abdul Qaiyum: In view of the stautement issued .by the non-
official delegation, is it a fact that the Indian labourers in Malaya have
to work for as much as 63 hours a week?

L
Sir Girja Shankar Bajpai: I should like to have notice; I could not
say that off hand. :

Mr, Abdul Qaiyum: May I know, Sir, if the right of association

and collective bargaining is denied to Indian labourers in Malaya?

8ir Girja Shankar Bajpai: There is no provision in law in Malaya
which in any way prevents the right of association; it may be exercised
by any labourer.

Mr. Abdul Qaiyum: May 1 know, Sir, whether there are any trade
unions or trade associations in existence in Malaya ns far as the Indian
labourers are concerned?

8ir Girja Shankar Bajpai: 1 submit that is a queétion relating to
the contents of the representation submitted by the Malayan deputation;
it does not arise out of the question I have answered.

Mr. Abdul Qaiyum: Is it a fact that even ordinary rights of citizen-
ship are denied to Indian labourers in Malaya; there is discrimination
made in the matter of public services, political rights, and representa-
tion in local bodies?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member ought to have put down a question like that.
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Mr. Abdul Qalyum: It refers to the grievances of Indian labourers,
that is my last supplementary question, Sir.

Mr. President (The Honourable Sir Abdur Rahim): The Honour-
able Member cannot raise all sorts of points in one question.

Mr. Abdul Qalyum: My question is, when do Government expect
to come to a decision on the representation made by the non-official
delegation ?

8ir Girja Shankar Bajpai: All that I can tell my friend is that in
our discussions with the Malayan delegation, the representation made
by the Indian deputation from Malaya will be taken fully into aceount.

Mr. 8. Satyamurti: May I know, Sir, whether Government pro-
pose to bring about a meeting between the Standing Emigration. Com-
mittee of this House and the Malayan Delegation with a view to dis-
cuss the outstanding questions, and if so, when?

8ir Girja Shankar Bajpai: It is the intention to bring the Malayan
delegation into touch with the Standing Emigration Committee provi-
ded that our discussions with the delegation indicate that such a meet-

ing will be useful -

Mr. 8. Satyamurti: May I know, whether on the question of wages,
which is perhaps the most important and urgent question, the Govern-
ment of India have ascertained the opinion of the Government of Mad-
ras, and may I know what is the stand—if my Honourable friend can say
it to the House,—I won't press him to do so, if it will make things
more difficult,—they propose to take, and whether they have come to
any decision with regard to the minimum wages they should insist for
Indian labourers?

8ir Girja Shankar Bajpai: My friend will appreciate that it is not
possible while the négotiations are in progress to indicate in detail the line
we are ‘taking but what I can tell him is that the stand we have taken is
in full consonance with the views and wishes of the Madras Government.

STaTISTIOS OF MIDDLE CLASS UNEMPLOYMENT.

41, *Mr. Brojendra Narayan Ohaudhury: Will the Honourable Member
for Labour please state:

(a) whether the Central Government have been, or are in communi-
cation with Provincial Governments and other public bodies
regarding the collection of statistics of middle class unemploy-
ment, and whether, as a result of the communications, the
Central Government have decided to take any step for collec-
tion of statistics, or to take any other measure towards the
solution of the unemployment question; and

(b) whether the Central Government suggested any measure to sort
out for State employment, students at an early age of their
" academic course; if so, how the suggestion has been received,
and the final decision of the Government?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes. With regard
to the collection of statistics by educational institutions, all Provincial
Governments, except Madras and the Punjab, have issued instructions
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to the institutions concerned, and the Bureau of Edueation have decided
to co-ordinate them in due course. . With regard to statisticse of middle
class employment in industry, the Legislatures of al] Provincial Govern-
ments, except Madras and Bengal, have passed resolutions empowering
the Central Government to undertake the necessary legislation. Madras
have decided not to co-operate in the scheme, while Bengal have not
given their final answer. With regard to other measures, I would refer
the Honourable Member to the answer I gave to Mr. K. 8. Gupta's
starred question No. 1640 on 30th November, 1938.

(b) Yes. The suggestion has generally not been wall received. The
Central Government are awaiting replies from the Governments of Ben-
gal and Bombay before taking any decision.

Mr. Lalchand Navalsai: May I know if there was any communica-

tion with the Sind Government, and if so, if there was a reply from
them ?

The Honourable Sir Muhammad Zafrullah Khan: Whenever the
provinces are addressed the Sind Government is not excluded.

Mr. T. S. Avinashilingam Ohettiar: If I heard the Honourable
Member aright, he said that Madras has decided not to co-operate in

this matter. May I know whether the Madras Government have given
any reasons for that?

The Honourable 8ir Muhammad Zafrullah Khan: I would require
notice of that.

Mr. Brojendra Narayan Ohaudhury: Is any legislation in order to
take power for the collection of statistics of middle class unemployment,
under contemplation by the Central Government?

The Honourable Sir Muhammad Zafrullah Khan: Obviously no de-

cision can be taken till the views of all Provincial Governmonts are
received.

Babu Kailash Beharl Lal: May I know if the Bihar Government
have addressed the Government of India regarding giving effect to the
recommendations made in the Bihar Unemployment Committee’s Re-
port?

The Honourahle Sir Muhammad Zafrullah Khan: I cannot dis-
close the contents of their communication.

Mr. Mohan Lal Saksena: What is the reason of the Government
of Bengal not replying to the Government of India?

The Honourable Sir Muhammad Zafrullah Khan: I cannot say.
Mr., Mchan Lal Saksena: How long have they taken.

The Honourable Sir Muhammad Zafrullah Khan: I have not gof
the dates here.

Mr, Brojendra Narayan Ohaudhury: What is the answer to the latter
part of part (a) of my question—namely, whether the Government have
decided to take any other measures towards the solution of the un-
employment question?
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The Honourable Sir Muhammad Zatrullah Khan: I have stated that
communications have been received from certain Provincial Govern-

ments and what action is being taken with regard to the rest. We must
await the replies of the other Provincial Governments.

Mr. Brojendra Narayan Chaudury: May I know what are the fur-
ther measures which are the subject of the communication?

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I can-
not add anything to what I have already stated.

Mr. Abdul Qalyum: May I know whether Government will con-
sider the desirability of absorbing these unemployed young men in the
army in place of the aliens who are now there? There are thousands
of them in our army.

The Honourable S8ir Muhammad Zafrullah Khan: That is 8 question
to be addressed to the Defence Secretary.

Mr. Mohan Lal Saksena: Has any reminder been sent to the Ben-
gal Government in order to expedite reply ?

The Honourable Sir Muhammad Zafrullah Khan: I cannot say. I
have not got all the papers here.

CLOSURE OF TRE CALOUTTA BoOk DxPOT.

42, *Mr. Brojendra Narayan Ohaudhury: Will the Honourable Member
for Labour please state what action has been taken upon the representa-
tion sent by the Indian Chamber of Commerce, urging the inconvenience
that will be caused by the, closure of the Calcutta Book Depot, and the
economy, if any, the closure is calculated to effect?

The Honourable Sir Muhammad Zafrullah Khan: The representation
of the Indian Chamber of Commerce is receiving consideration. I am not
at present in a position to give an estimate of the 2conomy that will be
effected if the Depot is closed down.

INDIAN AGENT IN BURMA. -

43, *Mr. Brojendra Narayan Ohaudhury: Will the Secretary for Edu-
cation, Health and Lands please state:
(8) whether there is at present in Burma any Agent of the Gov-
ermnment of India to look after the interests of Indians in
Burma; and
(b) whether the said Agent has taken steps to look after the trial
going on in the Magistrate's court of Rangoon for the murder
of Ghulam Rosul, an Indian; and if so, what steps?
8ir Girja Shankar Bajpai: (s) Yes.
(b) The incident was unconnected with the riots and the Agent has not
been instructed to watch specially the judicial proceedings to which it has
given rise.

Mr. Brojendra Narayan Ohaudhury: Is the Honourable Member aware
that the case has recently been disposed of and that two out of the three
accused have been sentenced to an imprisonment of six months only. Is
the Honourable Member satisfied that in this trial the prosecution was
conducted with full vigour and efficiency?
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Sir Girja Shankar Bajpal: I have seen a press repart to. the sffédt men-
tioned by the Honourable Member. We are asking the Agent for official

information, and, if necessary, the matter will be taken up by the Gov-
ernment of India.

Dr. Sir Ziauddin Ahmad: Did the Agent or the Government of India

make any protest to the Burma Government about their attitude and the
occurrence of all these troubles?

Sir Girja Shankar Bajpai: This particular question, as I have already
stated, relates to an alleged assault by two European soldiars on an Indian.
It does not relate to the general question of rioting in Burma.

Dr. 8ir Zisuddin Ahmad: In this particular case did they make any
protest?

Sir Girja Shankar Bajpai: I have asked from the Agent for official
confirmation of the information which has been given by the Honourable
Member to the House now, and on receipt of that information we shall cer-
tainly consider whether a protest to the Burma Governinent is needed.

Dr. Sir Ziauddin Ahmad: Does the Honourable Member mean that
the Agent does not report of his own accord, and that he wants some sort
of an initiative from the Government of India to report? What is the Agent
for?

8ir Girja Shankar Bajpai: The Agent, as my Honourable friend will
realise, ig primarily concerned with the difficult and tense situation which
exists throughout Burma at the present moment.

Dumring oF BurMa RIOE AT UxECONOMIC PRICES IN BENGAL.

44, *Mr, Brojendra Narayan Ohaudhury: Will the Honourable Member
for Commerce please state:

(a) whether he has received any representation from the Bengal
National Chamber of Commerce, or any other party, asking
for notice to be given not later than 81st March, 1988, for the

- termination of the ‘‘India Burma Trade Regulation Order of
1937 with a view to reopening negotiations for a substituted
agreement under which Burma rice will not be allowed to be
dumped into Calcutta and other Indian ports in unlimited
quantities and at prices unremunerative to the cultivators of
rice in India, by speculative merchants in Burma;

(b) if so, whether the representation has been considered, and the
decisions arrived at;

(c) whether the facts stated in the representation that the production
of rice in Bengal is short of the quantity required for con-
sumption in Bengal by medical standards, and that the net
quantity available for consumption in Bengal after accounting
for imports and exports is still below the requirements of the
population by medical standard, are correct; and

(d) the upward or downward trend of price of rice in the Calcutta
market ‘and in muffasil markets for the last five years?

The Honourable Sir Muhammad Zatrullah Khan: (s) and (b). Yes, Sir.
The Government of India have under examination the practical working
of the India and Burma (Trade Regulation) Order in all its aspects and



STARRED QUESTIONS AND ANSWERS. 137

will in connection with that examination give the fullest consideration to
the matters raised in the Chamber’s representation.
(c¢) The representation contains no statements to this effect.

(d) I lay on the table a statement showing the wholesale prices of rice
at Calcutta for a series of yeurs. Prices for muffasil markets are not avail-

able,
Wholesale Prices of Rice at Calcutta.
(at the end of each month).

Calcutta. Ballam No. 1.
(per Bazar Md. of 82-2-15 lbs.).

Period.
1934-35. 1935-36.
Rs. A. p. Rs. a. P,
April , 3 90 310 0
May . 313 0 312.0
June . 313 0 312 0
July . 313 0 312 0
August 314 0 310 O
September . . . . . 314 0 3 70
Ocotober . . . . . . 3n o 312 0
November . . . . . 311 0 310 0
December . . . 3 90 3 80
January . . . . 3 60 4 0 0
February 3 9 0 312 0
March . 3$ 80 312 0
Average . = 31010 31013
Price per maund.
1938-39. 1937-38.
Secta—-
(a) Throughont October 4-3-6 . . . 4-2-6 to 4.3-0,
(b) November Dropped to 3-16-0. Rose to 4-6-0 . 4-4.0 to 4-2.0.
(¢) December Steady 4-6-0 . . . 4-2.0 to 3-10-0.
(d) January 4-6-0, 3 13-0, 8-14-0, 8- 140 . . . 3-12-0 to 3-10-0.
Patnahi Bosled— .
(a) Steady 3-13.0 . . 3.10-0 steady.
(b)Droppodto3llORoset03166 . . . 8.8-6 rose to 3-11-0.
(c) 8-15-0 rose to 4-2-0 . . . . . 3-11-0 to 3-6-6.
(d) 4-2 03100,31003100 . . . . 3.8-6, 3-7-0, 3-7-0, 3-7-0
Ballam—
(a) Steady 4-1.0 . . 4-1-0, d
(b) 4-0-0, 3-8-0, 4-4-0, 4-4-0 . 4.2.0 to 4-0-0
(c) 4-0-0, 4-4-0, 4-4-0, 4-4-0 3-8.0 steady.
(d) 4-4-0, 3-11-0, 3-12.0, 3-12-0 . . 3-8-0, 3-5-0, 3-5-0, 3-5-0.
Navra——
(a) 3-2 . . . . . . 8-2.0 to 3-3-0.
(b) 320to410 . . . . . . 8-2.0.
(c) 3-14-0 to 4-2-0, 4-0.0 . . . . . 3-2.6 to 3-4-0.
(d) 4-2-0, 3-8.0, 3-9-0 3.9-0 . . . . . 38.3.0 to 2-15-0.
Burma emall Msll—
(a) 8-2-0 steady . . . . . . « 3-2.0 to 3-3-0.
(b) 3-2-0, 2-15-0 . . . . . . . 3.2.0. :

(¢) Not quoted . . . . . 3
(d) 23rd January 2.10.0 . . . . . . 2
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Wholesale prices of Rice at Caloutia.

(as the end of each month).
Caloutta, Ballam No. 1.
Period. (per Bazar Md. of 82.-2-15 lbs.).
1936-37. 1937-38. 1938-89.
Rs. A. P. Rs. A. P, Rs. a. P,
April . 4 00 314 O 314 0
May . 4 2 0 4 0.0 4 0 O
June . 4 2 0 4 3 0 4 0 O
July . 4 2 0 4 00 4 00
August 4 2 0 4 0O 4 40
September 4 4 0 4 0 0 4 4 0
October . 4 8 0 4 2 0 4 4 0
November 4 30 4 00 4 2 0
December 4 3 O 4 2 O 4 00
January 312 0 314 0
February 312 0 312 0
March . 313 O 311 o
Average 4 1 3 315 6 41 4
(April-March). (April to
December.)

Mr. Brojendra Narayan Chaudhury: Have the Government of India any
knowledge that, though the.production of rice in Bengal is not sufficient
for the requirements of its population, still a certain quantity is exported
and export is greater than the import?

The Honourable Sir Muhammad Zafrullah Khan: I think there is a
question down to that effect.

Mr. T. S. Avinashilingam Ohettiar: May I know the earliest point of
time at which notice of termination of this agreement can be given?

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I cannot
give the exact date.

Mr. Manu Subedar: May I know whether representations have been
received by Government with regard to excessive imports of rice and paddy
into India which are at present depressing the prices both of rice and paddy
in India at the principal ports?

The Honourable Sir Muhammad Zafrullah Khan: Representations with
regard to imports of rice and paddy have been received, but from the
statement that I have laid on the table it would appear that the average
price is not lower than last year.

Mr. 8. Satyamurti: May T know whether, in diciding the question of
giving notice to Burma of the termination of this Indo-Burma Trade Re-
gulation Order of 1937, Government will also take into consideration the
present precarious position of Indians in Burma and have it settled satis-
factorily, before we conclude a fresh trade agreement with Burma?
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The Honourable Sir Muhammad Zafrullah Khan: I am afraid a trade
agreement can concern itself only with the regulation of trade between
two countries.

Mr. 8. Satyamurti: May I know the reason why Government may not
take into consideration the position of Indians in Burma in deciding whe-
ther to give notice or not of the termination of the present trade agree-
ment between India and Burma, as they have promised to do in the case
of the trade agreement between Ceylon and India?

The Honourable Sir Muhammad Zafrullah Khan: In the case of Ceylon
the question of labour had already been raised and it was felt that all the
questions that were pending between the two Governments could not be
decided in the course of ordinary trade negotiations. That is why trade
negotiations with regard to Cevlon were kept apart fromn the rest of the
trade negotiations with the Board of Trade. With regard to Burma what
is under examination in the Commerce Department is the working of the
Trade Regulation Order alone and I am afraid that Department is not
concerned with the question that the Honourable Member has raised and
which is being dealt with by the Department of Education, Health and
Lands.

Mr. 8, Satyamurti: May T know whether the Commerce Department
will get into touch with the Department of Education, Health and Lands
with regard to the position of Indians in Burma, so that India may use her
powerful weapon in the matter of trade between the two countries to
secure for her nationals safety of life and property at least in Burma?

The Honourable Sir Muhammad Zafrullah Khan: T do not know that
that would be the best way of dealing with the question. As I have said,
the question is alreadv being dealt with by the Department of Education,
Health and Lands, and I am hoping, if I am not intruding into what con-
cerng the Department which my Honourable friend Sir Girja Shankar
Bajpai represents, that it may be satisfactorily settled before the Trade
Regulation Order comes under revision.

Mr. 8. Satyamurti: Will Government take into consideration that ques-
tion in deciding as to giving notice of termination of the agreement, that
is to say, will they keep in touch with the progress of the matter in the
other department, in making up their minds to give notice to Burma to
terminate this agreement?

The Homourable Sir Muhammad Zafrullah Khan: I am afraid I could
not, on behalf of the Commerce Department, give that undertaking today.

Mr. 8. Satyamurti: On behalf of the Government of India, may I have
some undertaking that the position of our nationals in Burma will be
safeguarded, that Burma will not be allowed to trade with India to her
great advantage, and at the same time not give our nationals even the
protection of life and property ?

The Honourable Sir Muhammad Zafrullah Khan: That is a large ques-
tion of policy, but the Honourable Member may rest assured that the ques-
tion of safeguarding the interests of Indians will not in any way be
neglected.
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Low Pgices or Pappy 1N INDIA.

45. *Mr. Abdul Qaiyum: Will the Honourable Member for Commerce
please state:

(8) whether the paddy cultivators in India are realising unremu-
nerative prices;

(b) whether the low prices are mainly due to large imports of Burma
rice into India;

(c) whether Government propose to take the initiative for a new
trade agreement with Burma; A

(d) whether notice of termination of the existing India and Burma
Trade Regulation Order will be given; and

(e) if not, what steps Government intend to take to check the fall
in the prices of rice?

The Honourable Sir Muhammad Zafrullah Khan: (a) Recent enquiries
into the cost of production of rice in certain areas do not support the
conclusion that prices to the cultivators in those areas are unremunerative.
Precise information as to the cost of production in all producing areas is
not available.

(b) The course of prices is determined by a number of factors the
relative importance of which must be a matter of opinion.

(¢) and (d). I would refer the Honourable Member to the answer
just given by me to parts (a) and (b) of Mr. Chaudhury's question.

(e) Does not arise.

Mr. Abdul Qaiyum: May I know if it is not a fact that prices are likely
to rise if there is a check on imports of rice from Burma?

_The Honourable Sir Muhammad Zafrullah Khan: That is o’ matter of
opinion.

Mr. Abdul Qalyum: May I know if this Tndo-Burma Trade Regulation
Order will automatically lapse in April, 1940, or whether a notice will be
necessary for termination of that order.

The Honourable Sir Muhammad Zatrullah Khan: The Honourable
Member had better read the terms of the Regulation Order.

Mr, Manu Subedar: Are Government aware that large forward con-
tracts have been made with regard to the importation of paddy from Siam
and there is an apprehension in the mercantile community that as soon as
the goods arrive the prices will fall?

The Honourable 8ir Muhammad Zafrullah Xhan: No.

Mr. Manu Subedar: Has not a representation been received b .
ment to this effect? P ved by Govern

The Honourable Sir Muhammad Zafrullah Khan: I could not say with-
out notice.
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RICE PRODUCED IN INDIA AND IMPORTED FROM BURMA.
46. *Mr. Abdul Qaiyum: Will the Honourable Member for Commerce
please state:

(8) the amount of rice produced in India in the latest year for which
figures are available; and

(b) the amount of rice imported from Burma during each of the
years 1937-88 and 1988-39?
The Honourable Sir Muhammad Zafrullsh Khan: (a) The total produc-
tion of rice in India for 1987-88 is estimated at 26,544,000 tons.
(b) A statement is laid on the table.

Import of Rice from Burma snto India since April, 1937.

Rice Paddy.
(including
broken rice).
Tons. Tons.
1937-38 . . . . . . . . . 1,197,734 33,233
1938-39 (April to December) . . . . . 766,600 28,303

Dumeing oF BURMA Rice AT UNECONOMIC PRICES IN BENGAL.

47. *Mr. Akhil Chandra Datta: (a) Will the Honourable the Commerce
Member please state whether he is aware that in spite of the fact that
Bengal is a deficit Province in regard to the production of rice, the vrive
level of rice and paddy is on the down grade in Bengal, and is causing great
hardsbip tc the eultivators?

(b) 18 this due to the dumping of rice from Burma into Bengal at uneco-
riomic prices ?

{(¢) Have Government considered the necessity and advisability of taking
effective steps to put a stop to the dumping of rice from Burma at wieco-
nowic prices in order that cultivators of paddy may obtain remunerative
Frices fer their crop ?

(d) In order to achieve that object, have Government considered the
adv:sability of terminating the India and Burma (Trade Regulation) Order
of 1987, and having in its place a new trade agreement providing for the
proper regulation of the import of Burma rice into India ?

The Honourable Sir Muhammad Zatrullah Khan: (a) and (b). The
statement of prices which I have laid on the table shows that as com-
pared with last year prices are generally higher and that the premium
for local Bengal rice over Burma rice has increased.

_ (o) .and (d). I would refer the Honourable Member to the answer just
given by me to parts (a) and (b) of Mr. Chaudhury’s question.

Mr. K. Santhanam: May I know whether the Honourable Member is
aware that after a short spurt of rise prices in Madras have gone down to
below the usual level of the last three years?

The Honourable Sir Muhammad Zafrullah Khan: These questions have
been directed to prices in Bengal. With regard to prices in Madras, I
must ask for notice.
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TARIFF BoARD REPORTS ON CERTAIN INDUSTRIES.

48, *Mr. Akhil Chandrs Datta: (a) Will the Honourable the Commerce
Member pleass state whether the Tariff Boards appointed to enquire into
the question of continuance of protection to the paper and paper pulp,
magnesium chloride and sericultural industries have submitted their report ?

(b) Have Government examined those reports and formulated their
decision thereon ?

(c) 1f so, what are those decisions ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, Sir.
(b) The reports are still under examination. )
(c) Does not arise.

APPLICATION FOR THE APPOINTMENT OF A TARIFF BOARD ON SALT.

49. *Mr. Akhil Ohandra Datta: Will the Honourable the Commerce
Member please state whether any application has been received from the
salt industry for the appointment of a Tariff Board to secure a reasonable
price in the Calcutta market ? If so, what decision, if any, has been reached
thereon ?

The Honourable Sir Muhammad Zafrullah Khan: The question should
have been addressed to the Honourable the Finance Member.

APPOINTMENT OF A TARIFF BOARD FOR THE TEXTILE INDUSTRY.

50. *Mr. Akhil Ohandra Datta: Will the Honourable the Commerce
Member please state whether Government have come to any decision regard-
ing the appointment of a Tariff Board for the textile industry ?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir.

Mr. 8. Satyamurti: According to the information in the possession of
Government, may I know what is the Jatest date before which they will
have to appoint this Tariff Board, taking into account the time the Tariff
Board will go into the matter and the time that Government will take
to consider its report?

The Homourable Sir Muhammad Zafrullah Xhan: That would depend
very much on whether a trade agreement is finally concluded with the
United Kingdom and given effect to.

Mr. 8. Satyamurti: May I take it that Government will make up
their mind one way or the other after consulting this Housc about the
fresh agreement to take the place of the Ottawa Agreement?

The Honourable Sir Muhammad Zafrullah Khan: It is only then that
the scope of the activities of the Tarif Board which may be set up to
deal with the textile industry can be determined.

. Mr. T. 8. Avinashilingam Ohettiar: When does the period of protec-
tion end?



STARRED QUESTIONS AND ANSWERS, 143

The Honourable Sir Muhammad Zafrullah Khan: I believe on 31st
Mareh, 1989.

Mr. Manu Subedar: What would be the position of the textile industry
in the meantime—in the interval between the appointment of the Tariff
Board and the receipt of its report and the decision of the Government on
it?

The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member had better wait and see.

Mr, Manu Subedar: ] want to know whether the industry will continue
to receive protection on the old basis or a new basis or any temporary
basis. What will be the position during the few months that this enquiry
will take? )

The Honourable 8ir Muhammad Zafrullah Khan: My answer is the
same.

Mr. 8. Satyamurti: Mav I know whether Government realise the vital
interests involved, or do they propose to take the industry by surprise
after 81st March, 1939? Do they realise the danger to the interests of the
industry as a whole?

The Honourable Sir Muhammad Zatrullah Khan: They appreciate all
the considerations that have been suggested.

Mr. Manu Subedar: Is it a question of threat to the textile industry
that if they do not agree to the terms which Government propose to offer
to the United Kingdom, they will be left without protection for a period
of a few months?

The Honourable Sir Muhammad Zatrullah Khan: The Honourable
Member has no reason to assume that.

Mr. 8. Satyamurti: What is the reason that Government will not give
the industry some notice of their intention as to what they propose to do
after two months in view of the vast interests involved?

The Honourable Sir Muhammad Zafrullah Khan: 1 have already
answered that question. Before they come to any decision, Government
must be in a position to determine the scope of the activities of the Tariff

- Board that will be set up.

SOHEMES POR TNDUSTRIAL RESKARCH AND PLANNING.

81. *Mr. Akhil Ohandra Datta: (a) Will the Honourable the Commerce
Member pleass state whether Government have formulated any scheme
for promoting :

(i) industrial research, and
(ii) industrial planning ?
(b) What action has been taken to carry out that scheme ?
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{e) What amount of money has been spent by Government in 1937-38
for:

(i) agricultural research, and
(ii) industrial research ?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). As
regards industrial research, I would invite the Honourable Member's atten-
tion to the existence of the Industrial Research Bureau, the functions of
which were explained in an answer given to Mr. Mohan Lal Saxena's
starred question No. 615 on the 8rd March, 1988. As regards planning, the
Government of India’'s policy is that of discriminating“protection, which was
laid down in the Government of India, Commerce Department, Resolution
No. 3748, dated the 10th July, 1928, under which several important indus-
tries have been successfully established in this country.

(c) The attention of the Honourable Member is invited to the statement
laid on the table of the House in answer to part (a) of starred question
No. 1018, dated the 14th September, 1938, by Babu Baijnath Bajoria. In
addition to the grants mentioned therein a sum of Rs. 2,683,695 was spent
on the scheme for the improvement of agricultural marketing during the
year 1937-38.

Mr. 8. Satyamurti: In view of the speech that the Honourable Member
made in Bombay that the Government of India will co-operate with the
Planning Committee of the Indian National Congress, may I know whether
Government have since taken any steps to get imto touch with that com-
mittee with regard to future industrial planning in this country?

The Honourable Sir Muhammad Zafruilah Khan: 1 have no recollection
of having said anything of the kind that the Honourable Member attributes
to me.

Mr. 8. Satyamurti: I apologise. May I know whether Government have
aay intention of co-operating with the Industrial Planning Committee of the
Indian National Congress, and, if so, what are the lines on which they pro-
pose to co-operate ? ‘

The Honourable Sir Mubammad Zafrullah Khan: There is a question
down to that effect. '

VESTING OF RECIPROCAL POWERS ON THK INDIAN MEDICAL COUNOCIL WITH
BEGARD TO BRITI8R MEDICAL QUALIFICATIONS AND INFLUX OF GERMAN
ANp JEW Doctors 1IN INDIA.

52. *Mr. Lalchand Wavalrai: (a) Will the Secretary for Education,
Health ahd Lands be pleased to state if Government have received, by now, -
the report of the Indian Medical Council with a view to vesting in the
Council the reciprocal powers with regard to British medical qualifications?

(b) If so, what conclusions have Government come to?

(¢) Have Government received any representations from Indian medical
practitioners that German and Jewish doctors are flooding this country all
rourd, and what steps do Government propose to take in respect thereto ?

Sir Girja Shankar Bajpal: (a) and (b). Government have received a
copy of a Resolution passed by the Medical Council of India at its meeting
on the 24th October, 1988, recommending that the Indian. Medical Council
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Act, 1983, should be amended so as to make provision of the nature set out
in clauses (a) and (b) of section 120 (1) of the Government of India Act,
1985. The matter is under the consideration of Government.

(¢) Government have received a copy of s resolution passed by the All-
India Medical Conference in December, 1988, suggesting prohibition of the
immigration of medical practitioners from countries which do not recognise
Indian medical qualifications. That resolution will be examined.

Mr. Lalchand Navalrai: May I know when the amendment of the Act
will be enforced?

Bir Girja Shankar Bajpai: The amendment will have to be made before
it can be put into force and I cannot say when the amendment will be made.

Mr. Lalchand Navalrai: May I know when Government will examine
the recommendations of the Medical Council and come to a conclusion?

Sir Girja Shankar Bajpal: Government will complete their examination
as quickly as possible. I cannot assign any precise date as to when it will
be completed. :

Mr. Lalchand Navalrai: Is it a fact that these Jewish doctors and
German doctors are too many here?

Sir Girja Shankar Bajpai: The question as to what constitutes too many
is a matter of opinion. I cannot say.

Mr. Lalchand Navalrai: Will the Honourable Member give me an idea
how many there are?

Sir Girja Shankar Bajpai: Well, Sir, if my Honourable friend will put
down a precise question to that effect, I will try and get the answer for him.

Mr. J. D. Boyle: Sir, have Provincial Governments got the right to
restrict the registration of foreign doctars?

_ Sir Girja Shankar Bajpai: I am spesking from memory but my recollec-
tion is that the registration of medical qualifications in the Provinces is
primarily the concern of the Provincial Ministries.

Mr. Manu Subedar: TIs there any— provision for requiring permits for
German Jews landing in this country? This is something which the Central
Government can do.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

NEGOTIATIONS FOR INDO-BRITISH TRADE AGREEMENT.

-53. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Ccm-
merce be pleased to state if any new Indo-British Trade Agreement has
heen arrived at? If so, what are its conditions and how far have the Indian
interests been vouchsafed ?

~ (b) Do Government propose to introduce any legislation
any new Indo-British Trade Agreement? If so, when?

g
' B -

to give effect to

ERPN
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(¢) If no Indo-British Trade Agreement has been arrived at, will the
Hong:;able Member be pleased to state how far the agreement has been
reached ?

The Honourable Sir Muhammad Zatrullah Khan: (a), (b) and (c). The
Honourable Member’s attention is invited to the reply just given to Mr.
T. 8. Avinashilingam Chettiar’s question No. 35.

Mr. Lalchand Navalral: With regard to the answer to clause (a), my
question is more comprehensive and the reply does not answer all that I
have asked. With regard to the first point, I want to know whether an
agreement has been arrived at, what are the conditions, and how far
have the Indian interests been vouchsafed?

The Honourable Sir Muhammad Zafrullah Khan: I have said that an

agreement has not yet been arrived at; having said that, how can I answer
the latter part of the question?

Mr. Lalchand Navalrai: When is it likely to be concluded?

The Honourable Sir Muhammad Zafrullah Khan: That also I have
answered in reply to other questions.

Mr. Lalchand Navalrai: That it is indefinite?

The Honourable Sir Muhammad Zafrullsh Khan: The Honourable
Menber was not listening.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

NEGOTIATIONS FOR INDO-BRITISH TRADE AGREEMENT.

154. *Mr, Akhil Chandra Datta: (a) Will the Honourable the Commerce
Member please state whether Government’s attention has been drawn tc
the following statement recently made in the House of Commons by Mr.
Oliver Stanley, President of the Board of Trade:

“The object of the British Government was to conclude the best
trade agreement with India that could be negotiated in the
general interest of United Kingdom trade’'?

(b) Does that statement represent the intention and instruction of the
Government of India also?

(¢) 11 not, what steps have the Government of India taken, or propose:
to take, to safeguard the interests of Indian trade?

The Honourable 8ir Muhammad Zafrullah Khan: (a) Government have
seen the statement referred to.

(b) and (c). Conversely, Sir, the object of the Government of India has
been to conclude the best trade agreement with the United Kingdom that
can be negotiated in the commercial and agricultural interests of this
country.

tAnswer to this question laid on the table, the questioner having exhausted his
quots.

\
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REPATRIATION OF INDIANS FROM BKITISH GUIANA.

55. *Seth Govind Das: Will the Secretary for Education, Health and
Lands please state:

(s) whether the British Guiana authorities contemplate returning an-
other shipment of repatriated Indians to India from British
Guiana at the nearest future;

{b) whether his attention has been drawn to the statement made by
Mr. Jacob at the recent centenary celebrations in British
Guiasna regarding Indians there; and

(c) whether he has taken steps to ensure against further repatriation
of Indians from British Guiana ?

Sir Girja Shankar Bajpai: (a) Not so far as Government are aware.

(b) Government have seen a press report of Mr. Jacob's speech during
the Indian centenary celebrations in British Guiana.

(¢) I would invite the attention of the Honourable Member to my reply
to part (e) of his starred question No. 1143 on the 18th September, 1988.

Beth Govind Das: Have Government addressed any fresh communica-
tion to the Government of British Guiana?

Bir Girja Shankar Bajpai: I think on that occasion I told my Honour-
able friend that the question of the utilization of the emigration fund for
purposes of settlement will be examined by the Government of India. And,
as my Honourable friend is aware, Mr. Tyson is in British Guiana or will
soon be there on behalf of the Government of India. All I can tell him at
the moment is that he will look into this question.

Seth Govind Das: Has he been instructed to look into this question
particularly ?

8ir Girja Shankar Bajpai: His primary duty is to present the case of
Indians there before the Royal Commission and he will undoubtedly, in
suph time as he can spare, examine this question also with special attention.

Seth Govind Das: Will he examine the question of using the emigration
fund for keeping the Indians in British Guiana and not repatriating them to
India again?

8ir Girja Shankar Bajpai: I think he will examine the whole question of
repatriation of Indians from British Guiana to India.

INFLUX OF JEWS IN KENYA AND SAFEGUARDING OF THE INTERESTS OF
INDIANS.

86. *BSeth Govind Das: Will the Secretary for Education, Health and
"Lands please state:

(a) whether Government are alive to the implications of the proposed
Kenya Immigration Legislation now in the select committee

stages;



s LEGISLATIVE ASSEMBLY, [4TH FEB. 1980,

(b) whether Government realize that the immigration of Jewish re.
fugees would create fresh rights for aliens, while Indian
British subjects are deprived of them, as in the case »f the
Kenya Highlands; .

() whether Government realize that a large influx of Jews would
drive the already settled Indian merchant, trader, professional
man and Government servant out of the employment and pre-
ferment in Kenya;

(d) whether he is aware that no Indian was appointed to the Keuya
Immigration Advisory Board, which is regarded in Kenya, by
Indians, as extremely invidious; and

(e) what steps Government have taken, or propose to take, to safe-
guard Indian interests involved in this matter ?

Sir Girja Bhankar Bajpai: (a)—(c) and (e). The Government of India
have seen the text of the Kenva Immigration Restriction (Amendment No. 2)
Ordinance. 1938, and have also received a representation on the subject
from the East African Indian National Congress. They have already
addressed His Majesty's (3overnment in the watter. X

(d) Yes. This matter is also under correspondence with His Maujesty's
Government.

Seth Gowvind Das: 1s it now a settled fact that Jews are going to be
given the highlands of Kenya?

Str @irja Shankar Bajpai: 1 submit that that does not arise out of this
question—as to whether they are to be given the rights of settlement in the
Highlands or not.

Seth Govind Das: It arises out of this question because I am raising

this question—the condition of Indians as far as the highlunds are concerned.

Mr. President (The Honourable Sir Abdur Rahim): That is too general.
The Honourable Member ought to put down a more specific question.

PROPOSED SETTLEMENT OF JEWS IN CERTAIN COLONIES IN EAST AFRICA.

57. *Seth Govind Das: Will the Secretary for Education, Health and
Lands pleage state: ’

(a) whether his attention has been drawn to the ‘‘Immigration Res-
triction Ordinance Amending Bill”’ after its second reading
stages;

(b) whether it is a fact that the East African Indian National Congress
communicated with Government by telegram, expressing con-
cern about the proposed settlement of Jews in Kenya, Tanga-
nyika, Zanzibar and Uganda, and the pace at which the Kenya
Government were rushing through the Legislative Council the
Bill to amend the Immigration Restriction Ordinance; aud

(c) whether he has taken any steps, or proposes to-do 8o, to represent
the position to His Majesty’s Government for redress, and with
what result, if any?

" 8ir Girjs Shankar Bajpai: (a) and (c). The attention of the Honourable
Member is invited to the reply given by me just now to hig question No. 56.
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(b) The East African Indian National Congrees in a letter to the Gov-
ernment of India expressed their concern about the entry of Jews into
Kenya and their apprehension regarding the Immigration Restriction
Ordinance.

Seth Govind Das: Will Government take this occasion and again re-
open‘the question of Indian settlement in the highlands ?

Sir Girja Shankar Bajpai: 1 submit that question does not arise l_iirec'tl_v
or indirectly out of this. This is concerned primarily with the Immigration
Ordinance.

DumMPING oF BurMa RICE AT UNEcONoMIC PRICKS IN BENGAL.

58. *Seth Govind Das: Will the Honourable the Commerce Member
please state:

(a) whether the” Bengsl National Chember of Commerce approached
Government and represented in December last for the termina-
tion of the India-Burma (Trade Regulation) Order, 1937, iIn
order to end the menace of dumping of rice in India by
Burmas;

(b) whether he has taken steps or proposes to give notice of the
termination of the Order of 1987 at the earliest possible date;

(c) whether he is aware that the dumping of Burmese rice is w a
- large extent responsible for the low level of prices in rice, spe-
cially in Bengal and East Coast markets; -and

(d) whether he proposes consulting this House, or the representatives
of the commercial and consuming communities, in the con-
clusion ‘of the fresh Trade Regulation Order on its various
isgues ?

The Honourable Sir Muhammad Zatfrullah Xhan: (a), (b) and (¢). The
Honourable Member is referred to the answers given by me today to similar
questions.

(d) Does not arise at present.

DumpiNG or BurRMa Rick AT UNEcoNoMIC PRICES IN BENGAL.

59, *Seth Govind Das: Will the Honourable the Commerce Member
please state:

(s) the total quantity of rice being imported into India from Burma
since the enforcement of the ‘‘India-Burma (zsde Regulation)
Order, 1937"'; ,

(b) whether it is a fact that rice from Burma is imported into India
free of import duty;

(c) whether he is aware that foreign market for Burma rice is almost

closed for export and the only resort for Burma rice is to be
dumped in Indian markets;

(d) whether he is aware that Burma has millions of tons of rice in
stock to export to India at times of favourable prices; and
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() whether he is aware that Burma can compete with Indian rice in
India at uneconomioc rates for all times to come, when such rico
from Burma is allowed entry into India without duty ?

The Honourable Sir Muhammad Zafrullah Khan: .(a) The Honourable
Member is referred to the statement laid on the table today in reply to part
(b) of Mr. Abdul Qaiyum's starred question No. 48.

(b) Yes.

{c) No. It is not borne out by the export figures of Burma.

{d) Government have no information.

{e) Government are not so aware.

Mr. K. Santhanam: May I know the percentage of exports of rice from
Burma which comes to India?

The Honourable Sir Muhammad Zafrullah Xhan: That is, the percentage
of the total export from Burma? I am afraid I will have to require notice.

SELBCTION OF DR. DAVIES AS DIRBOTOR OF DAIRY RESmAROR INSTITUTE.

60, *Mr. K. 8. Gupta: Will the Secretary for Education, Health and
Lands be pleased to state:

(8) whether it is a fact that Dr. Davies of the Reading Institute has
been selected by the High Commissioner for India for the
office of the Director of Dairy Research Institute to be atarted
in Delhi;

(b) what are the qualifications of Dr. Davies;

(c) whether it is a fact that Dr. Davies is an Assistant Chemist in the
Reading Institute with no experience in dairying; and

(d) what is his present salary in England; and what would he the
salary of the Director of the Dairy Research Institute to ba
started in India?

Sir Girja Shankar Bajpai: (a) to (d). The post was advertised in India
and England. The pay offered in the advertisement is Rs. 1,800—50—2,050
plus overseas pay of £30 if admissible. No appointment has yet been made.

" APPLICATIONS INVITED FOR THE P0ST OF DIKECTOR OF DAIRY RESEAR
INSTITUTE. '

61. *Mr. K. 8. Gupta: (a) Will the Secretary for Education, Health and
Lands be pleased to state if there was an advertisement calling for applica-
ticns in India for the office of the Director of Dairy Research Institute? If
80, how many persons applied tnd what are the quslifications of Indian
spplicants o

(b) Are the Animal Husbandry Expert and Dairy Expert of the Govern-
ment of India the applicants for the job? If so, what is the result? [f not,
18 there anything to prevent them for applying for the job ?

8ir Girja Shankar Bajpai: (a) and (b). As stated in answer to the
previous question, the post was advertised both in India and England. The
Public Service Commission received six applications. The Dairy Expert
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was one of the applicants; the Animal Husbandry Expert was not. I have
already informed the House that no appointment has yet been made.

Mr. Manu Subedar: Why was the salary fixed so high?

8ir Girja Shankar Bajpai: Because Government came to the conclusion
that they could not get a suitable man on a lower rate of pay.

REPoRT ON THE CONDITIONS AND PROBLEM OF INDIAN CATTLE AND
L.oCATION, ETC., OF THE DAIRY RESEARCH INSTITUTE.

62. *Mr, K. 8. Gupta: (a) Will the Secretary for Education, Health and
Lands be pleased to state whether there is any report of a preliminary study
of the local conditions and the problem of Indian cattle? If so, will it be
laid on the table of the House ?

(b) Has the question of location, lay out and equipment of the Central
Dairy Research Institute been decided ? If so, by whom ?

8ir Girja Shankar Bajpai: (a) The attention of the Honourable Mem-
ber is invited to the Report of Dr. N. C. Wright on the Development of the
Cattle and Dairy Industries of India, copies of which are available in the
Library of the House. .

(b) No. The second part, therefore, does not arise.

AMENDMENT OF THE GOVERNMENT OF INDIA AcT, 1935.

163, *Seth Govind Das: Will the Honourable the Leader of the House
please state:

(8) whether it is a fact that it is contemplated to amend the Govern-
ment of India Act, 1985, and that there has been correspon-
dence between the Viceroy and the Secretary of State;

(b) whether the proposals of the Secretary of State have been receiv-
ed and discussed in the cabinet meeting of the Viceroy;

(c) the conclusion they have arrived at on the proposals received; and

(d) whether he will lay on the table a copy of the proposals?

The Honourable 8Sir Nripendra Sircar: I regret that I am not in a posi-
tion to give any reply to the questions put by the Honourable Member.

FRESR ANTI-ASIATIO AGITATION IN TRANSVAAL.

64. *Mr. K. Santhanam: Will the Secretary for Education, Health and
Lands please state :

(a) whether the attention of Government has been drawn to an Associ-
ated Press news from New Delhi, published on page 8 of the
Hindu dated the 20th December, 1988, relating to a fresh anti-
Asiatic agitation in Transvaal; :

(b) whether the Government of India have obtained a copy of the
memorandum signed by the Chairman and Secretary of the
Federation of Rate-payers Association of Pretoria, mentioned
21[ the report, and whether he will lay it on the table of the

ouse;

tAnswer to this question laid on the table, the questioner having exhausted his
quots.
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(c) whether any quarters have at present been reserved for Europeans
in Pretoria or other places in Transvaal; and

(d) whether any, and if so, what, steps are being taken by Govern-
ment to prevent further discrimination against Indians?

8ir Girja Shankar Bajpal: (a) Yes.

(b) Government have not received a copy of the memorandum referred
to in the Press report, but their Agent General in the Union has reported
to them the activities of the Federated Ratepayers’ Association of Pretoria.

(c) No. ) -

(d) The Agent General in the Union has taken up the matter with the
Minister concerned.

Seth Govind Pas: Have the Government of Indis heard anythmg
recently from the Agent General in this respect?

. 8ir Girja Shankar Bajpai: My answer has taken into account the latest
information submitted by the Agent General in South Africa.

Mr. K. Santhanam: May I know whether there are any proposals on
the part of the Government of South Africa to impose discrimination in
accordance with representations made by this Association?

8ir Girja Shankar Bajpai: No, Sir, not so far as the Government of

India are aware.

8ir Syed Rasa Ali: Has the attention of the Government of [ndia been
drawn to the recent trouble in Rustenburg, and if so, are they prepared to
say what the root cause is,—that is, in connection with the anti-Indian
feeling recently displayed in the Transvaal referred to in the question?

Sir Girja Shankar Bajpai: 1 should be very happy to answer the question
with regard to the Rustenburg incident if I am given notice. 1 have
been confining my reply to the question of action or representations made
by a certain Association in Pretoria.

Seth Govind Das: Are Government aware that the matter referred to
by Sir Raza Ali is connected with this question becuuse it is on account of
the activities of this Association that that disturbance has arisen?

8ir Girja 8hankar Bajpai: Well, Sir, at that rate the state of ill-feeling
in South Africa towards Iadians may have g‘lven rise to a series of incidents,
and if I am expected to answer questions in detail with regard to all such
incidents, T submit tha® cannot be reasonably expected.

Dr. 8ir Ziauddin Ahmad: Are you in a position to answer it now, or
you want notice of the question?

8ir Girja Shankar Bajpal: I have already said that if my Honourable
friend wants information with regard to the Rustenburg incident I should be
happy to answer the question if I am given notice.
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Sir Syed Raza Ali: With reference to the reply recently given by the
Honourable Mr. Stradford, the Miyister of the Interior in South Africa, to
the deputation of European rate-payers that waited on him giving a sort
of assurance about the addition to Indian disabilities in the matter of
acquisition of land in the Transvaal, will Government be pleased to say if
they have taken any action in the matter, and, if so, what?

8ir Girja Shankar Bajpai: My Honourable friend is doubtless referring
to a report in the press that Mr. Stadford told the representatives of the
Association that if 60 per cent. of the residents in a particular area wanted
anti-Asiatic restriction clause to be introduced in leases, he would be pre-
pared to make such a provision by law. My information from the Agent
General is that Mr. Stadford did not make a statement to that effect.
He might have had some such proposal in mind but he is open to argument
and the Agent General is taking up the matter with him.

REVISED INSTRUMENT OF AOOCRSSION.

65. *Mr. K. Santhanam: Will the Honourable the Leader of the House
please state :

(a) whether the revised Instrument of Accession has ‘been sent ® the
Rulers of Indian States;

(b) what is the time limit fixed for the reply; and

(c) whether a copy of the revised Inmstrument will be placed on the
table of the Assembly, if it has already been issued, and if it
has not yet been issued, as and when it is issued?

The Honourable Sir Nripendra Sircar: "(a) The attention of the Honour-
able Member is invited to the reply which 1 gave a little while ago to Mr.
Avinashilingam Chettiar’s starred question No. 34.

(b) It is not in the public interest to give information on this point.
(¢) No, Sir.

Mr. K. Santhanam: When the original Insfrument of Accession was
formerly published by Government, may I know what is the objection to
the publication of the revised Instrument of Accession so that we may bc
able to compare the two? ’

The Honourable Sir Nripendra Sircar: I submit, Sir, that under the
rules of Parliamentary practice it is not open to my Honourable friend to
cross-examine me a8 to why it is not in the public interest to give the
information.

Mr. K. Santhanam: I am only asking whether Government have any
special objection to the publication of the revised Instrument of Accession
ispecm.lly?when they have already published the original Instrument of

ceession :

The Honourable Sir Nripendra Sircar: I have nothing to add to the
answer.  An objection is an objection whether it is a special objection or
an ordinary objection.
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Mr. K. Santhanam: May I ask whether there is anything in the revised
Instrument of Acoession which is so radjcally different from the original one
that it requires to be kept secret?

The Honourable Sir Nripendra Sircar: I am afreid I cannot answer that
question.

Mr. Manu Subedar: May I ask at what stage do Government propose
to take into their confidence the leaders of people in British India with re-
gard to this matter?

The Honourable Sir Nripendra Sircar: I am afraid'J cannot answer that
question.

Mr. T. 8. Avinashilingam Ohettiar: May I ask what is the time-limit
fixed with reference to clause (b) of the question?

The Honourable 8ir Nripendra Sircar: The answers which I have given
ocover that question.

Mr. 8. Satyamurti: May I ask whether the Government of India pro-
se to carry on only bilateral negotiations between themselves and the
inces, and keep the people of British India at arm’s length throughout?

The Honourable Sir Nripendra Bircar: 1 do not admit that insinuation.

Mr. 8. Satyamurti: May I know whether there is any proposal in the
mind of Government to take the people of British India into their confidence
or this House into their confidence at any stage of the negotiations, with
regard to the accession of Indian States to the Federation?

The Honourable Sir Nripendra Sircar: I cannot answer that question
because the explanation, if furnished, will involve a lot of discussion, and
I am not prepared to discuss the matter.

Mr. 8. Satyamurti: May I ask if the Government of India have any
intention to consult the Provincial Governments of the eleven provinces who
are also interested in the negotiations that are being carried on about the
Federation?

The Honourable Sir Nripendra 8ircar: I answered this question in an
earlier session and I repeat the same answer, namely, that I cannot give
the information. ‘

INDIA’S EXPORTS TO AND IMPORTS FROM CZEOHOSLOVAKIA.

66. *Mr. K. Santhanam: Will the Honourable Member for Commerce
please state :

(a) the figure of India’'s exports to and imports from Czechoslovakia
for three months before and after the Munich agreement;

(b) whether the reduction of India’s exports to Cgechoslovakia have
been compensated by increased exports to Germany and to
what extent;
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(c) whether, as a result of the increasing German influence in Cen-
tral Europe, India’s trade with the countries therein is declin-
ing; and ’

(d) whether the Government of India have taken any steps in the

matter?
The Honourable Sir Muhammad Zafrullah Khan: (a) I lay on the table

s statement showing India’s trade with Czechoslovakia for the quarters
ending September, 1938, and December, 1938.

(b) No.

(c) There has been & decrease in India’s trade with some of the Central
European countries but it is not necessarily due to the reason ascribed by
the Honourable Member.

(d) No.
Statement showing India’s trade with Czechoslovakia during the quarters ending,
September and December, 1938.
Quarter Quarter
ending ending
September, December,
1938. 1838.
(In lakhs of (In lakhs of
Rs.) Ra.)
Exports to Czechoslovakia . . 48 14
Iroports from Czechoslovakia . . 32 26

ABOLITION OF ENTERTAINMENT TAX IN NEwW DELHI AND-GOVERENMENT'S
CoONTRIBUTION TO THE NEW DELARI MUNICIPALITY.

87. *Mr. K. Santhanam: (a) Will the Secretary for Education, Health
and Lands please state when the entertainment tax in New Delhi was
abolished ?

(b) What was the amount received from that tax?

(¢) What is the contribution from the revenues of the Government of
India for the upkeep of the New Delhi Municipality?

Sir Girja Shankar Bajpal: (a) and (b). No entertainment tax has
hitherto been imposed in the New Delhi Municipality.

(¢) The grant-in-aid to be paid during the current year to the New
Delhi Municipal Committee is Rs. 3-34 lakhs.

REPBBSENTATIONS REGARDING THE INTERPRETATION OF THE INSTRUMENT
OF INSTRUOTIONS TO THE GOVHBNOBR GENERAL.

68. *Mr. K. Santhanam: Will the Honourable the Leader of the House
please state :

(a® whether his attention has been drawn to the press report published
in the Hindustan Times of the 5th January, 1939, relating to
certain representations by European cormnmercial interests re-
garding the interpretation of the Instrument of Instructions to
the Governor General and the Becretary of State’s reply
thereon; -



%8 LEGISLATIVE ASSEMBLY. [4TE Fes. 1089.

(b) whether he will place the text of the representations and the
reply on the table of the House;

(c) whether the representations were made through the Government
of India, or directly; and

(d) whether the ‘Secretary of State consulted the Government of India
before he gave his reply?

The Honourable Sir Nripendra Sircar: (a) Yes.

(b) to (d). A joint memorial, dated the 24th May, 1987, was submitted
direct to the Secretary of State by the Associated Chambers of Commerce
and the European Association suggesting certain amendments to the draft
Instrument of Instructions to be issued to the Governor General after the
establishment of Federation. TFhis memorial was considered by the Sec-
retary of State in consultation with the Government of India. The Re-
forms Office letter No. F. 122/87-G., dated the 27th July, 1988, to the
‘President, the Associated Chambers of Commerce, containing the substance
of the proposals made and the views of the Secretary of State thereon is
placed in the Library of the House.

ACTION ON CERTAIN RESOLUTIONS PASSED BY INDIANS IN FuiI.

68, *Mr. Badri Dutt Pande: (a) Will the Secretary for Eduecation,
Health and Lands be pleased to state if he has seen newspaper reports to
the effect that Indians in Fiji, under the presidentship of the Honourable
Pandit Hridayanath Kunzru, passed resolutions to the following effect :

(1) that an enquiry into the economic condition of the Indians in
the-Colony is essential and in the proposed Commission there
should be representatives of both Indians and the Govern-
ment of India; and

(2) that Indians be appointed to the Fiji Governor's Executive
Council ?

(b) Have these resolutions been received by the Government of India?
If 80, what action have they taken or propose to take in the matter?

Sir Girja Shankar Bajpai: (a) Yes.

(b) Yes. The matter is under consideration.

Mr. Badri Dutt Pande: Are the Government of India in correspondence
with the Colonial Office on this subject?

Sir @irja Shankar Bajpai: The resolution has only receutly been received

and I cannot say that the Government of India have already taken it up
with the Colonial Office. '

Mr. Badri Dutt Pande: Is it receiving the active consideration of the
‘Government of India?

8ir Girja Shankar Bajpai: That is so.
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9
...Usx or SwADBSHI PAPER IN PUBLIOATIONS SUPPLIED TO MEMBERS OF TRE
INDIAN LEGISLATURE.

70. *Mr. 8. Satyamurti: Will the Honourable the Labour Member be
pleased to state whether for the purpose of the supply and sale of Legisla-
tive Assembly and Council of State Manuals, debates, stationery and all
publications issued by the Departments to the Members of the Indian
Legislature, swadeshi paper is being used and if not why not?

The Honourable Sir Muhammad Zafrullah Khan: With the exception
of a small quantity of superior letter paper and envelopes, Indian manu-
factured paper is used.

Mr. S. Satyamurti: With regard to the ‘‘exception’’, is it because there
is 1o such paper manufactured in Indig, or is it because it is too costly even
after allowing the 10 per cent. price for the Swadeshi articles?

The Honourable Sir Muhammad Zatfrullah Khan: I am not quite definite
but I believe it is the former.

Mr. 8. Satyamurti: Will Government take up the matter through the
Departments concernéd, with a view to finding out whether we can get
that paper manufactured in this country?

The Honourable Sir Muhammad Zatrullah Khan: That matter is being
kept constantly under consideration.

Mr. K. Santhanam: Are Government considering the advisability of
using only such paper as is produced in India? Is there any fixed rule
that only a particular kind of paper should be used for certain purposes?

The Honourable Sir Muhammad Zafrullah Khan: This is & small quan-
tity and the Honourable Member can judge for himself the extent to which
this policy has been followed from the fact that the purchase of paper out-
;}?aes érédia since 1928-29 has fallen from Rs. 1,72,000 to Rs. 14,000 in

WORKING OF THE REFORMS OFFICE.

71. *Mr. 8. Satyamurti: Will the Honourable the Leader of the House
be pleased to state :

(a) the present strength and personnel of the Reforms Office;

(b) how long it has been in existence;

(c) how much longer it is proposed to continue it in existence;

(d) what are the main functions whieh are being discharged by the
Reforms Office now; and

(e) whether the Reforms Office works directly under any Member
of Government or of the Governor General ?

The Honourable Sir Nripendra Sircar: (a) The staff of the Reforms
Office consists now of a Reforms Commissioner and a Deputy Secretary
assisted by a small ministerial establishment.

(b) The organisation was sturted in 1927 as a special branch of the
Home Department, but has functioned as a separate, though temporary,
Department of the Government of India since May, 1930. * '
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(c) and (d). While the introduction of the constitutional scheme is still
incomplete, it is considered necessary to retain a Reforms organization
in some form, and the matter is under consideration.

(e) Since its creation in 1980 the Reforms Office has been in the per-
sonal portfolio of His Excellency the Governor General and that is the
present position. ¢

Mr. 8. Satyamurti: With reference to the answer to clause (d) of the
question, I should like to know whether the Honourable Member can give
the House some indication of the main functions which are now being dis-
charged by the Reforms Office. A

The Honourable Sir Nripendra 8ircar: I can only answer it in a general
way that they have got to deal with all questions arising in connection with
the expected introduction of the Federation. 'What more can 1 say?

Mr. 8. Satyamurti: In view of the fact thut the ‘‘astrologer’’ is in
possession of the facts, may I ask what are the specific functions which
this Department is now discharging, and whether the Government of India
have satisfied themselves that the work now being discharged by them
requires the existing staff of a highly paid Reforms Commissioner, s Deputy
Secretary, and the ministerial staff?

The Honourable Sir Nripendra Sircar: 1f they had not been xo satisfied
they would not have maintained the staff. ’

Mr. 8. Satyamurti: Are you so sure?
The Honourable Sir Nripendra Sircar: Absolutely.

Mr. 8. Satyamurti: May I know if Government have any intention of
absorbing this office as part of the Home Department at a very early stage?

The Honourable Sir Nripendra Sircar: I have said that the matter is
under consideration and I cannot reply to this question. I am not aware
of any such existing intention.

WORKING OF THE NEW INDIAN LEGISLATIVRE RULES IN RESPECT OF STARRED
QUESTIONS FOR ORAL ANSWEL. '

72. *Mr. 8. Satyamurti: Will the Honourable the Law Member be
pleased to state :
(a) whether Government have examined the ‘working of the new

Indian Legislative Rules in respect of starred questions for oral
snswer in the Assembly;

(b) whether Government have consulted the heads of departments
concerned for the answering of questions; if so, what their
opinions are; and

(c) whether Government propose to consult Leaders of Parties in
the House, and reconsider the whole question with a view to
make the necessary changes in the Indian Legislative Rules?

The Honourable Sir Nripendra Sircar: (a) and (b). All Departments
participated in an examination of the working of the new rule which was
undertaken after the termination of the first Session during which the
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rule was in operation and all Departments were agreed that the rule had
worked satisfactorily. '

(c) No.

Mr. 8. Satyamurti: May I know the reason why Government will not
consult the leaders of Parties, while they have consulted their own Depart-
ments?  After all, it is the non-official Members of the House who have

to do bulk of the work. May I know why Government refuse to consult
leaders of Parties?

The Honourable Sir Nripendra Sircar: They would have had consulta-

tion if they had felt that there was any necessity for it, and if there was
any inconvenience which had arisen.

. Mr, 8 Batyamurti: Have Government satisfied themselves that no
inconvenience has been caused to non-official Members in this House ?

The Honourable Sir Nripendra Sircar: Yes, Sir.
Mr. 8. Satyamurti: On what grounds?
v

- The Honourable 8ir Nripendra Sircar: By the absence of loud clamour
to the contrary.

AMENDMENT T0 THE VILLAGE FRANCHISE ORDINANCE oF CEYLON.

78.*Mr. 8. Satyamurti: Will the Secretary for Education, Health and
Lands be pleased to state : .

(a) whether Government have definitely refused to aecept the recent
amendment to the Village Franchise Ordinance passed by the
Ceylon Legislative Council;

(b) whether Government have considered that the exclusion of
Sinhalese estate labourers will not at all redress the grievances
of the Indian estate labourers;

(c) whether Government are aware that the Sinhalese labourers will
get the franchise in some other form as they do not live on
the estate;

(d) whether Government have made representations to His Majesty's
Government not to allow this Bill to become law;

(¢) whether Government are aware that the Governor of Ceylon has
referred the amended Bill to His Majesty’s Government for
fresh consideration; and

(f) whether Government propose to take adequate and prompt steps
in this matter? .

Sir @irja Shankar Bajpai: (a), (d) and (f). The Government of India
have already represented to His Majesty’s Government that, in their
opinion, the amended Ordinance does not meet the Indian point of view.

(b) Yes.
(c) Government understand that this may happen in many cases.

(e) The Bi'l has since received His Majesty's assent and has become law.
c
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Hn 8. Sstyamurti: Since the Bill has become law, may I know
whether the Government of India have made or propose to make any further
representations in view of the obvious injustice done to the Indian esfate
labourers ?

8ir Qirja: Shankar Bajpai: As my Honourable friend is aware the posi-
tion of the Government of India has been made perfectly clear both to
the Government of Ceylon and to His Majesty's Government at every
stage. My Honourable friend is also aware of the action which the Gov-
ernment of India took when it became apparent that the Ceylon Govern-
ment were not responsive to their suggestion for' the Ordinance to ke
amended on certain lines. At the present moment the Government of
India do not think that any further representations or repetition of argu-
ments is likely to be effective.

' Mr. 8. SBatyamurti: May I know whether my Honourable friend will
press on the Commerce Department of the Government of India to take
into consideration this question a'so, when trade negotiations between
Ceylon and India are opened and conducted?

Sir Girja Shankar Bajpai: The Honourable the Commerce Member has
already indicated to my Honourable friend and the House that the intenfion
is that these trade negotiations should not be limited to trade matters only
and I think I can tell him that when other matters come up, this aspect
of the Indian problem will be borne in mind.

Duties or THE Higr COMMISSIONBR FOR INpIA IN LONDON.

74. *Mr. 8. Satyamurti: Will the Honourable the Commerce Member
be pleased to state :

(a) what are the main duties of the High Commissioner for India in
London; and

(b) whether in any sense he is the political representative of India?

The Honourable Sir Muhammad Zatrullah Xhan: (a) The Honourable
Member is referred to annexure E on pages 77-81 of the Account Code,
First Edition (reprint) a copy of which is in the Library,

(b) The Honourable Member must draw his own conclusions from the
reply I have given to part (a) of his question.

Mr. 8. Satyamurti: I cannot draw my own conclusions. May I ask
for some help from Government whose representative in London is the
High Commissioner, whether according to their interpretation of these
various functions, there is cast on him any dutv which makes him
wholly or partially, directly or indirectly, the political representative of
India?

The Honoursble Sir Mubhammad Zafrullah Xhan: I am unsble to: give

a legal opinion.

Mx. 8. Satyamurti: May I know whether Government have congidered
his recent speeches speaking as a ‘‘plenipotentiary’’ or a ‘‘diplomatic re-
presentative’ of India, and whether they have examined his duties from
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the point of view of instructions laid down and drawn his attention to
the fact that his duties as defined do not extend to those speeches?

The Monourable Sir Muhammad Zafrullah Khan: This point was can-
vassed at great length between the Honourable Member and myself during
the last Session.

Mr. 8. Satyamurti: May I know whether the Government of India
have come to any conclusion on this question, that if they do want a poli-
tical representative for India, they must have other agencies and not allow
the High Commissioner to discharge the duties of a political representa-
tive?

The Honourable Sir Muhammad Zafrullah Khan: I do not think that
question arises.

Mr. 8. Satyamurti: May I know whether Government have acquiesced
in the position that the present High Commissioner has taken that he
ocan speak of the political aspirations and ambitions of this country and

pose in other countries as if he speaks the voice of the people of India in
political matters?

The Honourable Sir Muhammad Zafrullah Xhan: The High Comnmis-

sioner has done nothing to which the Government of India could take
objection.

Mr. 8. BSatyamurti: Have the Government of India examined his
speeches from this point of view, and have they satisfied themselves that
his statements in Canada with regard to our ambition and political future
is consistent with his duties as the High Commissioner for India?

The Honourable Sir Muhammad Zafrullah Xhan: Having regard to the
purpose for which he visited Canada and the position he occupied there,
1o objection could be taken to his speeches.

Mr. 8. Satyamurti: I quite see the distinction which the Honourable
Member draws, but it is neither here nor there, but per se his position
as High Commissioner, is he free to make such speeches?

The Honourable Sir Muhammad Zatrullah Khan: That is an argument.

Mr, President (The Honourable Sir Abdur Rahim): This has been fully
canvassed before.

{78*.

Monoromr FOR TRE SUPPLY OF Mk 1N NEw DELHI.

76. *Mr. K. 8. Gupta: (a) Will the Secretary for Education, Health and
Lands state whether it is a fact that the milk supply to the New Delhi resi-
denbsn is monopolised by a European firm, Messrs. Keventers and Com-
vany ?

(b) Is the milk supplied pure and genuine?

+ Cancelled.

¢ g
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(o) 1s it daily examined by the authorities concerned before it is distri-
buted ?

(d) What is the sediment due to at the bottom of vessels, if the milk
supplicd is allowed to remain for some time ?

(e) How many seers per rupee are sold by the above mentioned firm?

(f) Is the Honourable Member aware that pure and genuine cow’s milk
was sold by gowalas at eight seers per rupee before the monopoly?

(g) Are Government aware that inferior milk at a higher rate is a great
hardsbip on the poor and the middle class people living in New Delhi?

8ir Girja Shankar Bajpai: (a) No.

(b) Yes, so far as is known.

(c) No, but analyses are carried out from time to time.

(d) Government have no information.

(e) The price charged by the firm is 2 as. 6 ps. a seer.

(f) Milk was, and still is, supplied by gowalas, but Government have
no knowledge of the quality of the milk supplied nor of the price charged.

(g) No.

Prof. N. G. Rangd: Is it not one of the duties of the Local Govern-
ment or the Central Government {o see that no adulteration is carried on
and the milk supplied by the Keventers or the gowalas is exaruined by
scientific experts?

8ir Girja Shankar Bajpai: My Honourable friend is aware of the pro-
visions of the Punjab Municipalities Act which prescribes the procedure to
be followed for the prevention of sale of adulterated articles of food.

Prof. N. G. Ranga: With reference to part (f), why is it then the
Honourable Member said that no examination has been made of the quality
of milk supplied by the gowalas?

Sir Girja Shankar Bajpai: What I said was this:

N

“Milk was, and still is, supplied by gowalas, but Government have no knowledge of
the quality of the milk supplied nor of the price charged.”

Prof. N. G. Ranga: Why is it that Government have not supplied
themselves with information in regard to the quality of milk supplied by
the gowalas if they have been carrying on any periodical examination of
the milk that is supplied by the various agencies ?

Sir Girja Shankar Bajpsi: My Honourable friend will appreciate the
fact that the question whether the milk supplied by gowalas is adulterated
or not can be ascertained only if some consumer will make a report to the
Healtth Officer. We do not know whether such reports have been made
or not.

INSTITUTIONS FOR RBSEARCH OF Foop AXD Drugs.

L 7} ‘llr. K.t St; G};npt&: (a) Wil fhe Sec:;ttgy for Education, Health and
ands please state how many institutions esearch for Food
are established in India? ' and Drugs
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(b) What is the contribution by the Government of India to any of those
institutions ?

(¢) What is the control of the Government of India over such institu-
‘tions !

(d) Is there any contemplation on the part of the Government of India
to extend the scope of such Research to find out the cheapest and the most
wholesome food for the poorest in India?

Sir Girja Shankar Bajpai: (a) The Nutrition Research Laboratories,
«Coonoor, and the Biochemical Standardisation Laboratory, Calcutta, deal
exclusively with Food and Drug research, respectively. In addition, there
are a number of other institutions, where such research is a part-time
activity and carried on with grants-in-aid by the Indian Research Fund
Association and the Imperial Council of Agricultural Research.

(b) The Nutrition Research Laboratories at Coonoor are financed by
the Indian Research Fund Association which receive an annual grant of
Rs. 1,50,000 from the Government of India. In addition, the pay of the
Assistant Director of the Laboratories is met by the Central Government.
The Biochemical Standardisation Laboratdry, Calcutta, is financed in full
by the Government of India.

(c) The Biochemical Standardisation Laboratory is a Government
institution. The Nutrition Research Laboratories at Coonoor are controlled
by the Governing Body of the Indian Research Fund Association on which
the Government of India are represented.

(d) The investigations already in progress cover the scope referred to.

Prof. N. G. Ranga: Are Government aware of the fact that the all
India Village Industries Association popularly known as A. I. V. A. has
been carrying on researches to find out the cheapest and the most whole-
some food for the poorest in India without any assistance from the Gov-
-ernment of India? '

Sir Girja Shankar Bajpai: I do not have any information about the
activities of the Association to which my Honourable friend refers.

Pgot. N @. Ranga: Will Government ascertain the nature of research
that is being carried on by this Association and find out whether they can
assist it either by way of fund or by way of additiona! scientific research
through the various organisations under their control?

8ir Girja Shmku Bajpai: I would suggest that there is nothing to
Prevent the Association from approaching the Government or the Indian
Research Fund Association as the case may be.

Mr. President (The Honourable. Sir Abdur Rahim): Mr. Gupta has
exhausted his quota of five questions and so question No. 78 will not be
answered orally.
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INDIAN AGENT IN BURMA.

$78. *Mr. K. 8. Gupta: (a) Will the Secretary for Education, Health and
Lands please state when the Burma Agent of the Government of India
took charge of office in Burma ?
(b) What is the staff he is provided with ?
(c) What is the nature of work he is doing?

(@) Is he submitting any periodical reports about the situation and his
work in Burma? Will the reports, if any, be placed on the table?
(e) Is he negotiating with the Government of Burma about the compon-

sation to be awarded for the loeses of property and Kfe oaused to the Indian
nationals in Burma? What is the result ?

(f) Is he taking any part in the criminal cases pending against the
Burmans for the murders, loot and arson committed in the last Burma
riots ?

(8) What is the relief and protection given by the Agent to those
nationals remaining in Burma after the riots?

Sir Girja Shankar Bajpai: (a) In September, 1038.

(b) One stenographer and two peons for the present.

(c), (f) and (g). The Agent keeps himself in touch with the situation
in Burma and his primary duty is to look after the interests of Indians
in Burma, particularly of Indian labour. He is not taking part in any
eriminal proceedings.

(d) The attention of the Honourable Member is invited to the reply to
supplementary questions to Mr. T. 8. Avinashilingam Chettiar's starred
question No. 1377 on the 22nd November, 1988.

(e) The attention of the Honourable Member is invited to the reply
given by me to Messrs. Abdul Qaiyum and Avinashilingam Chettiar's
starred questions Nos. 1214 and 1228 on the 14th November, 1938,

REPRESENTATION OF INDIA A1 THE INTERNATIONAL WHEAT CONFERENCE.

7. *Mr. Manu 8ubedar: (a) Will the Honourable the Commerce Mem-
ber please state whether India was represented at the meeting of the Inter-
nationa] Wheat Committee, which met in London in the first week of
January? If so, by whom?

(b) Is there a proposal for an International Wheat Conference to be held
and, if so, is it intended that India should participate? .

(c) Can Government assure this House that no commitments would be
made, which would prevent free export from India of wheat as and when
thé same becomes economically possible ?

(d) Have Government got a copy of the agenda of the points which
are proposed to be discussed at this conference?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, by Sir David
Meek, Indian Trade Commissioner in London.

(b) The reply to the first portion is in the affirmative. As regards
the latter portion, no invitation has so far heen received by the Government
of India.

(c) Does not arise.

(d) No, Sir.

+Answer to this question laid on the table, the questioner hsving exhansted fris queta
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RATE WAR BETWEEN SHIPPING COMPANIES CARRYING HAJ PILGRIMS.

80. *Mr. Manu Subedar: (a) Will the Honourable the Commerce Mem-
ber please state whether Government are aware that great hardship was
experienced by numerous intending Haj pilgrims on account of the sudden
rise in the price of tickets over the figures which, they were given to under-
stand, would be charged when they left their country homes, as soon as
one of the lines running pilgrim ships closed its season?

(b) Have Government enquired whether a large number . of intending
Hajis were stranded without the necessary passage and did not get the
accommodation ?

(¢) Have Government received any representation on the subject?

(d) Have Government re-started the negotiations with regard to a settle-
ment on thé question of the rate war between the two companies with a
view to stable conditions for the pilgrim traffic?

(e) What is the present position in this matter and what steps do
Government intend to take to put an end to the difficulties of intending
travellers?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (c). Repre-
sentations were received to this effect.

(b) On the matter being taken up with the steamship company con-
cerned, the company, while not admitting the allegations made, agreed to
provide accommodation for such pilgrims at rates not higher than those at
which previous boekings had been made.

(d) and (e). I would invite the Honourable Member’s attention to the-
statement made by me on the 8th December, 1938, in reply to questions
Nos. 1973, 1974 and 1975 and to the answers to the supplementaries
arising therefrom. There have been no further developments.

Mr. Manu Subedar: In view of the interest taken by the Honourable
Member ih this subject, may I know whether the Honourable Member
will use his good offices for negotiations being opened and a settlement
arrived at as and when occasion arises?

The Honourable Sir Muhammad Zatrullah Kban: I am afraid the

occasion is not likely to arise for some months.

_ Mr. T. 8. Avinaghilingam OChettiar: The Honourable Member's reply,
if I understood him aright, was that he was helpless in this matter owing
to the fact that both the parties were going beyond the agreement which
had been reached. May I know whether Government propose to take
steps by which when an agreement is reached through the good offices of
the Government, it may be made binding and compulsory on both parties.

“The Honourable Sir Muhammad Zafrullah Khan: There was a long list
12 Woow. °f supplementaries on the previous occasion in' which I dealt
with all aspects of this matter.
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(b) WRITTEN ANSWERS.,

PUBLIOATION oF THE REpOrRT oF NON-OFFICIAL ADVISERS OF THE
INDO-BRITISH TRADE AGREEMENT,

81. *Mr. Manu Suledar: Will the Honourable the Commerce Member
please state :

(a) whether Government have seen an article by Mr. Platt, written
on behalf of the Lancashire textile industry, giving a threat
to India that, if the terms asked for by Lancashire are not
given, Indian cotton would be boycotted ;

(b) whether Government have seen a statement. in the papers by one
of the non-official advisers refuting this-article, saying that
the facts were not correct and complaining that the said
member was unable, until the ban of secreey was lifted, to
point out what the correct facts were;

(c) whether Government have considered the question of publishing
the reports of the non-official advisers in view of matters
considered confidential at this end being freely discussed and
disclosed in the United Kingdom; and

(d) if the reply to part (c) be in the negative, will Government give
reasons?

The Honoursble Sir Muhammad Zafrullah Xhan: (a) and (b). Govern-
ment have seen press reports to this effect.

(c) and (d). I would invite the Honourable Member's attention to the
answers given to Seth Govind Das’s question No. 428, on the 24th August,
1938, and the supplementaries arising therefrom and also to the answers
given on the 14th September, 1938, to parts (b) and (c) of Mr. K.
Santhanam’s question. No. 1014 and the supplementaries.

FaLL IN THE Prioms or CoPra.

82. *Sri K. B. Jinaraja Hegde: Will the Honourable Member for
Commerce be pleased to state:

(a) thel gargce of copra in west coast (Malabar) in the years 1980 to

(b) the main causes for the serious fall in prices;

(c) whether the durnping of copra from Ceylon is not the real cause
for the fall in prices;

(d) whether the Honourable Member has read the address of the
Honourable Mr. Yakub Hussain, Public Works Minister of
the Government of Madras, at the Cocoanut Growers’' Con-
ference, published in the Madras Mail in its issue dated the
5th January, 1989, and its sub-leader thereon; and

(e) whether Government are prepared to investigate the matter
fully and impose protective duty on copra and cocoanut oil,
fmported from Ceylon and other places; if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) A statement
showing the prices of copra at Cochin for the years 1931 to 1988 is laid on
the table. Authentic information re'ating to other markets on the West
coast of India is not available.
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,‘,

(b) and (c). The price of copra is affected by various factors and these
are being investigated by Government.

(d) Yes, Sir.

(e) T would refer the Flonourable Member to the answers given on the
22nd November, 1938, to Mr. Avinashilingam Chettiar's starred question

No. 1378 and its supplementaries.

Statemnt shoving the prices of Copra in rupses per candy of 654 lbs. at Cochin,

Year. Price.

Rs. A.
1931 . . . . . . . . . . . 59 b
1932 . . . . . . . . . . . 13 5
1933 . . . . . . . . . . . 5112
1934 . . . . . . . . . . . 38 0
1935 . . . . . . . . . . . 63 7
1936 . . . . . . . . . . . 68 1
1937 66 13

1938

January 61 O
February . . . . 4 0
March . . . . . . . . . . 43 O
April 2 . . . . . . . . 40 0
April 9 . . . . .. . . . . . 38 O
May . .  « o+ e e .. ... 420
June . 40 O
July . . . . . . . . . .. + 410
August . . . . 43 0
Soptomber . . . . . . . . . . 42 8
October . . . . . . . . . . . 45 0
November . . . . . . . . . . 45 0
December . . . . . . . . . . 41 0

PROPOSAL TO HROLD THR FEDARAL COURT IN QOTACAMUND.

83. *Mr. M. Thirumala Rao: (a) Will the Honourable the Law Member
please state whether it is a fact that the Judges of the Federal Court pro-
pose holding their Court in Ootacamund this summer?

(b) If so, is it necessitated by the volume of work from Madras
Province?

The Honourable 8ir Nripendra 8ircar: (a) The Chief Justice of India
informs me that no such proposal has been considered by the Court.
(b) Does not arise.

ProTECTION TO COOOANUT INDUSTRY AGAINST COMPETITION FROM CEYLON.

84. *Mr. M. Thirumala Rao: (a) Will the Honoutable the Commerce
Memuber please state whether his attention is drawn to the proceedings ‘of
the All-Kerala Cocoanut’Growers’ Conference held at Narakal and published
in the issue of the Hindu of the 6th January, 1939?
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(b) Is the Honourable Member aware that dumping of Ceylon prod;ce
at low prices has seriously hit the Indian producer? 1
(c) If so, do Government propose to afford due protection against
unfair competition from Ceylon?
The Honourable Sir Muh®mmad Zafrullah Xhan: (a) Yes, Sir.

(b) and (c). I would refer the Honourable Member to the answer given

by me today to parts (b), (c) and (e) of Sri K. B. Jinaraja Hedge's
starred question No. 82.

QURSTIONNAIRE ISSUAD BY TRE ALL-INDL: NATIONAL PLANNING
COMMITTEE. :

85. *Mr. M. Thirumala Rao: (a) Will the Honourable the Commerce
Member please state whether Government have received a copy of the

questionnaire issued by the All-India National Planning Committee organis-
ed by the Congress?

(b) If so, have they replied to relevant questions that can be answered
by the Government of India?

(c) If the answer to part (b) be in the affirmative, will Government lay
on the table of the House a copy of the reply sent by them?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.
(b) Ne.
(c) Does not arise.

SIB THOMAS AINSCOUGH'S REMARKS REGARDING INDiA’s INDUSTRIAL .
PoLicy.

86. *Mr. M. Thirumala Rao: (a) Has the attention of the Honourable
the Commerce Member been drawn to Reuters summary of the report of
Sir Thomas Ainscough, Senior Trade Commissioner in India, published in
the Hindu dated the 18th January, 1939°?

(b) If so, have Government considered the remarks made in that report
that India’s attempt to become indusirially developed will result in serious
clash of interest with agricultural interests and a crisis in India’s finances?

(v) Do Government propose to align their industrial policy on the badis
of these remarks?

The Homnourable Sir Muhammad Zafrullah Xhan: (a) Yes.

(b) No.

(c) Does mot arise.

REPORT OF THE INTERNATIONAL WREAT COXPELRENCE.

87, *Mr. M. Thiromals Reo: (a) Will the Honourable the Commerce
Member please state whether Government have received a report of the
World Wheat Conference which was recently held in London?

(b) Was there any proposal to control crop production by fixing export
quotas, which should be binding on those assembled?
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(c) Has India been represented at this Conference?
(d) Is India’s position at the Conference independent of British lead?

The Honourable Sir Muhammud Zafrullah Khan: (a) The Honourable
Member is apparently referring to the International Wheat Advisory Com-
mittee which met in London last month. If so, the reply is in the

affirmative.
(b) No such question was discussed at the meeting of the Committee.
(c) and (d). Yes, Bir.
INDIANS IN TANGANYIEA.

87A. *Mr. Manu Subedar: Will the Education Secretary please state
whether Government have any information as to:

(i) the number of Indians who have gone to Tanganyika during the
last five years; and N

(ii' the amount of Indian capital sunk there?

8ir Girja Shankar Bajpai: (i) A statement showing the number of
Indians and Goans who entered the Tanganyika territory during the years
1983-1987 is placed on the table of the House. Separate figures for Indians
are not available.

(ii) The attention of the Honourable Member is invited to the reply
given by me on the 17th November, 1938, to part (b) of Mr. Sami
Venkatachelam Chetty’s starred question No. 1306B.

Statement showing the number ‘?‘Indiana and Gcans eniering the Tanganyike
Territory during the years 1933-1937.

Year. Number.
1033 . . . . . . . . . 654
193¢ . . . . . . . B . 763
1935 . . . . . . . . . 885
1936 . . . . . . . . . 1183
1987 . . . . . . . . . 1405°

MOTION FOR ADJOURNMENT.

ANTI-INDIAN RIOTS IN BURMA.

. Mr. President (The Honourable Sir Abdur Rahim): The Chair has re-
ceived a notice of a motion of adjournment from Sir Abdul Halim Ghuznavi
who wants to discuss a definite natter of urgent public importance, namely,
resrudescence of anti-ladian riots in Burma, looting Indian shops and burn-
ing Indian cotton mill at Monywa, and fhe failure of the Government of
India in securing the safety of the life and property of the Indians in
Burma. 1s there any objection to this motion ?

Sir Girja Shankar Bajpal (Secretary, Department of Education, Health
and Lands): No, Sir.

Mr. President (The Honourable ‘Sir Abdur Rahim): The motion will be
taken up at 4 O’'Clock this afternoon.



RESOLUTION RE WITHDRAWAL OF INDIA FROM THE LEAGUE
OF NATIONS.

Mr. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Sir, I beg to move:

“That this Assembly recommends to the Governor (ieneral in (‘oumcil that imme-
diate steps be taken under Article 1 (3) of the Covenant of the League of Nations to
give notice of India’s intention to withdraw from the League, among others, for the
reasou that the League has failed to implement the provisions of Articie 16 of the
Covenant against covenant-breaking members of the League.'’

N

The history of the League of Nations is indeed a sorrowful tale. No insti-
tution was begun with such great hopes as the League of Nations. It was
after the great war, when millions of people had died and niillions of others
had been maimed that President Wilson gave the hope, in his idealism, thab
war can be stopped and stopped for all time. It is with that intent that this
League of Natiehs was founded. It begins with these grandiloquent words:
“The High Contracting Parties in order to promote international co-opera-
tion and to achieve international peace and security™, etc. The purpose
and the object of the League of Nations was to stop all war and to guarantee
collective security in this world. But there has ﬂeen no greater failure of
its purpose than it has been attended within recent years. Even in the
year following the establishment of the League of Nations we find that the
guarantee of collective security was no easy thing. In 1920 itself there was
the matter of deciding the Polish-Lithuanian frontier, and just as a Com-
mission was getting busy about it General Zeligowski of Poland marched
into Vilna and seized it. In 1922, another thing happened and that was
that Gabriel D’Annunzio made a raid with a private army in defiance of the
League and seized Fiume on the Dalmatian coast. In 1923, when the
League Assembly was in session there came word that Mussolini, now the
leader of Italy, was bombarding Corfu as & reprisal for the killing of two
Italian officers by Greeks when they were examining the proposed line of
the Greco-Albanian frontier. Even before the League was finally established
we find there were States who did not care a bit for the guarantee of col-
lective security but were taking the law into their own hands. The main
purpose of the League was collective security and if the members of the
League who signed the Covenant of the League of Nations had any sincerity
in their professions, the acid test of that sincerity was to be found in their
pledge to establish general disarmament on a low scale for national defence.
There are people who deny that this pledge of disarmament was ever made,
but I would like to read from the Covenant these lines which cover this
matter. The words are clear in the Covenant:

“The members of the League recognise that tho maintenance of requires the
reduction of national armaments to the lowest point consistent with nationsl safety.
The Council shall formulate for such restrictions.”

It was also stated formally at the Peace Conference that the ‘‘econditions
as to German armaments are not solely intended to incapacitate Germany
from a renewal of her policy of military aggression. They algo constitute
the first step towards the reduction and general limitation of armaments as
being one of the most effective preventives of war, and one of the first tasks
which the League of Nations must strive to perform.”

(170 )
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Then, there were these disarmament conferences. They dragged on for
three or four or five years. I have seen in this Library the volumes of the
proceedings of the disarmament conferences: they are great only in one
respect and that is in their bulk. The result was nil. Germany was in the
meantime admitted to the League of Nations and she walked out of the
League for the reason that all the disarmament that was required was with
reference to Germany alone and as regards the other powers that had come
out victorious in the war, they were not for any kind of disarmament; and
the result was that Germany left the League of Nations in a huff on the
plea that they were not sincere in their efforts. The statement which the
German delegate made on that occasion is worth reading :

“In the light of the course which recent discussions of the powers concerned have
taken in the matter of disarmament, 1t is now clear that the Disarmament Conference
will not fulfil what is its sole object, namely, general disarmament. It is also clear
that the failure of the Conference is due solely to the unwillingness on the part of
the highly armed states to carry out their contractual obligations to disarm. This
renders impossible the satisfaction of Germany’'s recognised claim to equality of rights
and the condition on which the German government agreed at the beginning of this
year to take part in the work of the Conference thus no longer exists.” .

The German delegates left and then Germany started on a rearmament
which created new forces in Eurcpe and led step by step to the terrific re-
armament programme of Great Britain and of all other nations in Europe
today. Today Europe is an armed camp, each country trying to arm itself
to the utmost, to the breaking point; and the notions of collective security
were in no greater danger than today. I do not wish to refer to the invasion
of Abyssinia by Italy because it is recent history and need not be retold, but
1 would like to read one passage about the effects of this war:

““The poor Negus was all the time pleading with the League of Nations for proteo
tion and even while he was pleading the League of Nations allowed Mussolini to
transfer all his troops into Abyssinia so that he could fight better the helpless Negus
and the Abyssinians. The effect, of the war, it ia not too much to say, was the
complete shattering of all the prestige of the League.’

The failure of sanctions aguinst Italy has been the greatest defeat to

British diplomacy in current times and has made the League of Nations
impotent in the eyes of all aggressive nations.

I shall not refer to what Japan did in Manchuria before this happened in
Abyssinia. Next comes the story of Czechoslovakia which is quite fresh in

our minds. The League of Nations had guaranteed many things and among
them was the security to the smaller states; and when the matter of
Czechoslovukia came up we know how well Great Britain and France

guaranteed the security of a small (State like Czechoslovakia which had
depgnded on them for security and upon the League of Nations; Czechoslo-
Yakm had no other support on which to depend against an aggressive State
like Germany. I do not wish to repeat here what happened only a few
months ago. I would only remark that collective security today is nowhere
present in Europe or elsewhere. In my opinion the guarantee of collective
security by the T.eague of Nations could never be true for the reason that
it never had sanction by which it could have enforced its claim for collective
security. It allowed all the member States to arm themselves to the teeth,
and when they were so armed -the League of Nations had no sanction or
strength behind it by which it could maintain collective security. I should
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like to read one passage from one of the latest books published on the League
of Nations—''Co-operation or Coercion’’ hy L. P. Jacks. He says:
“‘Collective security in the well.ordered state implies that the citisen remits his
parrels to the jurisdiction of public law. He must ‘leave the government to do the
Zghting', if fighting there is to he done. He is not at liberty to destroy his enemy
if he can, nor to threaten him with lethal weapons. Except in cases of emergency,
when the arm of the law is not available to protect him, the taking of the law into his
own hands is sterly forbidden, and necessarily so if the collective system is to work.

The prineitla of collective resistance by the state is here combined with that of nom-
resistance by the individual, except in so far as ke resists his \opponent by handing
him over to the law. \

No approach to these conditions is visible among the sovereign states now con-
stituting the League of Nations. Thc tendency is in the opposite direction. While
pledged under the terme of the Covenant to combine their forces for mutual pro-
tection, they’ show not the elightest disposition to rempunce the right of independent
belligerency, but continue to arm themselves without limit, the left hand thua destroy-
ing the v of the pledges given by the right. Notbing could be more inconsistent
with the conditions under which the rule of law is maintained in the political state.
Untif the right of independent belligerency in their own defence, with the attendasmt
right of arming at discretion for the purpose is surrendered, the structure of the
league will fail to reproduce the structure of any of them.'’

So, in the absence of any sanction by which the League can enforce ite
decisions, it i8 not surprising that it has failed in its purpose. It requires
no great intelligence to see that the League has failed today in its main
purpose, and it does not require any argument to show that the League does
not serve any more the main purpose for which it was founded. It is not,
therefore, rurprising that we have come forward to move this Resolution.
Arguments have been advanced that the League has served other purposes
than political. Tt has been pointed out of the 82 million odd Bwiss francs,
barely two million francs is spent on purely political work and that nearly
98-2 per cent. of the League finances are expended on non-political and
constructive work beneficial for the whole -world, including Indis. It is
said that for this reason India should continue to maintain its connection
with the League. I would like to put before you another view of the case.
If the money spent in the League is spent on non-political matters, it is up
to us to know how much of the money that we pay to the League we get the
benefit of. It ia pointed out that the amount of contribution paid by India
to the League has been reduced of late because of the separation of Burma.
Today we pay nearly Rs. 10 lakhs to the League annually. May I ask what
return we get for this amount? I think a few thousand rupees is paid for
an office of the League in India. A few people get employment in the
Secretariat of the League in Geneva; over and above that I would like to
know whether any effort is being made so that India might get more benefit
from the League. As far as I can see India is being tied to the chariot
wheels of England and votes for her in the League. Unless India becomes
independent she stands to get no benéfit from being in the League today,
except paying ten lakhs of rupees every year and giving a vote to England.
In the present circumstances I do not see any reason why India should be
made to pay out of her exchequer a big sum of ten lakhs: in this connection
I would like to quote a passage from the speech of the Honourable Sir
Nripendra Sircar in the League of Nations when he had Leen there in the
last year along with the Indian delegation. It is indeed not surprising that
one like him could have given support to the Resolution that we are moving
here today. I will read to the House a few extracts from what he said to
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show how he has lent support to this Resolution. He laid on the table of
the House a passage from his speech on the 17th November, 1988, and that
passage reads as follows:

“A certain section of opinion in India was opposed not merely to Article 16, but
to all the other Articles of the Covenant, and that section was gaining ground owing
to the rapidly decreasing prestige of the League. The League had been described as
a body which could neither punish its enemies nor help its friends. The matter was
further complicated by another consideration, not strictly relevant to the interpretation
of Article 16. There was in India a strong feeling of grievance about the repre-
sentation of its nationals in the administration of the League; that factor also has a
bearing on India’s attitude.”

Then, I read his opinion, which is more relevant to the matter under
issue before the House:

“If the League could not justify its existence constructive work towards the
end for which it was established, India might lose all interest in Article 16 and every
other Article of the Covenant. Personally he was opposed to the sccession of India
from the League, but he desired to direct attention to the fact that such a measare
wus a possibility, even a probability, in view of the changes in the constitntion of
India which were expected to come into effect at no distant date.”

I would repeat again, Sir, that ‘‘he desired to direet attention to the fact
at the secession of India from the League was a possibility, even a proba-
bility, in view of the changes in the Constitution of India which were ex-
pected to come into eflect at no distant date’’.

Bir, the only difference there will be in the Constitution that is coming,
over the present constitution is that the coming constitufion may be res-
ponsible, while the present one is irresponsible, and the implication is, the
moment there is a responsible constitution, Timited as it is, India will give
notice to secede from the League. That is the meaning of what my friend
has said in his speech. Today we have an irresponsible executive ; they may
not secede from the League, but the moment the future Constitution is
ushered in, and the moment the people of this country get responsibility
even to the extent to which the Federation under the Government of India
Act, 1985, gives it, then to quote the words of my Honourable friend,—
‘such a measure would be a possibility, even a probability’. From that
speech it is clear that the Government are well aware that the overwhelming
public opinion in India is to secede from the League of Nations for no
other reason than that the League no more counts in the politics of Europe
and world today, and that the money spent on the League today is money

}vasted, and for this reason we have brought forward this Resolution. Sir,
nmove.

Mr, President (The Honourable Sir Abdur Rabim): IResolution moved :

“That this Asscrakly 1ecomuncnds to the (overnor (leneral in CGonneil that immme-
diate steps be taken under Article 1 (3) of the Covenant of the Lengus of Nations to
give nofice of India’s intention to withdraw from the League, among others, for the
reason that the Lesgue has failed to implement the provisions of Article 16 of the
‘ovenant against covenant-breaking members of the League.'’

Notice has been given of three amendments to this Resolution. The
first stands in the name of Mr. Joshi. Will Honourable Members.only move
their amendments first, and then there will be a discussion on the Resolu-
tion and the amendments. Honourable Memberr have only to move their
amendments formally, and then there will be a discussion.
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Mr. N. M. Joshi (Nominated Non-official): I move, Sir:

“That for the original Resolution, the following be substituted :

‘That this Assembly recommends to the Governor General in Council to convey to.
the League of Nationg India's dissatisfaction that in major politicel issues it
has so far failed to achieve its purpose of bringing about international
peace and protecting the interests of smaller nations, to put forward beforo
the League pro| s for making it a better and more effective instrument
for accomplishing its aims and objects by streugthening the Covenant of the
League and otherwise and for India's more effective participation in its
work and also recommends to the Govermnent pof India to take such steps,

0y

as are necessary to secure the acceptance of its groposala by the League’.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved :

““That for the original Resolution, the following be substituted :

‘That this Assembly recommends to the Governor General in Council to ccnvey to
the League of Nations India’s dissatisfaction that in major politicel issues 1t
has 8o far failed tc achieve its purpose of bringing about international
peace and protecting the interests of smaller nations, to put forward before
the League proposals for making 1t a better and more effeclive instrument
for accomplishing its aims and pbjects by strengthening the Covenant of the
League and otherwise and for India’s more effective participation’ in its
work and also recommends to the Government of India to take such steps,
as are necessary to secure the acceptance of its proposals by the League’.'’

Mr, President (The Honourable Sir Abdur Rahim): The next amend-
ment in the list is by Sir Syed Raza Ali. He has given notice of it only yes-
terday. The Standing Orders require two days notice. This, it appears,
has been circulated to all the Honourable Members.

Secretary of the Assembly: It was circulated last evening.

Mr. President (The Honourable Sir Abdur Rahim): Under the circum-
stances, the Chair is prepared to waive the Standing Order.

8ir Syed Raza Ali (Cities of the United Provinces: Muhammadan
Urban): Sir, I move:

“(a) That after the words ‘Governor General in Council that’ the words ‘unless
the Leaguc of Nations agrees to reduce India’s contribution to 2,00,000 francs with
effect from 1941’ be inserted;

(b) that the word ‘immediate’ occurring in the first line be omitted ; and

(c) that all the words occurring after the words ‘to withdraw from the League’ be
omitted.”’

Mz, President (The Honourable Sir Abdur Rahim): Amendment moved :

*(a) That after the words ‘Governor General in Council that’ the words ‘unless
the League of Nations agrees to reduce India’s contribution to 2,00,000 francs with
effect from 1941’ be inserted;

(b) that the word ‘immediate’ occurring in the first line be omitted; and

(c) that all the words occurring after the words ‘to withdraw from the League’ be
witwd-” . \ '

Then, there is a third amendment in the name of Mr. Abdul Qaiyum.

Mr, Abdul Qaiyum (North-West Frontier Province: General): Sir, I

move : .

“That at the end of the Resalution, the following be added :

‘and also for the reason that Great Britain has persisted in following an utterly
wrong policy with regard to Palestine, in contravention of Article 22 of
the Covenant, and ir open disregard of the feelings of the Indian Nation
in this matter’.”’
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M. President (The Honourable Sir Abdur Rahim): Amendment moved :

“‘That at the end of the Resolution, the following be added :

- . . . tterly

¢ he reason that Great Britain has persisted in following an u

and &:v.:o::r;olzc; with regard to Palestine, in contravention of Adr::cleNZ‘ZVo:
the Covenant, and in open disregard of the feelings of the Indian Nalio

in this matter’."’
Now, there will be a discussion on the Resolution as well as on the
amendments.

Mr. N. M. Joshi: Sir, I share the dissatisfaction whiqh my friend Mr.
Avinashilingam Chettiar, has expressed with the constitution of the League
of Nations and with the work done by that organization. But, Sir, because
1 am dissatisfied with the work of the League of Nations, I am not prepared
to ask the country to leave that organization. T feel, Sir, the remedy to
secure the removal of dissatisfaction is mot to walk away, but I feel that
there are other remedies for securing the removal of our dissatisfaction. It
is with that intention that I move my smendment.

There are two points of view from which this subject can be discussed
and should be discussed. The first is the general utility of the League, its
constitution, and the work done by it in order to achieve its object of estab-
lishing international co-operation and international peace. Secondly, we
must also consider India’s position and India’s relation with the League
of Nations and India’s participation in the work of that organisation. Tak-
ing the first point, I would deal very briefly with the constitution of the
League of Nations and then I shall deal with the work done by the League
of Nations. I agree again with my Honourable friend, Mr. Avinashilingam
Chettiar, that the constitution of the League of Nations is defective. In the
first place, the constitution of the League of Nations is unnecessarily con-
nected with the terms of the Treaty of Versailles. There should have been
really no connection between the two, and I am glad to find that this gues-
tion has been taken up by the League itself. Proposals are being framed
in crder that the Treaty of Versailles and the League of Nations may be
separated altogether. I also agree with the view which was read by my
Honourable friend, Mr. Chettiar, that the League does not provide effective
sanctions. If the decisions of the League are to be enforced, it is necessary
for the League to be provided with an armed force, especially an armed air
force in order that it should have the power to coerce recalcitrant members.
I have no doubt that in course of time the League will be given that power.
I admit that there are other defects in the constitution of the League. The
members of the League do not bind themselves to accept arbitration in
political issues. This question has been discussed also in the League of
Nations. 1t was Mr. Arthur Henderson, on behalf of the Labouyr Party in
Great Britain, who tried his very best to get the members of the League
to bind themselves to accept arbitration in all political issues. Sir, the
nations of the world are not still willing to part with even a little of their
sovereignty, that is the stumbling block in the way of the success of the
League. I feel that a time will come when the nations of the world will be
willing to part with at least some of their sovereignty in order that inter-
national co-operation can be established and there may be universal peace
in the world. As the constitution of the League is defective it is qur duty
to make efforts to change that constitution.
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" MY, 8. Satyamurti (Madras City : Non-Muhammadan Urban): Who are
you?

" Mr. N. M. Joghi: My Honourable friend, Mr. Satyamurti, suys, w\.\?
" are you? I say, who are you to withdraw from the gue of Nationg?
Unfortunately, the efforts that are made at present to secure changes in
the constitution are in the contrary direction. Great Britain an(.i several
. other countries are trying to weaken the League of Nations by taking away
from that organisation some of the sanctions which that orga‘msat:wn
possesses. 1 again share the views of my Honourable friend, Mr. Chettiar,
_that the record of the League of Nations in big political issues is yery poor.
~We must admit that in spite of the League Jupan hes been able to swallow
. Manchuria, 1taly hus swallowed Abyssania and the D.eague only made half-
_hearted atternpts to prevent that being done. Austrin has been swallowed
" and part of Czecho-Slavakia has been swallowed. The League has not been
able to help Spain, it could not render much help to China. 1 admit that
these are great failures of the Lengue. We naturally mark the failures
‘of the League, but even in political sphere, in small matters may be, it
has rendered great service to the world. The League, 1 have no doubt,
in solving those smaller matters, has avoided at least smal'ler wars and
" our thanks are due to that organisation for that work. I again admit that
. the League of Nations has failed to secure disarmament in the world.

When we speak of the work of the League of Nations, it is not the poli-
tical work alone which we should consider. Mr. Chettiar has ndmitted that
- besides political work the League does work in both economic and social
sphere. The League has as a subsidiary body the Internatiopal Labour
Office. There is also an organisation for intellectual co-opemation, they
- have a big organisation which has done very good work so far as regards
public health. The League has done something to bring about better inter-
national communications. They have done some work for ameliorating the
conditions of women and children They have done great work in relieving
the sufferings of refugeer. Besides these, the I.eague of Nations has done
very useful work in collecting information on economic, social and aven
political matters. The mere collection of this information is of great use.
Besides that, the existence of the League of Naticns for a fairly long period
has brought into existence a hody of international public servants. Tt is
not an easy thing for individuals to feel internationally and to act interna-
tionally. The League of Nations and the bodies working with it, like the
International -Labour Organisation, the Intellectual Co-operation and other
orgunisations, have brought into existence a body of persons who feel inter-
vationally and who act internationally. I feel that this is a very useful
thing which the League of Nations has done. 1f the League of Nations has
- failed in political matters—and I do not admit that it has failed in all politi-
cal mattegs, but still it in admitted on all hands that it has done very useful
work in both the economic and social sphere. Why should we withdraw
from the Laggue of Nations? Do we not want that Indian labour should
" benefit from the International Labour Organisation? Do we not want that
the public health orgenisation of our country should benefit from the
experience of the League of Nations? If we want economic benefits from
the Lenague, if we want social henefits from the League, why should we not
" co-operate with the T.eague of Nations, why should we withdraw from the
“League of Nations? "My Honourable friend Mr. Chettiar has pointed out
several objections for our remaming in the FLeague of Nations. It is true
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that Abyssinia has suffered. Tt is true that China has not been helped. 1t
is true that Spain has not been helped. But has Spsin withdrawn from the
Lengue of Nations. or has China withdrawn from the League of Nations?
China and Spain still cling to the League of Nations and try to get out of it
whatever little help it could render. And why should we leave the League
of Nations? Moreover, if the League of Nations is not successful, is it the
fault of that organisation, or is it the fault of the mewbers of that organi-
sation? We, as a member of the League of Nations, are equally responsible
for the failure of the League of Nations.

An Honourable Member: Not at all.

Mr. X. M. Joshi: I shall comne to that point. It is not, therefore, that
the organisation is a bad organisation. There are some members of the
League who are apatbetic to its work, who are not sufficiently sympathetic
and the fuilure of the League of Nations is due to that fuct and not to the
idea underlying that orgonisation. If, therefore, the Leugue of Nations is
to be ruccessful, it can he made euccessful by all the members of the
Lengue trying towards its success including India. What have we done?
India is 2 member of the Lengue of Nations. My friend, Mr. Chettiar, and
the great Party which he represents have been in this Legislature for more
than three years. May I ask what they have done to improve the League
nf Nationg? T could huve understood my Honouruble friend and his Party
if they had brought forward a Resolution pointing out to the Government
of India what changes should be made in the constitution of the League of
Nations. (Interruptions.) If these gentlemen will obstruct me and not
allow me to speak, that only shows that their arguments are weak and the
course they are following is wrong. 1 ask again what have thev done?
Instead of pointing out to the Government of India what should be done to
make the League sucoessful, they bring forward s Resolution saying that
we must walk away from the League. It may be said that these gentlemen
are engaged in the national struggle and therefore they are apathetic to the
League, except to say that we should walk out of the
League. Our very membership of the League is a recognition of the fact
that India ir a self-governing nation. If at any. time India ceases to be a
relf-governing nation, that question will be a question of international inte-
rest. Moreover, our membership of the League of Nations enables us to
discuss foreign questions. Why don’t the members of the Congress Party
insist upon the Government of India placing the report of its delegation
before the House for open and free discussion? May I ask.if the League
of Nations is unsatisfactory, are there not other organisations which are
unsatisfactory and which we are still using? May I ask the Congress Party
whether they consider the constitution of the Legislative Assembly to be
satisfactory and if it is not, why do they work in this organisation?

An Honourable Member: Wait and see.

Mr. N. M, Joshi: I have waited and seen for a long time.. 8o, if we are
not leaving the Legislative Assembly, why should we leave the League of
Nations. The Government of India can do many things in ordeg to see that
its participation in the League of Nations is more effective. - It can place
the report of the delegation before the Legislature for discussion. Then,
the Secretary of State must cease to interfere in the relationship between
India and the League. Whatever relations we mav have to maintain should
be through the High Commissioner for India. Then the Government of

p 2
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India are themselves lowering the status of India by refusing to allow the
Commerce Member to sign treaties with other countries of the world. The
delegation of the Government of India headed by Sir Muhammad Habibullah
had made certain recommendations. The first recommendation was that
the Government of India should set up a committee of the Legislature to
consider the attitude of India towards the work of the League of Nations.
The Government of India should immediately set up a committee and
allow that committee to consider what India’s attitude should be towards the
questions included in the agenda of the League and the brief given to the
delegates should be the brief prepared by this committee. Then, Bir, India
must secure membership of the Council of the League. Then agmin I agree
with my Honourable friend that there are very few Indians on the staff of
the League—hardly any one in a high position. The Government of India
should insist that there should be a sufficient number of Indians on the staff
of the League of Nations and some of them in high positions. It is our
right to insist that the whole of the Indian delegation to the League should
consist of Indians and there should not be even one Britisher in the dele-
gation. India's position in the international world is misunderstood on
account of the fact that several Britishers find a place in the Indian dele-
gation,

There is ouly one point more which I wish to mention before I sit down.
The Government of Indis, in ~rder to secure changes in the constitution of
the League and to secure that its work is successful should take immediate
steps to set up a committee and that committee should make a report as to
what changes should be made in the constitution of the League and the
proposal made by that committee should be sent to the League of Nations.
Then there is the amendment put forward by Sir Syed Raza Ali that the
contribution should be reduced. If the League of Nations does not accept our
proposals, let us then make the proposal that in the eyes of the Indian
nation the usefulness of the League of Nations is much reduced and, there-
fore, the contribution made by India should also be reduced. The Congress
Party is no doubt very fortunate in bringing forward this motion at this
moment when the League is in a very bad way. Those of us who believe
in the brotherhood of man and the citizenship of the world expected and
thought that with the establishment of the League of Nations a new era
would begin. But, unfortunately, disappointments have come to us. But
simply because there are disappointments we must not get into despair. It
we have faith that universal brotherhood can be achieved and that citizen-
ship of the world can be established, then in spite of disappointment, we
must redouble our efforts to bring about international co-operation with the
help of the League of Nations. [ hope the House will not accept the Reso-
:)utxon moved by the Congress Party but will accept the amendment moved

y me.

8ir S8yed Raza Ali: Sir, the Resolution as sought to be d
would read a# follows : g amended by me

“‘That this Assembly recommends to the Governor General i i
the League of Nations agrees to reduce India's contriﬁnti:m ténz%gw fmunl.e:;
*flect, from 1041, steps be taken under Article 1 (3) of the Covemact of th oy
Nations to give notice of India’s intention to withdraw from the League " League o

_ The difference between the Resolution moved b Mr. Chetti
seems to me to be more than one of mere outlooz. rit sez‘;g:rt:nl?e m:f’
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I may be excused the use of the word, somewhat fundamental. The
Congress School of thought, if I understand the position correctly, does
not care for the international position of India.

Mr. Bhulabhai J. Desai (Bombay Northern Division : Non-Muhammadan
Rural) :  You are utterly wrong.

8ir Byed Raza Ali: I am very glad to hear that. If it was seriously
meant, nobody would be better pleased than myself, but I seriously doubt it.

Sir, the position really is this. Let me assure my Honourable friends,
if any assurance was necessary, that I quite appreciate their position.
Today is not the first time I have met my Congress friends. I have been
in close association with them for a very long time, may I say almost a
lifetime.  Their point of view is this. Today we are powerless in our
own country. India is not the mistress of her own destinies.  Therefore,
there is no use taking part in activities of bodies where India’s voice does
not count and where India’s mind is made up by others for herself. Their
viewpoint seems to be, on this question, this: ‘‘let us go out of the League.
If and when we come into our own, if and when India becomes the mistress
of her own destiny, it would be time for us then to re-join the
League.”” I believe that is their position. 8o I do not think my friends
were quite right in expressing strong dissent from me.

Now, my position, on the other hand, is this,—that, no doubt, it is
most sad, it is most unfortunate that we are not masters of our own
destiny in our own country. Every section of Indian population is doing
all it can to hasten the day when the control of our policy will be in our
own hands. But then, along with that, there is what I call the inter-
national position of India, big or small.  Sir, till the day comes when we
are in full control of our destiny, I for one would be for co-operating with
those bodies outside India. This would enable us to be in touch with
the viewpoint of other countries of the world. India’s position no doubt
suffers very very greatly from the fact that our voice is not heard on im-
portant and essential matters very often. But I assure my friends that it
would be a mistake to go out of the League, not really because the League
is such a useless body as it was painted to be by the Honourable the
Mover of the Resolution, but because we have not that measure of power
in our own country which we ought to have. Sir, the sentiment is one which
I entirely appreciate and which I quite admire but I do not think it is the
right attitude to adopt. One cannot afford to cut one’s nose to spite
one’s face if I may say so. This, according to me, would be very much
the position if this Resolution was adopted by this House and brought
into force ultimately.

May I very briefly say that I happen to know a little about the activities
of the League of Nations. It is true that the position that the representa-
tives of India occupy at Geneva is, unfortunately, a subordinate position;
it is a position with which no self-respecting Indian can be happy. It
is a position which is a source of not only inconvenience but of unhappiness
to those Indians who represent the Government of India at the League of
Nations. But I was entirely unable to follow the logic of the Honourable
Mr. Chettiar. He gave a number of instances and dwelt on the policy
recently followed by Germany, Japan and Italy. Sir, it is quite true that
Germany, Japan and Italy are no longer members of the League of
Nations but what is the cause? Has the Honourable the Mover ever put
that question to himself? Germany went out of the League because
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Germany wanted to embark upon a course of what in the eye of the
civilized world is aggression.

An Honourable Member: No.

Sir Syed Raza Ali: I am surprised to know that that is not aggression,
that it is something else, and it seems that that attitude commends itself
to some of our Honourable friends.  Be that as it may, Italy went out of the
League in order to attack Abyssinia; in fact shd did so after she had
attacked Abyssinia. Then Japan went out of the League because it had
aggressive intentions against Chinn which intentions she has since ‘carried
into effect. 1 ask my Honourable friends on the Congress Benches what
aggressive action they propose to take, und against which country?

Mr. M. Asat Al (Delhi: General): We wunt to stop aggression by
Great Britain against Indis.

8ir Syed Raza Ali: And, therefore, we want to go out of the League?
Mr. M. Asaf Ali: Undoubtedly.

Sir Abdul Halim Ghuznavi (Dacea cum Mymensingh: Muhammadan
Rural): 8ir, rny Honourable friend should not be interrupted, as he is
making his maiden speech. ;

Sir Syed Raza Ali: 1 assure my friend that T am quite capable of taking
care of myself. 8ir, the logic that has been just interjected is 8 most
strange logie, but we are not surprised. We often see that kind of logic
used from some of our friends over there. I will not say more. Now, if
really India’s idea is not to embark on any course of aggression, which
power India simply cannot exercise even if she wanted to, 1 entirely fail
to see why India should give notice of withdrawal because the League has
failed to insintain the cause of peace in the world. If T remember

correctly, today at least as many as 58 Btates are members of the League
of Nations.

Mr. M. Asaf Ali: [ ain afraid you are wrong. It used to be 58; there
are only 49 left now,

Sir 8yed Rasza Ali: 1 will accept my Honourable friend's figure. Let
it be fortynine, but in what way is Indiu differently situated fromn the
remaining fortyeight countries which are members of the League which
would justify her going out? It seems to me that the position of India
is on a par with the position oceupied by the remaining fortyeight countries
according to the figure given to me by my learned friend.

An Honourable Member: We are a poor country.

Bir 8yed Raza All: I am very thankful for this interjection. I come
to my point. We are & poor country, there is no doubt. Now the position
today is this. From the official list T find that Tndia ir the fourth largest-
contributor to the finances of the League. First comes, according to the:
figures T have got, Great Britain, then Boviet Russia, then France, immedia-
tely followed by India which makes a contribution of over a million of
francs per year to the League. Bir, we are & poor country—there is no-
dqu!)t about that. -: Further, though we have participated in the benefits
arising from the aetivities of the League; there is no doubt in my mind
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that owing to the peculiar palitical condition of India’ we have not been
able to take the fullest adventage from the League's activities. I should
not be understood to attach any undue importance to being elected by the
Assembly or the Council to certain importent positions which count in
the eyes of the oivilized world.  Still, tuke the case of the Council of the .
League. There are a number of non-permanent members of the League.
In spite of our huge population, in spite of the large contribution that we
make to the League, never has a non-permanent seat been assigned to India.

Again, take the International Court of Justice. Judges from .
other countries have been elected as members of this Court but never
1> has un Indian been honoured by being elected as a Judge of that

Court. Then again, take the Seereturiat office or the Intérnational
Labour Bureau. There are very few Indians who occupy any positions of -
trust and responsibility there. I must admit that the matter is not of very
great importance but at the same time it is a matter of which due cog-
nizance should be taken. So, in all these matters India’s grievances arc
real and just. What really surprises one is that there is a very large dis-
parity between the huge contribution made by India and the advantages
secured by her by being a member of the League. Lately India’'s contribu-
tion has been slightly reduced. That, however, does not matter much.
India’s contribution yet amounts to & very large sum. I would, therefore,
suggest that we should make it quite clear to the League that
it. is impossible for us to pav & sum of over a million francs
every year and that our contribution should not stand at a
higher figure than 200,000 franes. If the League is agreeable to
this suggestion, I, for one, would be strongly for India continu- -
ing to be a member of the League till such time as India becomes a fullv
self-governing country.  But if the League has any hesitation in sccepting
our proposal or it objects to entertaining this proposal, I would have no
hesitation in giving notice of India ceasing to be a member of the League.
After all, the advantages that we receive from the League of Nations,
some of which have been described bv my Honourable friend, Mr. Joshi,
are of some value. TLet it be quite clear that I do not attach undue im-
portance to the advantages that we are receiving from the League of
Nations today. 8till, those advantages are of some value. That being"
80, there is no reason why we should sever our connection with the
League. As was interjected by my friend, Mr. Manu Bubedar, the.
question is & financial question and I entirely agree with that view. If
we were to turn into monev the value of the advantages rendered to us by
the T.eague, I think 200,000 francs would not be an unduly large contri-
"hutlon for India to make. Therefore. T submit that it is of the highest
importance that Tndia’s connection with the International organisatione of
the world should continue.” 8ir, T have represented my country in South
Africa. T was there for three years. T know what value is attached by
nther countries to India being & member of such organisations. I have
& suspicion at the back of my mind that the Congress people do not attach
much importance to Indin heing represented on these Tniternational bodies.
There, T must, say, T differ from them. T think it is of very great im-
portance, having regard especially to the political chahges that are going
to take place in Tndia, that we should not he, what is known in our
]gngunge, 8 ‘frog of the well>. We shonld put oursélves in touch with
world-wide activities of all enlightened nations.

 Mr, M. Asat All: “What happened to Abvssinia and.China?
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Mr. President (The Honourable 8ir Abdur Rehim): The Honourable
Member need not teke notice of these interruptions.

Sir S8yed Raza AH: T will allow myself only to reply to the last inter-
jection and then, Sir, I shall have finished. I am asked what has happened
to China and Abyssinia? I entirely fail to see what this has got to do
with India’s presence in the League of Nations. But I can tell my
friend what has happened to China and Abyssinia. @ They became the
victims of aggression and they suffered the greatest suffering in the world.
If India pursues the dreams that some of my friends are dreaming, she
might also become a similar victim in course of time. * Her fate might be
no better than the fate of China and Abyssinia. But as long as we con-
tinue to be in the British Commonwealth of Nations as I prefer to call
it instead of the British Empire, there is no reason why we should fear
that the fate of Abyssinia or China is going to overtake us.  Sir, I move.

Mr. Abdul Qalyum: Sir, I have listened carefully to the speech of the
Honourable Member, Sir Syed Raza Ali, and he said that the Congress
Party did not attach sufficient importance to the League. @ We are very
anxious to be represented at international gatherings, but by men of our
own choice and not by men who go there in the capacity of bondsmen or
henchmen of an alien nation who prefer to do the bidding of their masters.
8o far we have been denied the privilege of sending our own men .............

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member ought to move his amendment.

Mr. Abdul Qaiyum: I have already done so. I am now speaking both
on the original motion and the amendment.

We have been denied the privilege which is enjoyed by other States
which happen to be Members of the I.eague of Nations, namely, of being
represented by nationals of their own choice.  That privilege has been
denied to India which is also a Member of the League. Therefore, it is
not a matter for surprise that we are not very anxious to be represented at
such gatherings in an inferior capacity. My Honourable friend, Mr. Joshi,
admitted in the course of his speech that the League was a very defective
orgemisation and that it was thoroughly rotten.

Mr. N. M. Joshi: This Assembly is & defective organisation and still we
are Members.

Mr. Abdul Qaiyum: We are not here by nomination. We do re-
present certain people here.

Mr. N. M, Joshi: The worse thing is that you are by election to mis-
represent the country and the people.

Mr. Abdul Qaiyum: The Honourable Mr. Joshi has admitted that the
League is thoroughly rotten and still he wants us to continue and improve
it.  This is an argument which does not need any refutation. I respect-
fully submit to the House that this is not a question of francs or roubles as.
has been attempted to be made out by my Honourable friend, 8ir Syed
Raza Ali.  There are questions of national principles involved. There are
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questions of national self-respect involved in this. Are we to continue to
be Members of a League in an inferior capacity, to do what Great Britain
wants us to do? I must remind my Honourable friend, Sir Syed Raza Ali,
that Abyssinia was an independent State and that Haile Saliessie was the
Emperor of an independent State. He put his faith in the League of
Nations only to be disillusioned, only to be torn to pieces by the vultures
of Rome, and to be reduced to the position of a subject State. How
can this League of Nations be of any earthly use to India which is not even
a free nation. If free nations can meet with the fate of China, with the
fate of Abyssinia, with the fate of Czecho-Slovakia and with the fate of
Manchuko, what earthly good can this League of Nations do to a subject
nation like India?

Now, 8ir, I come to the subject of my amendment which is thoroughly
in consonance with the principles embodied in the original Resolution.
Here I would like to read a short extract from Article 22 of the Covenant
which shows how the great principles enunciated at the time when the
Covenant of the League was brought into existence, have been flouted
by ‘Great Britain in their application to Palestine. = Now, Sir, Article 22
of the Covenant reads :

“To those colonies and territories which as a consequence of the late War have
ceased to be under the sovereignty of the States which formerly governed them. . . . .
there should be applied the principle that the well being and development of such
peoples form a sacred trust of civilisation and that securities for the performance of
this trust should be embodied in this covenant.’”

Then, the system of mandates was brought into existence. Then,
sub-clause (4) of Article 22 reads :

“‘Certain communities formerly belonging to the Turkish Empire have reached s
stage of development where their existence as independent nations can be provisionally
recognised subject to the rendering of administrative advice and assistance by a
Mandatory until such time as they are able to stand alone. The wishes of these com-
munities must be a principal conaideration in the selection of the Mandatory.”’

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can continue his speech after Lunch. The House stands ad-
journed till Half Past Two.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

_ Mr. Abdul Qaiyum: Sir, T was trying to make out that all the principles
laid down in Article 22 of the Covenant have been violated time and again
by Great Britain, the mandatory on behalf of the League of Nations. If
we turn to the history of Palestine we find that for about 90 to 100 years in
the 12th and 18th centuries the Crusaders waged a series of wars against
the local inhabitants. They were fired with religious zeal which is an
understandable thing, and even the Crusaders in those dark Middle Ages
never attempted to do what is being attempted by Great Britain at the
present day, namely, annihilation of the Arab race. Great Britain went
there ostensibly to set them on their feet, to turn them into an independent
nation, but what has happened is the reverse. A number of Commissions
have been appointed to report and to suggest solutions for this vexed
problem of Palestine.  After every nsing a Commission has been appointed
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by Great Britain. There was the well-known Peel Commission which has
been followed by another Comumission, snd they have all suggested
that Palestine should be partitioned into three States, a purely Arab State
of the south-east, the Jewish State of the north-west, and an area around
Jerusalem which will remain permanently under Great Britain as a mandat-
ed territory. . Now all these schemes of partition have been very rightly
and verv stubbornly resisted by the Arabs, because this is an attempt
at vivisection of a nation which is alive. When thq.war was on, Great
Britain sent a number of emisssries to these people. . The high-sounding
principles of self-determination were trumpeted in front of the Arabs,
Lawrence of Arabia, followed by a number of gentlemen shnilarly qualified,
were sent to that country with the result that they broughit about a rising
of the Arabs and wesned them from their allegiance ‘to the Turkish State.
But when the war was over those promises were all forgotten, and instead
it was openly declared that Palestine would henceforward become a national
home for the Jews, and a Jewish State for all intents and purposes.
In this there is a warning for all of us who believe in the promises of
Great Britain. What happened in the case of the Arabs who put their
faith in these promises? They have been disillusioned, and that is a
lesson for people similarly inclined in other parts of the world who may
care to put their faith in British promises. ~Now what is it that has
induced Great Britain to change its policy?  Surely it is not love for
the Jews. Great Britain wants the pussage to India to be safe in her
hands.  She realises that powerful totalitarian States, like Italy and
Germany, have sprung up.  She realises that her means of communications
in the Mediterranean are in danger. Therefore she wants a safe naval
base in the eastern Mediterranean. It is for these purposes that Palestine
is being converted into a Jewish State, so that the pro-British. elemeny
whose verv presence and existence will depend on the British bayonets, and
who will for ever be faithful to the British connection, should be introduced
into that country. Palestine has got great possibilities; it is the terminus
of the oil pipe line from Iraq to Haifa. Tt is a country through which all
the eastern air routes traverse, and it has assumed tremendous importance
since the rise of Italv. Tt is not love of the Jews, but with a view to
perpetually keeping this country mainly for their own interest that Great
Britain is prepared to try an experiment which is unprecedented in the
history of the world, namely, the utter ruin and annihilation of the Arab
race. This is what the British policy in Palestine means.

Now .turn to Article 22 of the Covenant, and vou will realise that the
practice is absolutely at variance with the professions and high-sounding
principles which were laid down in the Covenant of the League oft Nations.
What is the present position? We are told that the League of Nations in
spite of so many difficulties is worth keeping. .The nation which really
brought the League of Natione into existence is outside the League,—I
refer to the democracy of the United States of America. Tt was the
initiative .of President Wilson that brought the League of Nations into
existence, and, when he realised that the League of Nations wus merely a
continuation of the Supreme Allied War Council, when he realised that
it. was being based on the principle of self-determination and not on the
principles of equality and liberty, that it was being based on the blood
and iron of the treaty of Versailles which brought » number of iniquities into
this already harassed world and aimed at perpetuating those iniquities by
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this League of Nations, that President Wilson withdrew from the League.
Not only that; a number of other powerful Btates have seceded from the
League.  Italy is out of the League, and so are Brazil, Japan and
Germany. It may be that there are different reasons, but still what is
the use of having this League which is utterly powerless to prevent an
attack from Japan on the great country called China which contains
about a third of the human race? What is the use of being members of
& society of nations which was absolutely powerless to protect Abyssinia
from the onslaughts of the hosts of Rome?  What did the League do?
They have accepted in the case of Munchuko the Japanese thesis that it
wag not even a war but was merely a punitive measure; and in the case of
Italy they kept on fiddling while Abyssinia was burning. They waited for
two years and when Italy had accowmplished its conquest they had the
audacity to call off the hali-hearted measures, namely, the sanctions which
they had imposed against Italy. Then, more recently, we have seen the
unnihilation of Austriu and also the dismemberment ot (‘zecho-Slovakia
—which was the creation of the League of Nations. The League was
absolutely powerless to prevent its disruption at the hands of Germany.
Now we are told that there are a numnber of good things which the League
has done, namely, it has stopped drug traffic, prevented the spread of
mosquitoes, and so on.  But what are these thinge?  Are these any
major iskues?

An Honourable Member: Thev have saved human life.

Mr. Abdul Qaiyum: But what did it do in the case of Abyssinia and
Palestine?  8ir, coming to Palestine, what have the British Government
done? The request of Mr. Jinnah, the Leader of th» Muslim League
Party, that India should be represented at the World Palestine Conference
now going on in England, and to which delegates from all parts of the world
have been invited, hus not even evoked a response from the British
Prime Minister. This is the way in which a very reasonable request made
hy a responsible statesman, has been treated by the British Prime Minister.
(ireat Britain must knéw that she cannot play with fire as she has been
doing so long. I want to warn the British Government through their agents
who are sitting here that their policy in ‘Palestine has created a deep wound
in the Muslim world which is not likely to heal. And T for one am con-
vinced that the end of the British Empire will result from this very policy
which is being pursued in Palestine by Great Britain. T think any civilised
nation should be ashamed of the policy which Britain is pursuing,—shgoting
down innocent people, wiping out honses and hombing from the air.

Mr. Deputy Presideat (Mr. Akhil Chandra Datta): The Honourable
Member has got one minute more.

Mr. Abdul Qaiyum: Last but not least, T turn to the question of my
own province and the neighbouring tribal areas.  The League 03 Nations
has been talking of stopping bombing by internationad action.. W hat have
the representatives of India done in the League of Nations throughout
these long vears, to stop bombing on the froutier?  Even the other day
it appeared in the papers that boinbing was going on. On the 26th
December T was in Kohat and T listened to a tale of woe from a number of
people who had been to Waziristan and they told me that a number of
villages had been wiped out by bombing which had been recently resorted
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to. I had no reason to doubt or disbelieve what I was told. Al questions
and resolutions about bombing are being disallowed in this House, and it
is sought to be proved to the rest of the world that nothing is wrong with
the tribal areas in the North-West Frontier Province .........

Mr. N. M. Joshi: You are still a Member of the Assembly.

Mr. Abdul Qaiyum: I will remain for some timme. “I am here at the
sufferance of my electorate. =My submission is that the League of Nations
is a thoroughly unsatisfactory body. It has proved to be absolutely
powerless time and again when there were occasions for the exercise of
its powers to bring the transgressors to justice. =~ What is the use of being
& member of this League? I, therefore, warmly support the resolution
and the amendment and I request the House to vote in such a way that
this Government should be forced immediately to send a notice to the
League of Nations severing our connection with that body which is
absolutely useless.

Mr. G. H. Bpence (Secretary: Legislative Department): 8ir, T hope
that it may be of some slight convenience to Honourable Members if [
endeavour at this early stage in the debate to indicate very briefly the atti-
tude of the Government on some of the issues before the House. I will take
first the amendment moved by the Honourable 8ir Syed Raza Ali. I donot
propose to weary the House by teking it through the whole history of the
question of India’s contribution; but for an appreciation of this amend-
ment it is necessary to bear in mind what exactly the present position is.
The existing scale is in force for the years 1987, 1988 and 1939. The
League has appointed a new allocation committee which will shortly meet
and which will present its report to the Assembly of the League of 1989,
and a new scale will then be brought into force from 1940. The reference,
therefore, in the amendment to a reduction with effect from 1941 is not
particularly apposite. 'What will happen will be that the allocation com-
mittee will consider the whole question on ite merits and will deal with
all representations submitted on behalf of any particular member of the
League. I may interpolate here that the Government of India, in redemp-
tion of their pledge to take such steps as lie in their power to secure 8
further substential reduction of the contribution, have already prepared a
memorandum for submission to the allocation committee, and I think the
House will be interested to hear that Indiw is one of the twelve members
of the League represented on that committee. There is not the slightest
reason to suppose that India will get anything but a fair deal and Govern-
ment hope that India may secure a reasonably substantial further reduc-
tion. But turning to the more important aspect of 8ir S8yed Raza Ali's
smendment, I must point out that a reduction to the figure named by
him—209,000 francs—is simplv not within the sphere of practical poli-
tics at all. I should explain that the League does not determine the con-
tributions of members in terms of francs. The contributions are deter-
mined in terms of units and the amount in francs is arrived at by calculat-
ing the appropriate fraction of the total budget for a particular year. Thus,
with India assessed as she now is at 49 units out of a total of 817, she pays
in terms of francs 49/917ths of the amount of the total budget for the year.
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For the current year the result of this calculation is that India pays
1,218,000 odd gold francs, equivalent to 1,542,500 odd Swiss francs . . .

An Honourable Member: What is it in Indian money?

Mr. G. H. 8pence: That has been stated dozens of times—it is &
little under Rs. 10 lakhs. In terms of the current year’s budget the unit
is equivalent to 24,858 gold francs and to 81,479 Swiss francs. Thus a
reduction of the franc value of India’s contribution to 200,000 francs would
mean & reduction in terms of units, if the Honourable Member has gold
francs in view, to eight, and if he has Swiss francs in view, to something
under seven. . .

An Honourable Member: What about rupees?

Mr. G. H. 8pence: I am speaking in terms of francs because the
amendment is expressed in terms of franes. A reduction to seven or eight
units of the assessment of a country which is now assessed at 49 units,
and which was assessed as recently as 1936 at 56 units, is manifestly not
within the sphere of practical politics. .

Mr. Sri Prakasa: The League itself is not practical politics.

Mr. @G. H. 8pence: And a recommendation to Government to give notice
of termination of membership unless the League agrees to the reduction
mentioned in the amendment does not differ in substantial effect from the
unqualified recommendation for immediate withdrawal embodied in the
original Resolution.

Turning to the original Resolution, the view of the Government is that
the House will make a great mistake if it carries it. Government of course
. admit that more particularly in recent years the League has not proved an
effective instrument for the achievement of international peace and secu-
rity; but at the same time they maintain that to make this a ground for
leaving the League is to ignore vital considerations. In the first place,
even as things stand today, League membership is emphatically worth-
while if only by reason of the League’'s technical and humanitarian work
in which India has actively participated and from which India and the
world at large have derived great benefit. In the second place, the in-
effectiveness of the League for the time being on the political side is not
due to any inherent defect in the conception of the League but to existing
world conditions, and, in particular, to the fact that Germany, Italy,
Japan and the United States are outside the League. Conditions in these
respects may change and the League may once more attain a nearer ap-
_proach to universality and therewith the capacity more effectively to
achieve its primary object. Should this consummation be realised it will
manifestly be of the utmost advantage to have in being an organisation
with the widest possible membership, and if only for this reason a member
State which believes in the League ideal, as I am sure India does, should
not lend the weight of her example to a policy of withdrawal but should
retain her membership unimpaired and thus ensure that she will be in a
position to play her part in the more effective activities of a resuscitated
League. Apart from that I do venture to submit in all earnestness to Hon-
ourable Members opposite that from the point of view of the individual
advantage of India, there is absolutely no doubt whatever that her mem-
bership of the League has given India an international status. . . .
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An Honourable Member: Question.

Mr, G. H. Spence: Which she would not otherwise have secured und
which she should be loath to abandon. R B

That brings me, 8ir, to the argument used by more than ome previous
speaker to the effect that India gets no material return commensurate
with the cost of her membership of the League. "Well, 8ir, on that T would
submit that the argument proceeds on ah entirely faulty conception of
what India or any other country is in the League for; you are not in the
Lieague in the hope of getting something material out of it. You are in the
League to play your part in a great international orgamization. In the
nature of things, an international organization has got'to be financed, in
the nature of things it must be financed by contributions from members,
and in the nature of things the material benefits measurable in inoney
which accrue to an individual member cannot be equivalent to the money
contribution made by that member. . . .

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): Is it in the nature of things that small nations should be sold like
that?

Mr. G. H. Spence: Then, 8ir, there was another point mentioned though
no very great stress was laid on it, and T don’t propose to lay much stress
on it. References were made to the paucity of Indian representation in the
League Secretariat. That is a matter which Government have always
borne in mind, and they are exceedingly anxious to secure greater repre-
sentation, more particularly to secure some representation in the really high
appointments in the League Secretariat. But at the same time the exist-
ing position is not so bad as is commonly represented. India at the pre-
sent moment has in the League Secretariat, apart from two temporary
collaborators, four permanent employees, and four permanent employees
in the International Labour Office. Of the eight permanent employees,
six are in the higher ranks, that is to say, ranks which receive a salary of
above 12,000 francs. Ranks drawing salaries below that figure are to a
large extent recruited locally in Switzerland. If you want to see what
India’s comparative position is, you have got to ignore the lower ranks in the
League and look to the higher ranks, and if you do that, you will find that
India’s position does not really compare by any means unfavourably with
that of most other countries, and if Honourable Members are curious to
pursue the point, they can refer to detailed figures compiled in 1988, which
etill give a more or less correct picture of the general position. The figures
were laid on the table in reply to & question asked by Mr. Satyamurti in
1986. Apart from the representation of India in the Secretariats at Geneva,
we have got to remember that India is one of the very few countries in
which the League maintains a branch office both of the League Secretariat
itself and of the International Labour Office. However, I do not think
this is a very vital element in the questions under consideration.

Well, Bir, with the amendment of Mr. Joshi, in principle, Government
find themselves in, at all events, very much closer agreement than with
the original Resolution. . . . . '

Mr, 8. S8atyamurti: No wonder.
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Mr. G. H. 8pence: But in honesty they are bound to admit that they
think that the Governor General in Council would have a very heavy
task placed upon him if the amended Resolution were carried. None the
less, it would, in the view of Government, be. . .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has got only one minute more.

Mr. G. H. 8pence: Well, Sir, a8 mny time limit is up, 1 will say no more,
but if any Member who desires to know in greater detail what my views
on this matter are, I would ask them to study the speech which I made in
1936 in the Council of State, where I was not subject to the 15 minutes
time limit..

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir,
[ am ag much an internationalist as a nationalist. It is, therefore, with a
verv heavy heart that I rise to support the original Resolution, and I do so
on three grounds.

In the first place, in my opinion the League has failed to attain most of
the objects for which it was established. I do frankly admit that, on the
economic side, the League has done very good work; but it is really a
semi-independent organization of the League, namely, the International
Labour Office, which has done this work. A great deal of labour legislation
has heen promoted in this country to ameliorate the conditions of labourers,
and for this we ull ought to feel grateful. But it does not follow that while
we participate in the benefits of the International Labour Conference and
the International Labour Office, we should continue to be a member of the
League of Nations. The United States of America participates. in the In-
ternational Labour Conferences and takes advantage of the existence of
the International Labour Office, but it is not a member of the League of
Nations. My friend, Mr. Joshi, is afraid that if we cut ourselves adrift
from the L.eague of Nations, the interests of labour will suffer. He need
not have any apprehensions on that score. . . .

Mr. N. M. Joshi: T know the constitution.

Dr. P. N. Banerjea: You know the constitution, but from your speech
T understood that you were afraid that India would suffer. However, the
League has also done a considerable amount of useful work in regard to
questions relating to education, sanitation, and public health. Its actjvities
in these various respects have greatly helped India. The League of
Nations has also served as a clearing house of information on many impor-
tant subjects like currency, finance, and banking.

But on the political side the League has failed, and failed very miser-
ably, and this was the main object of this League. Only in connection
with a few unimportant disputes have the efforts of the League succeeded,
but they have failed in regard to all the major issues which have appeared
during the last 20 years. Therefore, Sir, it is clear that the League has
failed to fulfil most of the important objects for which it was established.
This has been due to various causes. I need not go into the discussion of
those causes, but T will briefly mention a few of them. The first cause was
the defective constitution of the League. The British I'mpire was very
largely represented on the I.eague in proportion to the other countries, and
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this was perhaps the reason why the United States kept itself aloof from
the League of Nations, although President Wilson was the originator of the
whole idea. The second reason, perhaps, was the association of the League
with the Versailles Treaty, which was an unjust measure. The third rea-
son was that there was no international army under the control of the
League, nor even an international police force, which could control the
vecalcitrant countries. But the most important cause of the failure of the
League was the fact that small and weak countries existed side by side
with big countries following an Imperialist policy. But whatever the
causes, the fact remains that the League has failed. |

My second reason for.supporting this Resolution is that India contri-
butes a very large sum towards its expenses and she doas not get any
direct return. S8ir, India is 8 poor country, and if this large sum of money
were utilised for more beneficent purposes in this country, a great deal of
good would result to India.

These are important reasons but the third reason is even more impor-
s tant. That reason is the anomalous position which India occu-
F-M:  pies in the League of Nations. What is this anomalous position?
It is this. So far as the League of Nations is concerned, India occupies
an independent position, being an original member of the League. But
80 far as Britain is concerned, what is India’s pogition? Is India indepen-
dent vis-a-vis Great Britain? No. It cannot be said that India has that
position. Then why maintain this pretence? What is the necessity for
maintaining this pretence for such a long time? When the League was
established in 1919 the hope was held out to India that once she secured
an independent status in regard to her outside relations, it would not take
much time for her to secure an independent status so far as her internal
position was concerned. But during these twenty years India has not ob-
tained any freedom in regard to internal affaif. She is still a  subjact
country, she is still subject to Great Britain. And how are the represen-
tatives to the League of Nations selected? They are appointed by the
Government of India which is a subordinate Government. 'Therefore, those
who go as delegates to the League of Nations Conferences are not indepen-
dent persons. They camnot voice the feelings and the ideas of the people
of the country. They voice the feelings and the ideas of the British Gov-
ernment. Some time ago I asked a question whether the Government would
consider the desirability of the delegates to the League being elected by
the Indian Legislature. To that the reply was—"No’. It was pointed out
that the League delegates were representatives of their respective Govern-
ments. But it was forgotten that in all free countries the Governments
themselves are the representatives of the people. Here the situation is
entirely different. Here the Government of India is not in any sense repre-
sgntative of the people of India. Therefore, what we wanted was that the
views of the people should be represented at the League’s Conferences
through the elected representatives, but even this small concession was not
granted. This is a very vital matter. My Honoursble friend. Sir Syed
Raza Ali, said that, although India occupies & very uncomfortable position
in this League, she should continue to occupy it in order that in course of
time she might get a better status. But is that position consistent, with
India’s self-respect? I say ‘‘No''. And this is the principal ground on
which I support the Resolution.
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Bir, the League of Nations is practically dead, but this is not a matter
of satisfaction to me. I hope and trust that & new League of Nations will
arise out of the ashes of the present League, and that at no distant date.
But, this can happen only when India becomes independent and all the weak
nations become strong and also free. It will be then, and not till then, that
there will be a real parliament of man and a true federation of the world.

Mr. ¥. E. James (Madras: European): Mr. Deputy President, in discus-
sing the question of the League of Nations, there are three general ssgects
to which we must pay due attention. There is, first of all, the general ideal
of the League—the ideal of international co-operation for the purposes of
peace. T tuke it that no Honourable Member in this House will have any

uarrel whatever with that ideal. Then there is the constitution of the
ague itself by which its organisation is bound. There is no doubt that
there is considerable criticisni of the position which the League occupies beth
by reason of its peculiar constitution and by reason of the fuct that the Cove-
nant of the League is so closely attached to the Treaty of Versailles, and I
think that probably most Members of the House would agree with the cri-
ticisms that have been offered from time to time by various countries who
are members of the I.eague in those directions. Then the third aspect in
connection with the League which has to be considered is the record of the
League itself. I think—and it is but natural—that too great an emphasis
has been placed upon the purely political activities of the League. I do
not feel that it is fair or reasonable for Honourable Members to deride the
argument which was used by Mr. Joshi when he pointed out that, quite apart
from the political aspect, there were other aspects of the League’s work
which were undoubtedly important. I think, therefore, that it is unwise for
the House to concentrate upon the political aspect to the entire exclusion of
the other aspects of the League's work. Having said that, I must
admit, as every honest person must admit, that when the League was
first begun it was the political aspect which ‘most held men’s minds
and they expected by reason of the organisation of the League that
war would uitimately give place to negotiation and peaceful settlement.
Member after Member of the House has explained in what way the
League has failed to fulfil the hope which was held up for it. But very few
Members have paused a while to consider the reasons for those failures. Of
course, I suppose we may moralise and say that the nation members of the
League are not yet ready to take those measures which are necessary for
international collaboration in the direction of peace. But to my mind there
are two fundamental reasons which have contributed to the failure of the
League on the political side.

First of all has been the refusal of the members of the League to consi-
der for one moment the surrender of any portion of their severeignty for
the common good. Suggestions are now being made in connection with
the reconstitution of the League which will endeavour to meet that point
either, on the one hand, by insisting that members of the League shall sur-
render some portion of their sovereignty in connection with armaments, or,
on the other, by suggesting that the League itself, while it is constituted of
sovereign States, should not attempt any element of international coercion
or compulsion. That is one reason. i

The other reason that makes it extremely difficult for the League, as it
i8 now constituted, to deal with what I may describe as the major political
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issues of the day, is the unanimity rule in connection with the revision of
treaties. As Honourable Members are aware, it requires now a unanimous
vote of the Assembly of the League to alter any of the provisions of the
treaties which emanated from the last war. So long as that rule exists, any
treaty revision is almost impossible as far as the League is concerned. I
am merely explaining for the henefit of Honourable Members, who are un-
doubtedly fully aware of most of these matters, that there are certain funda-
mental reasons in the League itself which have contributed to the failure of
the League to deal with some of the more impertant political problems of
the day. "As far as this debate is concerned, dissatisfaction with the League
has been voiced from various points of view. There is first of all the dis-
satisfaction which is voiced in the Resolution itself which refers to thc failure
of the League to implement the provisions of Article 16 of the Covenant
against the Covenant-breaking members of the League.  That Article, ax
the House is aware, deals with sanctions and contains the clement of com-
pulsion and coercion against members who are declared to be breakers of the
Covenant. No one will disagree for 8 moment with the interpretation of the
position which has been put forwnrd by various Memnbers of the House in
regard to the lack of force or sanction behind this particular Article in the
Covenant. Then other Members have put forward the argument that it is
unfair that India should be expected to contribute to so great an extent to a
League which in any case is in an extremely weak condition.

Sir Raza Ali, on whese presence in the House I eongratulate him and aleo
the Muslim League Party, argued that there should be no reason to with-
draw but that India being & poor country her contributions ‘wer. out of all
proportion to her resources. Mr. Spence has explained thet already contrilin-
tiens from India have been reduced and that there is every probsbility, in
view of the hopes of revision of the budget of the League, of a further ve-
duction of India’s contribution. I agree with 8ir Raza Ali in suggesting
that if India is to remain a member of the League her contribution should
be radically reduced.

Then, we have another amendment proposed hy the Honourgble Member
from the North-West Frontier Province which refers to what he alleges to be
the wrogg policy followed by Great Britain with regard to Palestine. That
seems to me to be slightly irrelevant when the House is talking about the
League. That is an issue entirely between him and the British Government
and it is not an issue in which the League i8 involved except in so far cs
Great Britain holds Palestine under mandate and is responsible for its
administration to the League of Nations. Here again, T would remind ny
Honourable friend that surely whatever may huve happenaed in the past, at
the moment when Great Britain, following her policy of appeasement, is
now engsged in conference with the various parties concerned in order to
bring about a settlement of the Palestine problem, satisfactory both to the
Jews and the Arabs,—surely it is an unfortunate moment to choose that
a8 an argument for leaving the League of Nations. Then there is the argu-
ment advanced by mv Honourable friend, Professor Banerjea, that it is no
use staying in the League of Nations as long as India is in a subordinate
position pis-a-vis Great Britain. That is an argument T can well understand
and T think that if India had not been an original member of the League
that would have been & very valuable argument against India joining the
l.eague now as a member, being as she is in regard to her foreign policy in
n subordinate position.
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The problem we have to consider ig not the question of India’s joining’
the League de novo, but of Indin leaving the League after an association
with the League from 1920. Nobody I think who has had the responsible
task of representing India at the League has yet come forward with the
proposition that India should leave the League. I have not even heard
my Honourable friend, 8ir Nripendra Sircar, say that. I should be very
interested to hear what his contribution to the discussion will be. I know
that some of those who have represented the Government of India at the
League of Nations have been less enthusiastic about the League than
others. But I have vet to hear any representative of India, who has had
experience of attending its meetings and of the international contacts that
are enjoyed there, advocate leaving the League. I am bound to say at
the same time that for the last 18 or 20 years the Government of India
has been blowing hot and cold in regard to representation at the League of
Nations. I am at one with those who suggest that it is wrong that India
should be represented at the Lengue of Nations bv delegates who are no
longer resident in this country or who are not likely to have any intimate
eonnection with the people of this country. T think that a great deul of the
dissatisfaction of India and of Indian opinion with the League of Nations is
due to the fact that after all these years the Government of India has
scarcely on any ooceasion, or on verv few occasions, treated India’s repre-
sentation at the League seriously or the work of our delegates as worthy of
_congideration in this House. To my mind there are two questions which
arise in this connection. First of all, what does India gain by leaving the
League? She probably gains for her budget about eight to ten lakhs a
vear. Bhe loses & certain amount of influence which she has in international
ciroles, not necessarily on the political side but on other sides of the
League’s international work. Her defection from the League will have no
effect on League policy. It will have no effect upon the declared policy of
Great Britain and the Dominions in favour of League collaboration. Its
oply effect, possibly, will be to give a certain mensure of encouragement
{o Japan, Germany and Italy who, having withdrawn from the League on
precisely these grounds, will claim India as a supporter of their policy.

Mr. M. Asat Ali: Not a bad idea.

Mr. F. B. James: I suppose Mr. Asaf Ali is qualifying to be a member
of the High Command!

What does Tndia lose? T claim that she will lose opportunities of in-
ternational co-operation. I claim she will lose definitely her status in inter-
national affairs which she enjovs by reason of the membership of the League
of Nations. T claim that if she leaves the League now, when the time
comes, &g it will come in my view fairly soon and much sooner than many
people expect,—if she leaves the League now, where will her influence be in
those days of reconstruction which will be 8o important not only for the
League but for the peace of the world? As a member of the League, she
will have her proper place when that time comes; as a country outside the
League, she will have no place, and will be able to make no-contribution
to perhaps one of the most important epochs in international affairs since
the days of the Great War.

Several Honourable Members: 1T move that the question be now put.
E 2
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Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That the question be now put.”

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
On a point of order, Sir, my Party has not spoken; and thut was made
clear to the Whip and he had agreed that it will not be put unless one
" Member from our Party has spoken.

Mr. Deputy President (Mr. Akhil Chandra Datta): Whether, as the
Mover of the ammendinent or, in any other capacity, & member of that Party
has spoken. The question is:

““That the question be now put.” \

The motion was negatived. )

Sir Muhammad Yamin Khan: Sir, I must thank the Congress Party
for not. having pressed their motion for closure, and 1 am glad that you
have allowed me to speak. I must make the position of my Party quite
clear before the House, as regards the main proposition and the different
amendments before the House. Apart from the amendment moved by Sir
Syed Raza Ali, a member of our Party, I huve to make the position of myv
Party clear in respect of other amendments and the original motion before
the House. As far as Mr. Joshi's amendment is concerned, my Party does
not think it advisable to support it. They think that thcre is nothing in
that amendment, and I do not want to dilate upon- this question. As far
as the main Resolution is concerned, my Party would not Lave supported
that Resolution on the grounds which have been advanced bv the Hon-
ourable the Mover of the Resolution, and we want to make it clear that
we do not think that the League of Nations is an antirely useless body or
will remain a useless body in future. We gay that there is something
which can be gained from the League of Nations. But we have got our
grievances against the League of Nations,—in so far as the League of
Nations has failed to perform the many duties for which it vas really and
originally created. I do not want to reiterate the arguments put forward
by other Honourable speakers against the League of Nation's doings. They
have been so many times put before the country and before this House
that evervone is in full pogsession of those facts. Our grievance as far as
our representation on the League of Nations is concerned is against the
Government, and that is that the Government have not chosen so far to
‘send the real representatives of India to the League of Nations. The
people who have been sent to the Teague of Nations to represent India
cannot be said to represent India or India’s point of view. They may be
the representatives of the Government of India, but the Government of
" India are an irresponsible Government and, therefore, the people who go
there to represent India are really bound to represent the views of the Gov-
ernment of India or the British Government. But the real voice of India
should be placed before the League of Nations through the proper repre-
sentatives of India on the League of Nations. That is our grievance
against the Government,—that in choosing the delegates they never paid
full consideration to this fact as to what kind of delegation should be sent
to the League of Nations, and my Party, the Muslim League, have
seen that up till now, in spite of their great agitation and the different
resolutions passed in the eountry, their view-point has never been placed
before the League of Nations as far as the Palestine question is concerned.
No delegate sent by the Indian Government has ever spoken in the League
of Nations about the feelings which are prevailing in.this country as far
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ag the other countries’ freedom is concerned. My Party, though they are
not against the League of Nations and would not be in favour of the
main Resolution, want fully to support the amendment moved by my Hon-
ourable friend, Mr. Abdul Qaiyum. Our Party also represents the Muslim-
League outside this House, and we would be failing in our duty towards.
the Muslim League if we did not place the views cf the Muslim League:
before this House.

It was said by my friend, Mr. James, that this question has got
nothing to do with the question of Pualestine und that it should not be.
mixed up with the League of Nations, but he has admittcd that it is.
really the League of Nations which has given the mandate to the British
(Government to interfere with the administration of Palestine. The British
Government had thought of giving up the mandate, but it was the League
of Nations which forced them to keep it up. We do not know why the
British Government should have anything to do with Palestine. What
the Muslim League wants is that the British Government should sever
their connection from Palestine. If they want a mandate then the only
mandate to be given to the British Government should be that no other
country should interfere with the administration of Palestine and they
themselves should also not be allowed to interfere with the
administration or affairs of Palestine or force the Jews to make their"
homes there and thus incite a quarrel between the Jews and the
Arabs. It is the League of Nations which has entrusted this mandate
to the British Government. The Muslim League does not like this policy
of the League of Nations, and it has expressed it on many oceasions on
the platform. Our Party is now voicing the views of the Muslim League
through this House, and that is the reason why we are supporting the
amendment of Mr. Abdul Qaiyum that India should stop its contributions
to the League. If our voice is not put before the L.eague of Nations by
our representatives, at least this view will be placed before them through
this House that we do not agree with the action taken byv the League of
Nations in imposing the mandate on the British Government to handle the
affairs of Palestine. We feel that the British Government has not kept
the promises which it had made to the Arabs, and it has bungled the whole
affair. They have unnecessanlv, on account of a small allair, created a
good deal of mischief in the whole world, and thev have unnecessarily
created a feeling of criticism and hostility in the minds of those people who
would have heen otherwise the greatest supporters of the British Empire.
This is the policy which has been pursued by the British Government which
is totally wrong in the eyes of the Muslim League and the Muslim League
Party in this House. We, therefore, support the amendment of Mr. Abdul
Qaiyum, but as it cannot be supported without supporting the main
Resolutlon we are bound to support the Resolution as well. That is the
position of our Party.

Khan Bahadur Sir Abdul Hamid (Nominated Non-Official): 8ir, I claim
the kind indulgence of the House on the ground that I am one of those
who very rarely bother the House with their speeches. T hope, there-
fore, the House will kindly bear with me when T offer a few remarks on
the subject under discussion. T have listened verv carefully to the
various speeches that have been delivered on this occasion and I gather
that the indictment against the League is based on the following grounds.
Firstlv, the Leagué has failed to fulfil the objects which it was designed
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to serve. Secondly, India’s contribution is out of all proportion to the
berefits which it derives by its membership. Thirdly, India is represented
very inadequately on the administtation of the League of Nations. Of
ocourse, there seems to be another deeper ground and that is that because
India is not a free country, it should walk out of the League of Nations.
Well, Sir, there seems to be unaniimity on one point, namely, that the
League has certainly not been very successful in handling some of the
major crises that have arisen in its chequered history. Now, we must
examine the causes of this failure. There are two very dmportant reasons.
One is that the League of Nations lost the support of the United States of
America and, secondly, the League of Nations was unable to legislate
against the emergence of what I may call the totalitarian ideology. At
the time of its inception, nobody could foresee this factor which has upset
the calculations of the statesmen who were the founders of the League.
These seem to me to be the chief contributory causes of the failure of the
League in handling successfully questions of great political importance.
But. I feel that by seceding from the League no particular object would
be served except that we shall be loging our international status. If we
have to go to the League again when we achieve our freedom, why should
we leave it now and cut ourselves adrift from an organization which we
hope to rejoin again.

As T said, the League has not been very successful in many of its
functions. But apart firm the political side of the League there are some
other activities which have been eminently successful. Take, for in-
stance, the abolition of slavery. Then, there is the question of drug
traffic, intellectual co-operation and technical organisations. Further,
there is the International Labour Office. The IL.eague has done a great
denl for improving the labour conditions in the world, for which we ought
to be thankful and appreciate its efforts in that behalf. There are many
other things. The abolition of slavery is not an unimportant matter. I
am prepared to believe that slavery has certainly been wiped out of
existence in the world. except perhaps in certain remote and inaccessible
parts of the world. I think the results of the efforts of the League organisa-
tion entitle it to our appreciation. By cutting ourselves adrift from the
League and seceding from it, we shall be losing touch with an organisa-
tion which has rendered immense humanitarian and social service to the
world. 1 feel that the contribution of India is certainly heavy. T know
from perspnal experience that Tndian delegates have time and again made
everv endeavour to persuade the League to reduce that contribution. T
think their efforts have met with a certain amount of success. I am glad
to hear from the Honourable Mr. Spence today that a further definite
effort is going to be made tn achieve a substantial reduction of India’s
contribution and T hope that will materinlise. Thirdly, there is the in-
adequate representation of Indians on the League organisation. T feel
rather strongly myself on thie point and hope that the League authorities
will appreciate the fact that India har heen a very large contributor to ite
finances and in recognition of that fact 1India's rvepresentation on the
ILeague should be much larger than it has been. We have this Resolution
before us which seeks to end our connection with the League organisation
and there is Mr. Joshi's amended Resolution which seeks to improve the
usefulness of the League. T am not for ending things. T am for mending
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things and 1 am in favour of the amendment which Mr. Joshi has moved
in the House today.

As regards the Palestine question, there is no doubt that Muslim opinion
is unanimous in wishing the Palestine Arabs all happiness and relief from
their present troubles. I doubt verv much whether this Resolution is the
proper means for veatilating grievances on the Palestine question, that is
to say by means of a Resolution which seeks to sevar our connection with
the League of Nations. I cannot, therefore, support the amendment of
Mr. Abdul Qaiyum. 1 would beg of the House again to realise that in a
matter like this we should exhibit a larger outlook and sympathy. I am
afraid that if we pass this Resolution the outside world would regret
that India for inadequate reasons has severed her connection with a benefi-
cent organisation. India or the world would not be a gainer. If by
India’s severance from the League of Nations, the League could be made
more useful and be made a more steadying factor in the political situation
in the world, well by all means let her do so. But I am afraid the reverse
would be the case. India would lose the opportunity of exerting her in-
fluence in world affairs in accordance with her past traditions. With
these words, I support the amended Resolution moved by Mr. Joshi.

[At this stage, Mr. President (The Honourable S8ir Abdur Rahim)
resumed the Chair.]

Some Honourable Members: The question may now be put.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the question be now put.”

The Assembly divided
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Abdul Hamid, Khan Bahadur Sir.

Ahmad Nawaz Khan, Major Nawab
Bir.

Abmed, Ml)'. K.

Aikman, Mr. A.

Ayyar, Mr. N. M.
Bajpai, 8ir Girja Shankar.
Bewoor, Mr. G. V.

Boyle, Mr. J. D.
Buss, Mr. L. C.
Chambers, Mr. S. P.
Chanda, Mr. A. K.

Dalal, Dr. R. D.
Dalpat Singh, Sardar Bahadur Cap-
tain.

Gorwala, Mr. A. D.

Griffiths, Mr. P. J.

Grigg, The Honourable Sir James.
Hardman, Mr. J. S.

James, Mr. F. E.

Jawahar Singh, Sardar Bahadur
Serdar Sir.

Joshi, Mr. N. M.
Kamaluddin Ahmed, Shan‘xs-ul-Ulema.
Lillie, Mr. C. J. W.

The motion was adopted.
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Mackeown, Mr. J. A

Maxwell, The Honourable Mr. R. M.
Menon, Mr. P, A, °

Menon, Mr. P. M.

Metcalfe, Sir Aubrey.

Miller, Mr. O, C.

Mukherji, Mr.YBonm Kumar.

Nur Muhammad, Kban Babadur
Shaikh.

Ogilvie, Mr. C. M. G.
Rahman, Lieut.-Col. M. A.
Roughton, Mr. N. J.

Row, Mr. K. Sanjiva.
Scott, Mr. J. Ramsay.

Sher Muhammad Khan, Captain
Sardar Sir.

Sircar, The Honourable Sir Nripen--
dra.

Spence, Mr. G. H.
Staig, Mr. B. M.

Stewart, The Honourable S8ir
Thomas.

Sukthankar, Mr. Y. N.
Sundaram, Mr. V. 8.

Zafrullah Khan, The Honourable
Sir Muhammad.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That for the original Resolution the following be substituted :

‘That this Assembly recommends to the Governor Gemeral in Council to convey
to the League of Nations India’s dissatisfaction that in major
4ru political issues it has so far failed to achieve its purpose of

bringing about international

eace and protecting the interests of smaller

nations, to pnt forward before the League proposals for making it a
better and more effective instrument for accomplishing its aims and
objects by strengthening the Covenant of the League and otherwise and
for India’s more effective participation in its work and also recommends
to the Government of India to take such steps, as are necessary to secure
the acceptance of its proposals by the League'.”
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The Assembly divided: .

AYES—43,

Abdul Hemid, Khan Bahadur Sir.
Ahmad Nawaz Kban, Major Nawab

Sir. _
* Ahmed, Mr. K.
Aikman, Mr. A.

Ayyar, Mr. N. M.

Bajpai, Sir Girja Shankar.

Bewoor, Mr. G. V.

Boyle, Mr. J. D.

Buss, Mr. L. C.

Chambers, Mr. 8. P.

(‘handa, Mr. A. K.

Dalal, Dr. R. D.

"Dalpat Singh, Sardar Bahadur Cap-
tain. '

Gorwala, Mr. A. D.

Griffiths, Mr. P. J.

Grigg. The Honourable Sir James.

Hardman, Mr. J. 8.

James, Mr. F. E.

Jawahar Singh, Sardar Bahadur
Sardar Sir. '

Joshi, Mr. N. M.

Kamaluddin Ahmed. Shams-ul-Ulema.

Lillie, Mr. C. J. W.

NOES—57.

Abdul Ghani, Maulvi Muhammad.
Abdul Qaiyum, Mr.

Abdullah, Mr. H. M.

Asaf Ali, Mr. M.

Ayyangar, Mr. M. Ananthasayanam.
Azhar Ali, Mr. Muhammad.
Banerjea, Dr. P. N.

Basu, Mr. R. N.

Chaudhury, Mr. Brojendra Narayan.
Chettiar, Mr. T. 8. Avinashilingam.
Das, Mr. B.

Datta, Mr. Akhil Chandra.

Derai, Mr. Bhulabhai J. .
Deshmukh, Mr. Govind V.

Gadgil, Mr. N. V.
* Ghiasuddin Mr. M.

Ghulam Bhik Nairang, Syed.
Ghuznavi, 8ir Abdul Halim.

Govind Das, Seth.

Gupta, Mr. K. 8.

Hans Raj, Reizada.

Hegde, 8ri K. B. Jinaraja.

Iemail  Khan, Haji  Chaudhury

Muhammad.

Jedhe, Mr. K. M.

Jogendra Singh, Sirdar.

Kailash Behari Lal, Babu.

Lahiri Chaudhary, Mr. D. K.
Lalchand Navalrai, Mr.

Maitra, Pandit LaKshmi Kanta.

The motion was negatived.
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Mackeown, Mr. J. A. .

Maxwell, The Honourable Mr. R. M.

Menon, Mr. P. A,

Menon, Mr. P. M.

Metcalfe, Sir Aubrey.

Miller, Mr. C. C.

Mukherji, Mr. Basanta Kumar.

Nur Muohammad, Khan Babadur

Shaikh.

Ogilvie, Mr. C. M. G.

Rahman, Lieut.-Col. M. A. .

Roughton, Mr. N. J.

Row, Mr. K. Sanjiva.

Scott, Mr. J. Ramsay.

Sher Muhammad Khan, Captain
Sardar Bir.

Sircar, The Honourable Sir Nripen
dra.

Spence, Mr. G. H.

Staig, Mr. B. M.

Stewart, The Honourable Sir,
Thomas.

Sukthankar, Mr. Y. N,

Sundarsm, Mr. V. 8.

Zafrullah Khan, The

« B8ir Mubemmad.

Honourable-

Malaviya, Pandit Krishna Kant.

Mangal Singh, Sardar.

Manu Subedur, Mr,

Misra, Pandit Shambhu Dayal.

Mudaliar, Mr. C. N. Muthuranga.

Muhammad Ahmad Kazmi, Qazi.

Murtuza Sahib Bahadur, Maulvi
Syed.

Pande, Mr. Badri Dautt.

Raghubir Narayan Singh, Choudhri,

Ramayan Prasad, Mr.

Ranga, Prof. N. G.

Rao, Mr. M. Thirumala.

Raza Ali, Sir Syed.

Saksena, Mr. Mohan Lal.

Sant 8ingh, Sardar.

Santhanam, Mr. K.

Satyamurti, Mr. 8.

Shahtan, Mian
Muhammad.

Sham Lal, Mr.

Sheodass Daga, Seth.

Sikandar Ali Choudhury, Maulvi.

Singh, Mr. Ram Narayan.

Sinha, Mr. Satya Narayan.

Som, Mr. Saryya Kumar.

Sri Prakasa, Mr.

Subbarayan, Shrimati K. Radha Bai.

Yamin Khan, Sir Muhammad.

Ghulam  Kadir

Ziauddin Ahmad, Dr. Sir.
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_Mx. President (The Honourable ‘Sir Abdur Rabimn): 1t is now seven
minutes past Four of the Clock. The question has arisen whether the
Chair can put the amendment and the Resolution to vote. There is no
pmcedent.tbaf- the Chair can find and the: Cheir: does not kwow: whether
any question iike this has arizen before; but if it is the: general desire of
the House the Chair will, on this occasion, put the amendment and the
Resolution to the vote without creating a precedent i

The Honourable Sir Nripendra Sircar (Law Member): As regards gen-
eral desire, Sir, it is not the desire of thi(s side. \) & regards gen

<

Mr. President (The Honourable Sir Abdur Rahim): Then, the Chair
would take up the adjournment motion.

“r
 * Mr. Bhulabhai J. Desal: May [ raise a point of order, and that is this:
I quite concede that there is no precedent. The rule which has always

been observed is that when voting on a particular motion is in progress,
that particular matter must be finished

Mr. President (The Honourable Sir Abdur Rahim): Can the Honour-
able Member show amy ruling like that?

Mr. Bhulabhal J. Desai: Thit has been the case always

Mr. President (The Honourable Sir Abdur Rahim): When there is an
adjournment motion ?

Mr. Bhulabhai J. Desai: Once voting is in progress. The point is
really this. You now put Mr. Joshi's amendment, which is in substitution
of the original Resolution, to the vote already: this motion is being voted
upon. When a question of time is raised, the point has to be considered.
The voting is not complete. Kither there is some logic in this or we are
going to apply sense to it. Applying logic, it is already past Four, and,
therefore, . . . . .

Mr. President (The Honourable Sir Abdur Rahim): Because the yvoting
was going on.

Mr. Bhulabhai J. Desai: Therefore, T say that voting is continuing on
this motion . '

Mr. President (The Honourable Sir Abdur Rehim): The point of order
has been raised. The Chair would say that it has got to stop now. The
voting on the amendment of Mr. Joshi was actually in progress when
the Clock struck Four, but as that amendment has been disposed of, the
Chair does not think, under the Standing Order, it should be justified in
proceeding further with the Resolution before the House. But the Chair is
prepared to consider the question again on a later occasion and give its

«considered ruling, but a ruling has already been given so far ag the present
oceasion is concerned.



‘MOTION FOR APJOURNMENT.

ANTI-INDIAN RioTs 1N BurMa.

Sir Abdul Halim Ghusnaw (Dacca cum Mymensingh: Muhamimadan
Rural): 8ir, I move:. .
“That the Assembly do now adjourn.”’

Sir, yesterday morning, I received this telegram from the Southern
India Chamber of Commerce, Burma .

Mr. D. K. Lahiri Ohaudhuri (Bengal: Landholders): On a point of
order, Sir. As we have already started about 12 minutes late, can we get
extra time after six o'clock?

Mr. President (The Homourable Sir Abdur Rahim): On that, the
Standing Order is quite clear.

Sir Abawt Halim Ghusmavi: ‘
“Alarmed at recrudescence anti-Indian riots looting incendiarism Burma. Madras

Premier informed Assembly twenty seventh January that on eighteenth January at
Monyws ‘one Indian cotton mill burnt twelve Indian shops looted nine Indians in-

jured stop since then sitoation worsening. . .. ...

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member need not read all that.

Sir Abdul Halim Ghugnavi: I have to acquaint the Iouse with the
contents of the telegram:

“As evidenced by reports Indians asssulted several Indian shops ldoted in
Myingyan District headquarters on ,thirtieth January stop request move adjourn-
ment. motion and urge Government take immediate steps protect Indian life property
in Burma. . . . . South Indian Chamber.’’

Sir, at the Round Table Conference which was held in England in
1930 the question of the separation of Burma from India was considered. I
was one of the delegates who served on the Committee, and I opposed the
separation tooth and nnil, for the main reason that a large number of
Indians had settled down in Burma, they have sunk capital to the tune
of millions of rupees and they had been doing business there for some
generations.  Most of them, at least a majority of them, were Mussalmans,
and their position would he very difficult if the separation took place.
Secondly, Sir, another point which was prominently in our mind was that
the Furopean community in Burma wanted to exploit Burma and not to
give even & small portion of the business to the Indians who had been
trading there for generations. They wanted to keep the whole loaf to them-
selves and oust the Indians from Burma so that they might exploit the
whole country for themselves. That was the idea in their mind . . . . .

Mr. ¥. E. James (Madras: European): It is quite untrue.

_ Sir Abdul Halim Ghusnavi: I may be quite untrue as far as my
friend is concerned, but it is quite true so far as I am concerned.

( 201 )
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Mr. ¥. E. James: May I rise to & point of explanation? I challenge
my friend to point to any statement made at the Round Table Conference
by any European representative, or to any statement made in Burma by
any European political party even advocating the separation of Burma?

8ir Abdul Halim Ghusnavi: I never said that the Eurcpean delegates
at the Round Table Conference made any remark of that kind, nor did I
say tha§ the Europeans publiclv declared at public meetings their desire
to exploit Burma. That was the intention in their mind . . . .

Mr. ¥. E. James: No. no. %

Sir Abdul Halim Ghuznavi: We could gather it from .the manner in
which they were manipulating the separation of Burma from India. I
hope I shall not be interrupted again because I have got enly 15 minues.
Sir. when it was settled that Burma would be separated frem India, a
definite assurance was given by His Majesty's Government to the effect
that they would see to the protection of life and property of the Indians
who had settled in Burma. 1 ask, Sir, where is that assurance today? What
has been done to that assurance which was given to us when we were in
England? What happened to it? Don’t we know what huppened only
last vear? In July, there was a tremendous loss of life, and an enormous
amount of property was looted. and nothing was done either by the Gov-
ernment of India or by the Secretary of State to prevent murder, arson
and looting that was going on there .

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): Go to Burma and see the next. :

Sir Abdul Halim Ghuznavi: If one European in that country had been
murdered. thousands of militarv men and armed forces, acroplanes, in
fact., all the British regiments would have been drafted to that place to
protect the life and property of the Europeans living there. But, in the
case of Indians. nothing has been done, because, it is the Indians who are
suffering, and not Europeans.

Sir. the Honourable the Member for Education, speaking on the 5th
of September last, made a very long speech on this subject, and that
speech is now before me. I ask him to say what since then" has been
done to protect the life and property of Indians in that countrv? As far
as we know, nothing has been done.

Now, Sir, Burma was separated as long ago as the 1st of February, 1837,
and even an Agent of the Governor General was not appointed there till
the 5th of September. The Agent had not reached there even on the 5th
September, but six weeks later. Now, S8ir, it is really a very serious
matter. This House is quite helpless. We will shortlv see my friend, the
Education Secretary, shedding erocodile tears and expressing lip svmpathy
for all that has been happening in that country, and, with that, every-
thing will end. 1 ask him, instead of shedding crocodile tears and making
rweet speeches, please, for Heaven's sake, ‘take action and tell us what
action you have taken to prevent this looting, murder, arson and all the
rest of it which is continuing from day to day.. What steps .are you going
to take, what specific steps are you going to take to stop all these things?
You must make a statement on the floor of the House today here and now
to prevent '
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Mr. T. E. James: What steps can he take?

8ir Abdul Halim Ghusznavi; Let him say that he cannot take any
steps.

Mr. ¥. E. James: Tell him what to do.

Sir Abdul Halim Ghuznavi: I would send all the military there to
protect the Indians. I.et him be frank and tell us that he cannot do any-
thing, that we should help ourselves. We will know then what to do. Do
not give us an assurance which you cannot carry out. Do not say things
which you know you may not be able to carry out. If it is not in your
power, say so, and we would know our position and we shall advise our
Indian friends there as to what to do, and what not to do.  Sir, T move.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved :
“That the Assembly do now adjourn.”

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): Sir, I rise to support the motion.
I had also*a motion in my own name, but my Honourable friend’s motion
had priority. I heartily supporb the motion that has been moved by him.
This is the second of the adjournment motions on this matter within less
than six months. I will immediately answer my Honourable friends of
the European Group as to what the Government of India could have done
and ought to have done. Then, I shall go to the other atrocities and the
state of terror in which our Indian brethren in Burma are from day to day.

It is not at our instance that Burma was separated. It was against
the unanimous protest of India that Burma was separated. We did not
long for bringing Burma within India as part of India, nor were we res-
ponsible for the separation of Burma. At the time Burma was separated
no special steps were taken to see that Indian life and property were safe-
guarded. Assuming that Burma is an independent State, the ultimate
thing that could be done is waging war with Burma and sendmg troops. I
do not ask that the final step should be taken now. The self-same question
was put by the Honourable Member in charge of the portfolio and his able
Secretary when the previous adjournment motion was being discussed on
the floor of the House. It was suggested but the Honourable Member
himself said that that ought to be done as the last resort. I do say that
that ought not to be taken in the earlier stages, but there are other things
that could be done. Firstly, what I say is, that an Agent must have been
asked to go to the spot and make enquiries as to what had occurred. The
Agent ought to have been appointed in 1937 itse'f as soon as Burma was
separated. It took nearly one and a half or two years for the appointment
of the Agent, and after he went there, I ask the Honourable Member in
charge of the portfolio, did he go to the scene of ocourrence, did he go to
the spot and make enquiries? After he was appointed did he take any
steps to get into touch with the Indians there? I shall presently show
that this is not a sporadic incident, but that this is by design to turn out
all Indians from Burma. It is not only one section of Burmans who are
interested in it, all sections which have voicd in the administration of
Burma with the people in addition and it is unfortunate that I have to
make reference to the Government of Burma—it is absolutely indifferent
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in this matter. Whatever may be said on behalf of the Burman Gpverpment
1 can read between the lines, and it seems to me to be in’consonance
with the policy of the Government of Burma, though I am not prepared to
say emphatically to that extent.

_ The phongyis who shape the course of action in Burma, the press who

shape public opinion in Burma, the Youth League in Burma—all of them
have combined to suppress the Indian element, to exterminate the Indian
section from Burma altogether. The Indians have a lot of interests there.
They are nearly a million there. They have sunk a good deal of money,
and Lower Burma is what it is today, an industrial country, only on account
of the Indian capital invested and the Indian labour that has been sent
out to Burma. Lots of Indians have migrated to that country from 1869
onwards. Thev went there by invitation, not at their own instance.
People were induced to go there; the zemindars were asked to send their
farm servants and labourers so that Burma might improve industrially.
Today the fate of Indians there is very pitiable; they are afraid of what will
happen to their lives and their property. That is the position in which
thev are. T ask, wns the Government of India reslly alive to their res-
ponsibility when they did not care to appoint an Agent immediately after
the separation of Burma? This is not a new incident. 8o early as 1980
the Koringis were attacked—that was when the Government of India Act
was on the anvil, and negotiations for separation started as early ag 1980.
The Burmese wanted to make out that they would not tolerate Indians
any longer there. That was the first step that thev took to give effective
evidence that Burma wanted separation. That is how they started these
riots.

Then, after the Act was passed in 1985, just a short time after separa-
tion, there was again a riot in 1937, then in 1988, end there is a third
riot today. All these have a common origin. It is not a book that was
written that has given rise to these riots. It is only an excuse as the
Committee bas reported. The Government of India has been sleeping over
these. They were not alive to their responsibility nor did they discharge
their responsibility properly. The Agent there ought to have been un
Indian—an Indian who can easily get into touch with the Indians there.
But an European has been appointed and I am afraid that he is sleep-
ing over his duties there. Then there is the question of trade
relabions between India and Burma. Today the export from India
to Burma comes to the tune of 11 crores and exports from
Burma to India comes to the tune of 26 crores. Burma,
therefore, has got a favourable trade balance and it is in the
interests of Burma and the Burma Government to see that thev main-
tain proper relations and good relations with India. At any time we
can see that none of these exports come from Burma to this country.
Is it not a weapon which could be resorted to? What steps have been
taken in that direction? Ts it not the duty of the (Government of India
to write to the Burma Government and ask them to suppress or pre-
vent all those papers which are trving to foment communal hatred
there? What steps have been taken in that direction? What steps
have been taken to round_up those goondas who call themselves phongyis
or monks? That is a thing which is done and could be done by any
Government which is honestly anxious to discharge its duties in main-
taining law and order and prevent sacrifice of life and property of
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minority communities there? Has that been done? What <has been
done in respect of the Youth League there? 1 shall read to the House
the last portion of the Committee’s report. The full report of the Com-
mittee is not uvailuble but there are some extraucts from it in the
Statesman :

““The Committee consider that it is not on account of the writing of a particular
book that all these incidents have taken place. There is a design behind.”

It is really curious that one Burman offends another Burman and
then it is the Indian's head that is cut off and it is the Indian's pro-
perty that is looted. It is a riddle which I will set to any man, but
however long he may think over it he will not be able to come to any
conclusion or solution. When two Burmans fight, why should Indians
die? 1 ask the Honourable Member in charge of this department to
solve this riddle. The other day when the last adjournment motion
was being discussed in September in Simla, my Honourable friend, 8ir
Girja Shapkar Bajpai, said that some Buddhist Muslim wrote a book and
on account of certain passages in it accusing the Buddhist religion the
riot broke out. I ask him to disabuse his mind and not to give this kind
of special pleading for the Burma Government. Let, him not entertain
that idea and delude himself into not taking proper action.

Sir Qirja Shankar Bajpal (Secretarv, Department of Edueation,
Health and Lands): On a point of personal explanation. All that I
ssid in September was that this was at the time understood to be the
immedinte cause of the riot.

Mrx. M. Ananthasayanam Ayyangar: That was the excuse for the
riot. The Commitiee cannot be said to be interested in the Indian peo-
ple there, and even that Committee had to report that the cause of -these
riots is something much deeper. That is the Burmans want to have
Burma for themselves that is the cry there. The last portion of the
report is worth reading:

“While these are the problems in the background, against which the riots have

to be studied, they would not have become the disturbing factors they did but for
the activities of the Burmese Press.”

In an edrlier portion, the Committee say:

“On the other hand, the speed with which the disturbances spread and the obsti-
nacy with which the feelings that caused them remain together with the crescendo of
political propaganda all contribute to the belief that the real cause of the riots was
not merely Maang Shwe Hpi's book. There had been at work in Burma for some-
time a number of dangerous influences or causes which to some extent lay at the
root of the passions which the book served to releasc. They are economic, political
and social in character.”

In conclusion, the committee say :

“There is plenty of evidence, that once started the riot found a great many of
its recruits among the voung men belonging to the Thakin organisationc. That on the
whole the Thakin movement has for some time heen doing mischievous work admits
of little doubt. Though the leaders did not themselves cause the rioting in any
direct sanse, the readiness with which their disciples took part in it has amply proved
that they made a great contribution towards it. The movement unless checked or
unless public opinion is strong enough to stop it, which the Committee doubt, will
remain a dangerous source of unrest.’’

The committee have honest doubts that the public in Burma may
not take any step to stop this agitation. So far as this adjournment
motion is concerned, T want to know what the Government of India
have done? Have they written to the Government of Burma in a tone
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which the occasion requires? Have they warned the Government of
Burma that unless prompt steps are taken they will have to erter into
warfare with them. Then, economic steps ought to be taken to stop
Burman goods from coming into this country. Steps should also be
4aken to prevent Burmans entering this country. May 1 ask what
steps have been taken in that direction. The goondas who foment the
strife should be rounded up-and the youth movement should be checked.
The phongyis and other persons shourd be asked to give security not to
indulge in this propaganda. These are the steps which can be easily
taken. I ask if the Agent in Burma has been able to collect statistics
of the number of persons who have suffered in the last riots and those
who have suffered in the recent riots. KEven statistics we do not have.
Last time when the adjournment motion was moved, it was said that an
enquiry should be set on foot for the purpose of ascertaining compen-
sation or adequate relief to the sufferers. Mere compensation is not
enough after death has taken away a number of Indians. Sufficient
steps ought to be taken to see that in future at least such riots do not
occur, There are two things which the Government of India have to do.
One is to see that proper steps are taken that such riots do not recur
and that those persons who have suffered do get proper compensation.
Lastly. a comnmittee consisting of responsible Indians may be sent imme-
diately to make an investigation into the causes of the riots, to advise
the Government of Burma, as a friendly and good will commission, to
take strong steps to suppress riots in future, if they occur and if #he
Burma Government does not take proper or adequate steps it is for us
to enforce the economic sanctions. Whatever the League of Nations
might have been able to do, let us do it here. Failing that, the atmg.
which has been allowed to be used by the Government of Burma, should
be used against Burma, in the interests of India. This is the least that
we expect the Government to do to protect the lives of Indians settled
there. The lot of Indiang in Burma is hopeless. They went to Trans-
vall and Kenysa of their own accord ~To some extent they are responsi-
ble for their own lot there. ~Here the people were invited to go and
settle there and they have been cut away from their mother ocountry
in circumstances bevond their control. In these circumstances the Gov-
ernment of India cannot sit with folded hands and say that nothing
could be done. If there is a will, I believe that Government can do
-something and I am reslly sorry to note that the Government are not
prepared to do what they can do. I whole-heartedly support this ad-

journment motion.

Mr. ¥. E. James: Last Tuesday, I had an opportunity of a conference
with two distinguished Burman gentlemen in Colombo, U Ba Win, who
is at present the Mayor of Rangoon, and U Ba Lwin, a Member of the
House of Representatives. This conference and a very large number of
letters T have had from Indian friends in Burma have led me to draw
certain conclusions from the present situation. In the first place the latest
recrudescence of rioting and disorder does not appear to have in ite
origin any definitely anti-Indian bias. Of course, Indians have been affect.
ed. Every one knows that.

My Honourable friend, 8ir A. H. Ghuznavi, has read out some inci-
dents where Indian life and property were severely damaged; but my in-
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formation goes to show that the present disorder is largely of a gemeral
economic and palitical cheracter and is widespread throughout the pro-
vince of Burma. The other observation I should like to make is that it is
quite clear that the Government in Burma today is by no means a strong
Government. It is uncertain of its tenure. It is uncertain of the support
it can get from its followers. 1t is still more uncertain as to its own policy.
Let me refer to a speech recently delivered by Mr. W. C. Richards who
was at one time.a member of this House and who now leads the European
Group in the Burma Assembly. He criticised the Ministry om the ground
that it had displayed weakness in dealing with disorder and he went on to
show that the Government of the day did not fulfil its primary obligation
not only to the minorities in Burma but to the population generally. The
Prime Minister of Burma in a statement which he made only last week
was at great pains to point out that he and his Government were being
coerced by agitators. He went on to say that their methods were aimed
not only against the present constitution but against any constitution and
that the new constitutional theorv, ‘‘seems to be that everybody has a
right to govern the country except the Government and that the legislature
appointed bv a country-wide vote does not represent the countrv but mass
meetings held at some place or other always do.”’. Mr. Richards went on
to assert that the sooner the Government of the dav definitelv asserted
itself against these chaotic tendencies the better it would he for Burma.
Well, Sir, it is obviouslv difficult for us in this House to suggest to the
Burma Government preeiselv what thev should de 10 meet these forces of
disorder. I think the Provincial Governments in this country have. since
the inaueuration of nrovincial autonomv, a far better record in dealing
with these matters. than the Government of Burma. And vet that does
not mean that even nur Provincial Governments. firm as thev have heen
in the maintenance of law and order. have heen able to surnress altozether
certain disnrderlv elements nand their effects on policv. Tt iz obviouslv a
very dificult matter. One thing that my Burmese friends impressed upon
me was that not onlv the Burma Government but the whole of the
Burmese people were extremelv sensitive of criticism coming from this
ocoumntrv. Now that does not mean that we should not eriticize when the
citizens of this countrv are in dancer; and T think we are perfectlv right
in raisine our voices as unitedlv as nossible in condamnine anv weakness
in the Government where it affects deleterinuslv the neonle of this cpuntry
who are the inhabitants of that place. Tt is diffienlt to make precise re-
commendations.  Some have heen made hv mv Honourahle friend Mr.
Ananthasavanamy Avvangar. Bome of them are not auite practicable:
some are; but it is clear that. in the last analvsis, as T said on a motion
of adionrnment on the 15th of Séptember last vear. in the last analvsis,
if the Governments in Burma are not able to discharge their responsibi-
litier. those resnonsihilities then must rest on the representative of the
British :Government itself.

Now, first of all, T consider that the functions of the Agent of the
Government of India in Burma should be greatly widened. At present he
deals almost exclusively with immigrant lsbour. His functions should
incfude the representation of the Government of India on all matters
affecting Indians in Burma. I do not agree with the eriticism advanced
by my Honourable friend, Mr. Ananthasayanam Avyangar, that the diffi-
culty of the present situation is partly due to the fact that thé.present

ke -
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officer is a European, for, a3 he doubtless knows, that officer was appoint-
ed by the Government of India on the express recommendation of the
Government of Madras. Secondly, I am not very much in favour of good-
will missions at the present time. I did discuss the advisability of some
such organization going over to Burma, with my Burmese friends and
they said, that unless the goodwill mission was one representing the autho-
rity of the Government of India it would be of little value. My second
suggestion would be that the Member in charge of this Department him-
self or his Secretary should go to Burma with the whole authority of the
Government of India behind them . . . .

The Honourable Sir Nripendra Sircar (Law Member): Preferably the
Secretary ?

Mr. ¥. E, James: Both if you like, both if they can be spared from
office at the same time. My point is that I see no particular value in
sending a casual unofficial deputation of goodwill at the present time.
That would not have the slightest effect in Burma and T do not think that
it would be particularly welcomed in Burma. But I do belicve that a visit.
by a Member of the Government of India would have some effect. Thirdly,
I should like to ask—and I asked this on a previous occasion—as to whe-
ther the Government of India themselves are satisfied that everything has
been done, so far as lies in the power of the Governor of Burma, in the
discharge of his special responsibilities. If the Government of Burma is
not able to deal with the matter with authority and with fairness, then
they should give way to some other Government that can. But it is very
doubtful whether there exist in Burma todav even among the Opposition
the elements which can contribute to a stable government. If, therefore,
there is very little prospect for some time of a stable and strong Govern-
ment in Burma, then surely the case is greatly strengthened for the use
of the Governor’s special powers. T know that that is not a poliev widelv
supported in this countrv, yet T am perfectly sure (interruption) that
those who say ‘‘no’’ will be very glad to see the Governor of Burma’s
powers exercised in regard to the protection of the minorities to which they
belong.

An Honourable Member: That is the Englishman's policy of
‘‘divide and rule”.

PRS

" 'Mr. ¥. B. James: That is a highly irrelevant remark. T am trying ta
make a serious contribution to the discussion and T hope the House will
take my suggestions in the spirit in which they are offered. 8ir, the posi-
tion is a difficult one. These particular riots are not onlv anti-Indian;
they are not anti-Indian in their origin; they are a very different proposi-
tion altogether. They are riots arising from political and economic dis-
content, which from time to time evidenoeés itself in savage attacks upon
the Indian population. What we do feel essentially is that the Indian
population in Burma should be better protected; and if the Government of
Burma cannot protect them. then other powers should be used and, if
necessary, the ‘intervention of the British Government itself should be
called into being.
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8ir Girja Shankar Bajpai: Mr. President, five months ago, almost to a
day, this very question of Indians in Burma was raised and discussed on an
adjournment motion. That it has been raised again, only on the second day
of the present Session, is proof of the keen and continued interest which
Honourable Members take in this question, and also a reminder that the
causes of anxiety still persist. We have a reminder of the justification,
shall we say, for that anxiety in that incident at Moynwa to which my
Honourable friend, Sir Abdul Halim Ghuznavi, referred in his opening
speech on this adjournment motion. And it is not merely that. Of an
Indian population of roughly a million and a quarter people, a considerable
number are undoubtedly concentrated in Rangoon, but others are scattered
all over the country, some in very minute groups and, therefore, by reason
of their dispersion they are exposed to danger unless the requisite element
of protection from the Government and of goodwill from the people are
forthcoming. Those being the circumstances, it is not unnatured nor un-
expected that there should be this anxiety for the situation of the Indian
community in Burma. That is common ground between us. Now the
question that arises is : What is it that the Government of India could have
done since this matter was last discussed, and what is it that they can de
now to provide a permanent and a final solution of the difficulties that have
arisen—permanent and ever-lusting protection, if you like, for Indians in
every part of Burma? Now I submit that that particular problem has two
aspects of it, One is that of the immediate precautions to be taken for the
protection of Indian life and property. -The second is that of the remedy
to be applied for the eradication of those more deep-seated and permanent
causes which make the adoption of these special precautions necessary.

Before I go on to deal with either of these two points which I have men-
tioned, 1 should like to dispose of the actual position with regard to this
disturbance at Moynwa which occurred on the 18th of January. Inquiries
made from the Government of Burma and our Agent in Burma both prove
that those riots arose out of a fracas befween certain students who wanted
to have a hartal observed for something entirely unconnected with the
Indians,—as a matter of fact as part of the drive against the ministry in
Burma by the Opposition, and the refusal of the Indian shopkeepers to fall
in line with the wishes of these people. The phongyis, the ubiquitous
priests in Burma, came into the picture, and there was this trouble result-
ing in the burning down of an Indian mill, the looting of 12 Indian shops
and injuries to 9 Indian persons. I can assure my Honourable friends that,
if the situation in Rangoon itself had permitted of the Agent proceeding
immediately to these places, he would have done so. I shall explain in a
moment what the tension in Rangoon is. It was because of this tension in
Rangoon’that he did not proceed there immediately, but he has satisfied
himself that, immediately after these occurrences, not merely the local civil
police but the military police were reinforced and that the situation there is
completely under control.

Sir Abdul Halim Ghuznavi: But the mill has been burnt.

8ir Girja Shankar Bajpai: It was not a large size mill. Of course, I am
not justifying its being burnt, but I am simply trying to say that whatever
disturbance arose on this occasion was promptly suppressed and the police
there have been reinforced. Now, Bir, the point I was going to make was
that- when the House last disoussed this question in September there bad
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been a series of continuous riots. In November I had occasion to answer
8 question by my Honourable friend, Mr. Avinashilingam Chettiar, in which
I explained that, apart from some boycotting of shops in Mandalay early
in October, there had been no trouble up to the time when I answered this
question, namely, about the middle of November. The point for the con-
sideration of the House there is that from about the middle of October, when
this beycott took place, until the 18th of January when this recrudescence
of trouble at Moynwa occurred, the Indian position, as regards the immu-
nity of life and property from menace, was comparxatively peaceful. 1
would not make a higher claim than that for the position as it stood. Now,
I think it will be appreciated by the House that this does represent some
improvement. And, I would also explain, how this improvement has been
effected because it has been urged in the course of the debate that the
Government of Burma have proved absolutely supine or indifferent to the
position. ’

When the discussion taok place in September, I was at pains to point
out that we ourselves were not satisfied with the manner in which the Gov-
ernment of Burma had acted on that occasion. But, Hir, you have to take
into oonsideration two things. First, that in Rangoon itself, ever since the
maiddle of December, a very tense situstion has developed, not directed
against the Indian community as such, but as a part of the interplay, if
you like, of local politics, involving murches of cultivators from outside
Rangoon to Rangoon, of strikers from the oil fields marching also to
Rangoon, of students’ strikes and other similar situations. Here, again,
I think one may say that it does represent an improvement on the old
situation that, although there has been this tension in Rangoon, on the
whole the Indian position has been safe.

Now, for a statement of the action which the Government of Burma
have taken. Let me say at once that it was due to some extent, at any rate,
to the representations made by us with the support in this House as a
result of the discussion which took place in S8eptember, 1988. Sir, the posi-
tion is that in Rangoon under section 144 of the Criminal Procedure Code
all processions and meetings have been stopped. The police has been rein-
forced. Not only has the civil police been augmented in strength but the
military police also. The press has, unfortunately, functioned in the last
few months as an instrument of incitement, particularly incitement against
the Indians. There, again, under the special Press Emergency Powers Act,
copies of newspaper issues and books in which this incitement has been in-
dulged have been forfeited, security has been demanded from certain editors
who are offenders in this respect and two editors have also been prosecuted
and imprisened. I think the House will agree that here again there is some-
thing in the way of an improvement to record on the old position.

To get back to this episode of Moynwa. We, on this side of the House,
deplore it as much as Honourable Members in any section of the House.
But, Sir, we have to bear in mind what the writers of the interim report of
the Riot Inquiry Committee, a Committee on which there are two Indian
members, have to say with regard to the aetual position or the actual causes
of the differences and the tension between the Indian and the Burman
communities. ‘They say that this thing has been growing since 1022, that
is, for 17 yesrs, and slthough this religious pamphlet—I am afraid I eannot
correctly or even adequately pronounce the name >f the author—might have
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been the immediate cause of the trouble in 1938, there are more funda-
mental causes, such as the question of Indian immigration into Burms, the
question of the holding of lund by Indians in Burma, the question of mar-
riages between Indians und Burmans. I must not be understood as either
adopting the emphasis which the authors of this report have lsid on these
causes, or as endorsing all the remedies which they have suggested for doing
away with these causes. All that I wish the House to appreciate is that
.you cannot summarily dismniss the arguments which they have put forward
for treating the probleni us, in & way, a long range problem which will take
a certain amount of time and tact to settle. That being the position, we
have to reconcile ourselves to the possibility that now and again a flare-up
may occur, My Honourable friend, Mr. James, it will be remembered, in
the debate of September, 1938, asked whether the Government of Indis
had offered to His Majesty 8 Secretary of State to reinforce the police and
the military in Burma for the purpose of protecting the Indian interests
there. 1 suid to him then that it was a matter which the Government of
India would take up immediateiy with the Hecretary of State. 1 can in-
form him and [ can inform the House that it was taken up then. The
Government of India offered to lend military or police reinforcements to
meet the situation. That offer was made then and that offer stands now.

Sir Abdul Halim Ghuznavi: What did the Government of Burma say?

Sir Girja Bhankar Bajpai: The Government of Burma said that they
liad brought the trouble under control.—L am referring to the position when
the riots had practically come to an end—and that at the moment they did
not see any reason why they shoud look to any quarter outside Burma for the
_discharge of their primary responsibility for the maintenance of law and
order. Now, Bir, that being the position, I submit that, in so far as imme-
diate measures for the protection of the Indian life an¥ property are con-
cerned we have done all that we could. And I maintain that on the whole the
record of the Government of Burma during the Tast few months in this res-
pect has improved. In so far as the causes of the trouble are concerned,
I regret to suy that it is not possible in the twinkling of the eye, as it were,
1o find & solution which wonld meet the requirements of the case. It has
been suggested in certain quarters that we might send troops to Burma for
the purpose of protecting the lives of Indians there. I had oecasion early
i the course of my remarks to draw attention to the scattered nature of
the Indian population in Burma. I think a_moment’s reflection will show
that if we were to rely on the protection of each individual Indian in Burma
by the police or the military to be sent from here, we shall have to emrol
millions of People for this purpose. The solution of this problem can he
found only, as I said, by the Government of Burma discharging their respon-
sibility impartially and effectively and, even more, by the Indian commu-
nity in Burma and the Burman community in Burme coming together once
more in the friendly spirit which, before 1922, characterised their relations.

Sir, let me say to the House that we have given them a full and frank
account of what we have done. We seek, and I venture to suggest we
deserve, their co-operation. These periodic votes of censure, as far as I can
make out, do not make a practical confribution to the solubion of this ex-
tremely difficult problem. It may be that what we have done is not enough.
There are difficulties inherent in the problem which make it impossible for
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any one to claim complete effectiveness for measures that may be applied.
If we have failed, if our resourcefulness has not been equal to the occasion,
surely, the least that we can ask Honourable Members is to put forward
concrete suggestions and we will be prepared to consider them with the
attention and the care it deserves. Apart from that, I do not think really
any case has been so far made out for censuring the Government of India.

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): Mr.
President, I must confess to a feeling of disappointment at the
concluding sentences of my Honourable friend, ©Sir Girja
B8hankar Bajpai's speech. I do hope that after the recrudescence of these
riots in Burma the Government of India would take this House into their
confidence=fully and say: we have on the whole failed to guarantee protec-
tion to life and property in Burma, and, therefore, we propose to do some-
thing else and something more effective. On the other hand, he patted his
own back and said ‘‘we have done all that we can, the Burma Government
has done all that it can do, and we can do no more, unless you make some
concrete suggestions which do not occur to us.”’ 1 suggest that such bank-
ruptcy is not worthy of a Government which claims the power and the
prestige of the Government of India. I want to put it to the Government,
this question : one murder at Serajevo inflamed the whole of Europe into an
armagaddon, the kidnapping of one European woman set aflame the whole
of the Punjab, the murder of one British Resident in one of the Orissa Biates
brought forth a large body of t¥oops into Orissa, and I want to ask my two
Indian friends who are sitting so forlornly on the Treasury Benches, desert-
ed by their European colleagues because Indian lives alone are involved, to
ask their European colleagues and ask them this frank question: supposing
a few European lives had been lnst by murder in Burma, would they have
kept quiet and pretend that they have done everything and that the Burma
Government have done everything and that they can do nothing more and
that they are helpless and would they have asked us to suggest some
remedy? We will suggest, but first vacate your place. Let us take your
place. We will deal with thia. It seems to me unworthy of the Govern-
ment to stick to their Benches, and say we can do no more and, therefore,
you must suggest something else to us. Qur demand is simply this:
Burma was part of India till the other day and you chose to separate Burma
from us. There are more than a million Indians there and they have been
there for a very long time past and they have rendered distinguished and
meritorious services for the development of Burma in every direction. We
only want that their lives and property ought to be adequately protected.
The position as disclosed by the riots is only significant. 1 wdnt to inform
the Government from knowledge which I have in my possession that the
lives and property of Indians are not safe even in Rangoon today. Every
Indian in Burma has got to walk in constant dread of what will happen
next.

It seems to me that Sir Girja Shankar Bajpai was on surer ground when
he talked of the immediate as against the ultimate solution. On the ques-
tion of the ultimate solution, I agree that it lies in the Indian people in-
habiting Burma earning the goodwill and the affection of the people of
Burma and both communities, the majority and the minority living together
a8 brothers and sisters. ‘We have the minority problem in this country also,

5 P.u.
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and I want to say nothing which will make our problem uglier or more
difficult than it is today. That is the ultimate solution. Nor can I entirely
agree with my Honourable friend, Mr. James, when he descanted on the
gpecial responsibilily of the Governor for the protection of the minorities
and he said that that protection ought to be invoked. I will not walk into
his parlour. I have a holy horror of these Governor's safeguards. No mino-
rity can long rely or ultimately rely on the safeguards of the Governors
alone. The minorities ought to learn to depend upon themselves, and to
get, secure, and retain the affection and goodwill of majorities, and majo-
rities must treat minorities not only justly but generously. That is the only
way in which we can solve this problem ultimately. This idea of pathetic
faith in the Governor's safeguards, in spite of the provocation to us by these
continual attacks on Indian life and property, we are not going to agree to.
My Honourable friend asked,—what shall we do? 1 make him a concrete
suggestion. My Honourable friend, Mr. Ayyangar, also referred to it al-
ready. The trade agreement hetween India and Burma terminates some-
time next year. I think they have got to give notice of termination some-
time this year. If the Government of India are united and strong, let them
give notice to the Burma Government that this agreement will be terminat-
ed when it falls due. Since Burma has a very favourable trade balance as
against us, we can conduct these trade negotiations in such a manner that
India and Burma can trade together as friendly neighbours, only if the life
and property of our nationals are going to be protected. 1 want to know
why my Honourable friend did not give this House that assurance. I am
sure all sections of the House will be highly gratified if the Honourable
Member, who I see is present here in the House now, can give ns that
assurance that they shall give notice of termination of this trade agreement,
and will not renew a fresh trade agreement, unless ample and adequate
safeguards and guaruntees are forthcoming for the protechlon of Indian llfa
and property in Burma.

I am glad that my Honourable friend, Mr. James, paid a tribute to the
Provinciul Governments in the maintenance of law and order. But we feel
that in this matter the Government of Burma ought to be told by the Gov-
ernment of India that their duty to muintain law and order includes their
duty to protect Indian nationals in that country. Since there is a common
Secretary of State for India and for Burma, I should like to know what Lord
Zetland is doing. Whenever we usk any question, a veil of secrecy is being
drawn over all of them. *Have you addressed the Secretary of State''?
Yes, is the answer. “*Will you tell us what you have said’’'? No, is the
answer. ‘‘Will you tell us what he has said'’? ‘It is not in the publi¢ inte-
rest’’, is the answer. I want to know whether the Government of India
have addressed Lord Zetland, who happens to be the Becretary of State for
India and for Burma simultaneously, and what is his reply to this demand
of the House for proper and fair treatment to Indiaus there. My Honour-
able friend, Sir Girja Shankar Bajpai, suid in answer to a suggestion mads
by Mr, James, at the last Session, when this question came up hefore us
that the offer of the Government of India to send troops down to Burma or
extra police to Burma still remains and is still open. T want to know what
has been the reaction of the Secretary of State for Burma ta this. Has he
accepted the offer? Is it the case of the Burma Government that they
have proper powers but will not exercise them or is it the case of tbelr nm;
having enough troops or enough police to. deal with thia?--
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- Sie Girja Shankar Bajpai: If I might interrupt my Honourable friend
for a minute, I had givem an answer to that question on a point which was
made I think by my Honourable friend, Sir Abdul Halim Ghugnavi. 1
stated that we had been informed that the Burma Government felt that
they liad adequate forces at their disposal.

- Mr. 8. Satyamurti: Did the Government of India accept thet position
when these riote take place mnonths after the assurances were given and
when Indian life and property are not secure even in Rangoon? It does seem
to me that their acquiescence in that position shows a callousness—I am
soITy to use that word—although they profess a great sympathy, I take them
ak their professions, but it does seem to me that they ought to have been
more sensitive to the grievances and the wronge of our psople in Burma and
taken definite and active steps. My Honourable friend asked a question as
to what has not been done between the last debate and this debate on this
matier. We put them forward in this House and my Honourable friend,
Sir Girja Shankar Bajpai, dealt with those demands in his speech. The
Honourable Sir Jagdish Prashad said on the last occasion:

“I may tell the House at once that the ohjective which Honourable Members oppo-
site have and which Honourable Memera on this side have iz much the same, namely,
that we waot that the life and property and the honour of our nationals in Burms
shonld be‘safe, that those whe have hitherto lived in peace and harmony and have done
so much for the economic development of that countrv should he allowed to make
their own contribution to the further development of Burma.’

Then, after giving that assurance, he also said:

“T may inform the House that we inlend to take up with the Becretary of
8tate and with the GQovernment of Burma the question of compensation.”

I should like to know where the matter stands. I should like to know
whether an investigation has been made and anyv figures arrived at as to
the amount of loss by way of property of Indians during the last riots.
whether any attempt has heen made to assess the compensation, and
whether the compensation will be paid to Indian sufferers in the last riots.

The last point made was with regard to the Agent in Burma. My
Honourab'e friend, Mr. James, answered Mr. Ayvangar's question about
the European Agent by saying that after all the Government of Madras
made this recommendation of European Agent. On that matter, T want
to introduce no racial bias at all, but T do suggest that we must have an
Agent with a bigger and higher status; and 1 sugeest verv earnestly to the
Government of India to send a distinguished high Indian non-official who
will command the respect and the confidence of all communities and will
be able to represent the Government of Tndia not only on paper, not only
in theory but in fact; and the entire authority of the Government of India
must be behind him. T also endorse the suggestion of Mr. James that
either the Member or his able Becretarv should go and try his persuasive
powers with the Government and the peonle of Burma and not waste
them on this desert House all the time. We are not convinced at all by
vour argument. try it elsewhere: go to Burma, talk to the people and
the Government there. and see that they respect the honour, the property,
and the lives of Indians there. It is no pleasure to us, as Sir Girja Bhankar
Bajpai said, to-move and pass these votes of censure again and again. But
what else ean we do? Will my Honourable friend suggest something?
Are we to tell them, '“You have done well. you can do no more: who
dares do more is nome'’ and, thercfore, let Indien lives and property be
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sucriticed”. 1 suggest, 8ir, that any self-respecting party or ‘Member of
this House has no option but to bring up this matter agein and agaiu,
and force it on the attention of the Government of India, in order that they
may in their turn bring it to the notice of their master in Whitehall, the
Secretary of State, so that we may at least feel that we have done and are
doing everything in our power to see that the interests, the honour, and
the safety of our nationals in Burma sre amply secured.

The Honourable Kunwar Sir Jagdish Prasad (Member for Education,
Health and Lands): 8ir, my Honourable friend, Mr. Satyamu:tl,‘ ex-
pressed some disappointment at the concluding portion of the 8pestn 01 My
Honourable friend the Education Secretary. With some hesitation and
without meuning any offence to my Honourable friend I may express also
a little disappointment not only at the commencement of his speech but
at its middle part and also at its concluding portion. My Hopourable
friend in ending his speech told the House and the public outside that
Matever men on the Government Benches may sav here carries no weight
with those on the other side but perhaps if they cross the seas the
Burmans may be more easily taken in than are members of the Opposition
here.

8ir, 1 acknowledge that this question which arouses,—and very natur-
allv 80o.—such anxieties in this House and outside has been dealt with
on the whole with moderation and restraint. The speeches that have been
made express the anxiety not only of this House but an anxiety which is
ghared by a large section of Indiuns in Burma not only with regard to the
present, whether their life and property will be safe, but deep anxiety as
to the future. They feel that there is a school of political thought in
Burma which may adopt as its programme the eviction of Indians from
Burma by violent means. They wish to know whether this large body of
Tndians, which in the times when Burma was undeveloped did so much
by its capital, labour and enterprige to develop it will be allowed to make
further contributions to its prosperity or whether they would find conditions
of living made intolerable for them. That T think, Sir, is a very natural
alarm. There is no doubt that. ar the report of the Burma Inquiry
Committee shows, there is a section which under the guise of nationalisnt
is preaching a crusade against the Tndians, that thev are using all the
well-known devices of creating mass discontent and mass violence,—the
vouth leagues, violent newspaper articles, utilising religious and social
prejudices, etc., in order to create a feeling of hostility to the Indians.
I take it that it is the position of Honourable Members opposite, as it
would be of all reasonable men, that what the Indians desire is that while
legitimate grievances should be removed they should not be used as a
pretext for expropriation, that in giving relief where relief is necessary it
should be accompanied with justice. Nobody desires that the Burman
should not have the right of utilising to the full the resources of his own
country, but what.the Indians ask for is that they should be allowed to
continue as a peaceful minoritv and should have all the protection which
a minority which conducts its business and makes its contribution to the
material and also to the intellectual welfare of the country deserves.

Now, Sir, I come to one or two particular questions that my Honour-
able friend, Mr. Satyamurti, and other speakers in this House have asked.
As regards the question of compensation, if my Honourable friends will
turn to the interim report of the Inquiry Committee, one of the terms of
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reference of the Inquiry Committee is the loss of property caused and the
damage done; and 1 am sure that when this inquiry is complete this
question will be further examined. 1 can also assure my Honourable
friends that we have already brought this matter to the notice of the
8ecretary of State for Burma. Then as regards the question of the Agent,
I quite recognise that in the altered conditions of Burma now and with a
situation so delicate, the position of our Agent is one of extreme importance
and of great responsibility, und the person who gges there as our Agent
can make & large contribution in promoting good will between the Indians
In Burma aud Government, and naturally his status and personality are
of the greatest importance. That is & point of view which is constantly
before us.

1 should like to muke an appeal now to the good sense of all the
people in Burma. 1 think they must realise that with the growth of
nationalism in this country and with increased political power the welfug
of our nationais abroad, whether in Burmna or in Ceylon or in Ma'aya or
elsewhere, is & source of constant concern to the people of this countrs
and that Governments here cannot allow the unredressed and legitimate
grievances of our nationals abroad to go unchallenged. 1 hope that the
common sense and the spirit of compromise of the two peoples there will
bring about e state of feeling when it may never be necessary to use
weapons to which reference has been made by certain speakers in this
House today. But I am not concealing from myself circumstances arising
if the situation does not improve, if national antagonism and racial
bitterness continue and if a feeling grows both in India and in Burma that
RO justice can be obtained by peaceful methods, the time may come when
there may be an insistent demand on the Indian Government to take
stronger measures, and that embittered racial feelings between Burmans
and Indians may lead to serious reactions on the very important trade
relations between this country and Burma. That would indeed be a
misfortune. My Honourable friend, Mr. Satyamurti, said that in spite of
our professions we were callous. I can assure him in all sincerity that
there is no trace of callousness in us. We fully recognise our responsibi'i-
ties. I should now like to inform the House that T have just had a
telegram from our Agent in Burma. He tells us that the information that
appeared in some papers that some Indians were killed at Monywa is
incorrect, that there were only five or six Indians seriously injured,
that the situation is absolutely quiet since the 22nd of January and that
additional police were despatched there immediately. This is what he
says: ‘‘All possible protection given to Indians. All quiet since the 22nd
of January.”’. TIn Rangoon too there has been an improvement in the
strike situation. As regards the action taken against newspapers, three
newspapers had their securities forfeited—I need not read out their names.
An editor was arrested under the Emergency Act: so that the Government
of Burma are using the weapons which governments use when they are
faced with grave disorders—orders under section 144, drafting of additional
police, action against the press and so on. I have every reason to believe
and hope that the Government of Burma will continue to watch the situa-
tion carefully and wherever disorder arises they will dea! with it promptly
and effectively. T have taken this censure motion as an expression of the
auxious desire of this House that the situation in Burma should settle down
a8 quickly as possible; but as its terms imply a motion of censure against
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the Government of India I must oppose it. 1 hope 1 have been able to
convince the House that far from meriting censure we deserve some slight
marks of apprpbation fron Honourable Members opposite.

Dr. Sir Zisuddin Ahmad (United Provinces Southern Divisions:
Mubammadan Rural): 8ir, I was greatly disappointed at the speech of
the Education Secretary. This ix an occasion when feelings are more
important than rhetoric. No doubt he spoke in flushing language but he
did not give the impression that he was feeling for the Indians in Burma.
This happened on the 18th January according to his own statement and
the Government did not issue any bulletin for the public on what happened
and steps they have taken or propose to take. He only came forward
with an explanation when an adjournment motion is brought forward here.
We should remind the Government of Burma that we have been very
generous to the Burmese people. When the question of financial
separation was considered Burina got a very large amount which they
ought not to have got. I was myself a member of the sub-committee
which dealt with the matter and I can say that Burma was very generously
treated. In addition there is a trade agreement which is undoubtedly to
the advantage of Burma; and further, we have undertaken to protect
Burma from foreign attacks without their having to maintain an army:
they are relieved from army expenditure and we are maintaining an army for-
their protection. These advantages we have given to them. May T ask
whether the Government have ever discussed this question in the Execu-
tive Council or with the Secretary of State, that they would put the screw
on the Burmese Government if they do not properly protect the lives and
property of Indians in Burma? On the last occasion also the Government
of Tndia did not move at all till a motion of adjournment was brought up
in this House. It was after that motion and after repeated questions that
an Agent was appointed there and, as pointed out by my Honourable
friend, his status is not sufficiently high to induce the Burmese Govern-
ment to look after the interests of Indians there. Another point is, that
whatever the causes may be, as pointed out by my friend, Mr. Ayyangar,
in ull these incidents it is only the Indians who are killed and never the
Burmans. When these facts are pointed out, T think the Members in
charge in the Government of India who are the custodiang of the lives
and property of the Indians in foreign countries ought to rise to the occa-
sion and feel their responsibility and act. If they are incapable of doing
it, they should plainly tell us that they cannot do anything; and then we
will see what we can do to help them. We lmow how to act and we
will deal with the matter. On the last occasion when we discussed this
adjournment motion I appealed to the European Group and asked them
what they would have done if an Englishman had been killed in any other
country. Mr. James on that occasion stood up, spoke feelingly and said
that he was quite prepared to support this motion and do the same thing
for us that he would do in the case of an Englishman. I wish that our
representatives in the Government of India realised this difficulty. They
shoulgl rise to the occasion and not get entangled in official files but see that
the lives of Indians abroad are valuable lives and should be properly
protected. Let them come forward and say that we did al! that we could do
but we could not achieve our object. At present I should like to know
whether thev discussed this question of renealing the trade aereement and
whether India should take the responsibility of protecting Burma as at
present and what other steps they have taken. As far as we know,egothing
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has been done yet. When we come here and raise this question on the
floor of the House, then and then alone our representatives on the Treasury
Benches come forward with sweet speeches, and crocodile tears. They
really don’t show that they feel in this matter to the same extent as they
ought to feel.

Mr. M. Asaf Ali (Delhi: General): I move that the question be now
put. . \
AN

Mr. President (The Honourable Sir Abdur Rahim): The Chair under-
stands the Mover of this motion wants to reply. :

Sir Abdul Halim Ghuznavi: Sir, my Honourable friend, Mr. Satyamurti,
had put a pointed question to the Honourable the Member for Education.
My friend asked him: ‘Are you prepared to- make a statement on the
floor of the House today that you would give notice to the Burma Govern-
ment to conclude the agreement and that vou would not continue that
agreement till you are satisfied that the lives and property of Indians
settled there are safe in Burma’, but to this question the Honourable the
Education Member gave no reply. His reply contained all sweet words
and nothing else. Mr. President, we heard two speeches today from the
Treasury Benches, those speeches were full of sympathy, but thev carried
us no further. Under the circumstances. we must press this motion to a
division.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
*‘That the Assembly do now adjourn.'’
The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Monday,
the 6th February, 1939. A
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